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Proceedin.f;S of tlte Council of the Govern.fJr Gene,·al of India, assembled /or 
the purpose of 1.>zaking la111s ancl RegulaHons under t/ze provisions of 
the Indian Councils Acts, 1861 am/ 1892 (24 & 25 Viet., c. 671 and 55 
& 56 Viet., c. 14). 

The Council met at Government House, Calcutta, on Monday, the 29th March 
1909. 

PRESENT: 
His Excellency the Earl of Minto, P.c., G.C.M.G,, G.M.S,T ., G.M.I.E., Viceroy 

and Governor General of India, presiding. 
His Honour Sir Edward Norman Baker, K.c.s,r., Lieutenant-Governor of 

Bengal. 
His Exctllency General Viscount Kitchener of Khartoum, G.C.B., O.M., 

G.C.M.G., G.C.I.E., Commander-in-Chief in India. 
The Hon'ble Sir H. Erle Richards, I<,c.s.r., K.c. 
The Hon'ble Major-General C. H. Scott, C.B., R.A. 
The H on'ble Sir Harvey Adamson, Kt., C.S.I. 
The Hon'ble Mr. J. 0. Miller, c.s.1. 
The Hon'ble �Ir. W. L. Harvey, C.I.E. 
The Hon'ble Sir G. F. Wilson, K.C.B., K.C.M.G. 
The Hon'ble Mr. Gopal Krishna Gokhale, c.,.E. 
The Hon'ble Mr. A. A, Apcar, C.S.J. 
The Hon'ble Maung Bah Too, C.J.E., K.S.M, 
The Hon'ble Mr. W.W. Drew. 
The Hon'ble Nawab Saiyid Muhammad Sahib Bahadur. 
The Hon'ble Raja Sir Muh;imrnad Ali Muhammad Khan, K.C.I.E., Khan 

Bahadur, of Mahmudabad. 
The Hon'ble Mr. N. C. Macleod. 
The Hon'ble Mr. J. Andrew. 
The Hon'ble Mr. Maneckjee Byramjee Dadabhoy. 
The Hon'ble Mr. F. A. Slacke, c.s.1. 
The Hon'ble Mr. J.M. Holms, c.s.1. 

MlSCELLANE OUS. 
The Hon'ble SIR HARVEY ADAMSON laid on the table the list* of Muham

madan religious and charitable endowments and trusts under Government manage
rrent in the different province�, as asked for by the Hon'ble Nawab Saiyid 
Muhammad at the meeting of the Legislative Council on 26th February 1909, 
and the statement t showing the cost of special Comrr issions · of Enquiry as 
asked for by the Hon'ble Sir Khwaja Salimulla at the meeting of the Legislative 
Council on 5th February 1909. 

• A ppendiz I. 
t Append iz II. 



160 FINANCIAL STATEMENT. 

[Mr. Holms.] 

DISCUSSION OF THE FINANCIAL STATEMENT FOR 1909-1910. 
The Hon'ble MR. HOLMS said:-" My Lord, the few remarks which I 

have to make concern the terms of the revised financial settlement with the 
United Provinces which have recently been announced. 

"My predecessors have not been backward in urging on the Government of 
India the claims of the United Provinces to the enjoyment of a larger share of 
the revenues raised therein, and the Council will, I think, admit that the result 
of the present revision is sufficient justification for their importunity. The 
last settlement was entered into in 1904, but it was soon found that the provision 
made for the needs of the Province was entirely inadequate. The Province had 
been starved in the past, and no allowance was made in the settlement for the 
large expansion of expenditure which was needed to satisfy its legitimate claims. 

" The settlement has now come under revision. In the revision it has been 
recognised that the principle of basing the settlement on recent actuals may 
fairly be departed from, when otherwise the result would be the perpetu�tion 
of an inadequate standard of expenditure. This principle is no doubt one of the 
main bulwarks of the keeper of the public purse, but like most principles it has 
its exceptions. Among the satisfactory features of the new settlement these 
may be noticed; the larger share under ce�tain heads of growing revenues now 
placed at the disposal of the Province, the smaller proportion which the non
elastic item of fixed assignment now bears to the whole income, and the guaran
tees given by the Government of India .. to ensure the stability of land-revenue 
and of irrigation receipts. 

"I am to express the gratitude of the Government of the United Provinces 
for the liberality and fairness with which the question has heed treated by the 
Government of India and for the arrangements whid1 they were willing to make. 
These arrangements, however, have been subjected to modification in certain 
respects. It is true that, since the settlement has been under discussion, the 
Imperial Government have found themselves in more disturbed financial waters, 
and no exception need be taken to the po3tponement.of the allotments for certain 
reforms until these reforms are on the eve of bemg carried out. 

'' The provision in the scale of expenditure of three lakhs for the upkeep 
of the new Medical College at Lucknow and the hospital to be attached 
thereto has been reduced to two lakhs for the hospital only. It was originally 
intended to provide the remiining lakh for the Medical College from Provincial 
funds, but the fa'lline has e!itirely altered the financial position, and the full 
provision made might we'.\ have been a\lowed to stand. 
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" But the nwst important m atter to wh ich I would refer is the quest ion of 
an initial grant. Under t.he operation of t he rule5  regard ing th e dehit of famine 
charges the considerable balance of nearl y 56 laH s,  which we had in hand two 
yeirs ago, has been com pletely wiped out , a n d  we arc le ft at t he  beginning of 
the coming year wit h the ordinary m i nimum bal;.ince of 20 lak hs which has been 
restored, plus an amount wh icl1  is earmark�d for a particular purpose. I t  is 
true that this amou 1 t  has been entered in the budget as a lump assign ment 
in connection with the rP-vi�inn of the Provinci� I  sett lement, but this classification 
does not alter tbe fact that it is se t apart for the building of the ne w hospital to 
be attached to the M edical Col lege at Lucknow, and that it w ill not be avai lable 
for t he general needs of th<: administration. The grant of an initia l  assign
ment for general pu r poses is the ordinary accnmpa n iment of  a financ ial settle
ment, and is designed, I understand , to enable a province to meet the 
unavoidable demands on its resouri=es not provi rl ed for in  the settlement ,  
until the Provincial items of  income have had t ime to exp;md. The United 
Pro\·in�es, which ha \'e worked for several ye?rs on a set tlem ent less 
favourable than that of m ost  ot h tc r  provin ces, and wh ich have bF.en ::rippl ed by 
a severe and widespread famine, appear to have special claim s  to liberality in this 
respect. Financial straits may not al low of such a grant at present, but when 
the sky clears it is hoped th.-1 t  th� Imperial Government wi l l  see its way to 
allow to th e Local Government the e4u i\'alent o f  what m igh t have been given as 
a grant with which  to start the new arrange men ts fairly on their  way. 

' ' In  the budget before the Council it has not been found possible to provide 
for any large gran ts  to Provin ci a l  Govern ments in aid of ad rnin;strati ve develop
ments. But there are two matters of import ance to the United Provinces which 
I desire to mention. 

In view of the admitt ed ba ckwardness of the Provinc e in t he .-natter of 
education, provision has been made in the settl ement for an increase of six 
lakhs in the Provincia l expendit11re under this head. This amount is not t: armarked 
for any particular reforms, but is to be used for the  genern l improvement of 
education. It  is urged that this a ddition is wholly insuffic ient to Cdr, y out the 
scheme which has been worked out for the furtherance of secondary education 
involving the provincialisati-On of high schools, in addit ion to oth er urgent 
reforms of pressing importance. The improvements which the Local Go·,ern· 
ment desires to introduce in sec<'ndr1ry educa1 ion are est imated to cost ovtr 
10 lakhs a year net, and in addition at least one lakh a year is ne�ded for fema le 

. edi.cat ion. O efe.cts both in respect of bui ld ings .ind eq nipment and in the 
qualit y of the tt:ar.hing in secondary schools are prominent in tre Un;ted Pro-
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vinces, where the scale. of expendi ture on .education is below the standard of 
other Provinces. Even when the effects of the famine are over and the Provincial 
finance� are restored to equil ibrium,  i t  is clear that whatever the  addition a I 
expenditure may be , w hich the Province can afford to devote to education, it will 
be fully uti l ized in . meetin g the normal  expansion of educational charges, and 
cannot be reckoned on to mett the cost of the larger schemes which have been 
worked out in  the endeavour to bring the Province into line with the rest of India. 
It is to be regretted that the present financi al position renders it unlikely that 
any further subvention fro m I mperia l  revenues wi ll be made in the near future in 
aid of educational expend iture in the United Provinces. 

" So in the important matter of  technical education the Province is  for the 
most part dt>pendent on the I m perial Government for fundf, A scheme to foster 
industrial development, main ly  by prov iding facilities for technical education, has 
been matured and is before that Government . The scheme can be introduced on a 
capital expen diture of I S  lakhs and a recurring grant of 4t lakhs a year. No provi
sion for this has been m 1de in the re v ised settlement, but an assurance has been 
given that the question  of assistance from Im perial funds will be considered wi thout 
awaiting the schemes in other pro'linces which  may not yet be ripe for submission.  
I t  is ·hoped that, when the fi'lancia l  clouds cl"ar a Nay, the Government of India 
may be able to give a substantial subsidy towards the vigorous prosecution of 
the  pol icy of in<lur.trial devel\,pment ,  in which the public have d i splayed the 
keenest in terr st, 

" In conclusion , I have to congra tulate the Hon'ble the Finance Member 
on the decision to frame his budget for the ensuing year without resort to  
increa sed taxation." 

The H on'ble M R. SLAC K E  said :-" My Lord, while respectfully convey ing 
to Your Excellency the grat itude of the Province to which I belong for the 
t imely assistance tha t Your Excellency has given to its finances, I venture to 
br ing to the notice of Your Excellency that in the course of the present and the 
preced ing two years the Government of Benga l has had from the ir own resources 
apart from any I m perial allotments to meet an expenditure of 48 lakhs of rupees 
on c harges that were quite unforeseen, while in the current year the loss under 
Land Revenue, Ex cise and Stamps as compared with the est imates, a loss due 
to a bad season , exceeded 5 lakhs. In the case of the Police, additional accom
moclation and increases in subordinate and menial establishments, supplies and 
services and contingencies account for 6-l lakhs, grain compensation amounted 
to 23! lakhs, famine relief gt iakhs, and the proceedings undertaken in connec
tion with the outbreak of anarchism and sedition required 8 lakhs . 

• 

(29TH MA_RCH 1909.] 
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" My · reason for enumeratin g  these facts is the hope that should 1 he 
coming rains break favourably and be well d istribut ed and shou ld  the pol i , ical 
aspect improve, the Government of B engal may Le at liberty to approa c h  Your 
Excellency's Government for further financial assistan ce, and that such appl ica
tion will be sympathetically received and generously t reated ."  

T h e  Hon'ble MR.  DADA BHOY said : -" My L ord. an  adversity D udget 
with a prospective defic i t  for capital requirements of £6,405, 1 oo (not tak i rg  
into account t he hea vy b1lance of the sterling ioan of 7 !  mi l lion poun ds  Aoattd 
in January last ) ,  proposed to be made up by borrowings both here and in 
England to the extent of over six crores of rupees and the reducti on of the 
ca sh balances by £ 2 , 339,400, natural l y would disconcert a Finance Minist er wh o 
h a s only recent ly come to office. I t  discloses an alarming sta te  of agr:cul tural 
and com� ercial d epression with an element of uncerta inty that might in t h e  
end upset the fi nancial calculations for the coming year. Estimates are, as  the 
H on'ble Sir Guy Fleetwood Wilson pithily puts it, ' l argely a gamble in rain.' 
It wi ll be unwise therefore to count too much on the budgeted surplus ; al l we 
can hope for is that the brecast may prove true. But a longside of this darkness 
of th e doleful account there is an agreeable feature ; the H on'ble Finance 
Minister is to be congratulated upon his wise policy of economy and ret rench- ' 
m ent .  The public will ieel grateful to h i m  for i t . He can justly claim cred it for 
' !; trict economy ' which ' is the main feature of the Budget.' H e regretted in 
Council it had fallen to his lot in the first year of office to prepare a budget 
involving a sharp curtai lm ent in expenditure. For the causes leading up to that 
re�ult he has our genuine sympathy ; in the policy itself there is ground more for 
felicitation t han commiseration. My Lord, the people need a Finance Minister 
who so thoroughly realises the great n eed of Indian fi nance, ' c lose economy. '  
The avo idan c e  of an increase in the  burdens of the people-which was just a n  
im minent possibility-is li kewise a point i n  Sir Guy Fleetwood Wilson's 
favour. Far bet ter we should progress slowly without addit ional taxation than 
that a h eavy programme of work should be taken in hand at the sacrifice of the  
poor Indian taxpayer. The Hon 'ble M ember will have the  satisfaction to  know 
his policy is appreciated by t he people,  and he has the support of the Indian 
public in h is financial scheme. J f  he is disposed to respond more ful l y  to the 
wishes of the I nd ian community, more liberal and expansive grants for Sanitation ,  
I rrigation, and Education-Primary an d Secondary, Commercial, T�chnical ,  
and Industrial-and a substantial reduction in the Railway and M ilitary expendi
ture will become necessary . 

" I t was expected the subject of high prices would receive proper treatment 
at th ;: hands of an economist of Sir Guy Fleetwood W ilson's experience 

16� 
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and reputation. My Lord, abnormal prices still rule in the market, causing 
acute distress to thousands of fam ilies. The position cannot surely be viewed 
with indifference by Government. A patriarchal Government especially has 
serious responsibilities in the matter. People have been taught to look up to it 
for almost every mundane advantage, and it will not do now to wai t for the 
operation of economic laws for a restoration of the ttatus quo. I believe, :rnd 
I am supported by the opinions of a large number of people who ought to know, 
that the evil is, to a large extent at least, amenable to administrative treatment . 
But before the remedy can be applied the causes must be thoroughly sifted, 
and that is just an inquiry which can with advantagi> be undertaken only by 
Government. My Lord, much time has already been lost, and further delay will 
not only leave the people helpless in the face of a growing evil of incalculable 
potentialities for mischief, but will most effectively cause widespread discontent 
and , consequentially, unrest. The complex nature of the subject apparently 
accounts for the indecision of Government, whereas in my humble oi;>inion, i t  
should have impelled it t o  energetic action. I t  i s  because the subject is conlplex 
that an inquiry by Government has become necessary . A simple fact cloes not 
require elaborate examination. The thing lies on the surface ; the cause is 
obvious ; the solution is plain ; the way i!" clear. But not so in a matter dependent 
upon a complex variet y  of conditions, including international com mercial 
operations. That must be the subject of Government inquiry, and the sooner it 
is undertaken the better for both Government and the people. An authoritative 
pronouncement on the causes and the solution of the difficulty will remove much 
of the popular misapprehensions, fix:  the limits of the responsibility of Govern• 
ment, and prepare the ground for the application of the proper remedy. It is 
the refore in the best interests as much of the Government as of the people that 
an inquiry by a Commission is demanded with such persistence. I fervently hope 
Government will now make up i ts  mind and appoint, tu ensure full and in
dependent j.nvestigation and to secure popular confidence, a Joint Committee of 
Inquiry of officials and non-officials. 

" My Lord, the rise in prices which causes so much distress throughout 
India would not have been so .disconctirting an element in national calculation 
were this, as it should have been before now, a great manufacturing country like 
England, Germany, or Austria. The quantum of prices has nothing intrinsically 
wrong about it , and, as must be obvious, the mischief arises only from the pover· 
ty of the people. The aim, therefore, of wise administration must be to increase 
by all legitimate �eans the financial ability of the citizen, not only by the re· 
moval of artificial and preventible causes of the appreciation in values, but by the 
induction of at least a proportionate increase in wages. My Lord,.a g� deal 

• 
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is heard in India about recurrent famines. It is an endless tale of woe and suffer
ing. There is hardly a year in which some part or other of the vast Peninsula 
is not affected . I imagine an extensive area li ke that of our country can never 
be wholly free from drought and fai lure of crops.  But recognising as I do this 
fact, I fail to see why the effects of a seasonal calamity should not be consider
ably minimised , if not completely prevented. My Lord, drought is not an 
essentially Indian evil, but famine has unfortunately come to be ; and yet it is a 
long step from drought to famine. The positlon thus offers a problem with which 
British statesmanship must seriously grapple and solve. But beyond the pre
paration of a credirable Famine Code that statesmanshi p has not" been produc
tive of much good so far. The energy of Government seems to have spent 
itsel f in the n,rrow channels of the details of Famine rel ief. Government has not 
gone to the root of the mat ter yet ; little has been done to increase either the 
staying power of the people or the food-supply of the country. Millions of acres 
of land now lying waste can be converted into smiling fields by the inauguration 
o� wel l -devised systems of drainage and irrigation. The larger the area under 
cultivation the lesst:r thP. risk of suffering from drought. The contingency is 
unlikely that there s'lould be drought all over the continent at the same time. 
There are weird tracts, my Lord, with great potentialities of fertility, which can be 
turned into thriving villages of contented cultivators and industrious art isans under 
a judicious system of inland emigration. Parts of the country , again, which 
appear too inhospitable for the agriculturist ought to be, and can be made into, 
hives of small industries, ensuring plenty to the artisan and peace to the land. 
My Lord, I believe that the time has come when Government should en
courage by every legitimate means in its power inland emigration and discourage 
exodus to distant and unsympathetic colonies, the more so since it feels itself 
powerless to protect India n emigrants from.  malLreatment at the hands of 
selfish and exclusive colonis ts. Here within India there is ample room for all 
Indians. And not only that : the country requires the assistance of all her 
sons in the work of development. 

" My Lord, Government must not be slow to take fu!l advantage of the 
grertt industrial awakening of India. The inquiry is fruitless as to how the 
existing industrial pros t ration of a country once enjoying a world-wide reputa
tion for the excellence of her manufactures came about. The fact is there 
somehow, and we must settle our programme of action in full recognition of 
it. Fortunately the darkness of the n ight is past, and the streaks of dawn 
illuminate the horizon. The people have awakened. A wholesome change has 
come over their ideas, thoughts and spirit. Government should foster this 
new sp�rit, and guide the industrial activity of the nation into profitable channels 
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M y Lord, it would be unkind to say Government does not recognise its res
ponsibility in the matter. 1 am aware it has already given evidence of its deep 
concern for the industrial progress of I ndia by the creation of a special de
partment for the regulation of Commerce and I ndustry. That department has 
now been in existen ce for some years, but the results have not been quite 
commensurate with the high expectations of the public. Possibly the time is  
too brief ; possibly  the department has had i ts  attention too much engrossed by 
large schemes to care much for small industries which must be introduced far 
and wide to effect a real improvement in the condition of the people. 
But the department is now in charge of an officer fi tted alike by 
his experience, versatility and resourcefulness l o  give a healthy direction to its 
operation s.  I t  is needless to remind the Hon'ble Mr. Harvey that big concerns, 
owned and managed by Joint S tock Companies, with lakhs of rupees at t heir back 
mostly imported from foreign countries, the bulk of the profits which must go out 
of the country, will in the end only swell the ranks of operatives, aye prosperous, 
b•Jt operat ives al l the same.  They w ill not improve the lot of the  natior.. 
Exploi tation with foreign capital i s , I know, a n  attractive idea, but, 
on analysis,  wi l l  be fou nd to be . productive of only a modi cum of 
good. For a real amelioration in the condi t ion of Indians the industries must 
be in their h ands, owned and worked by them. In  any other contingency t h e  
national asset will b e  precious little. I t  m a y  be argued it is open t o  Indians 
to come i n to the field and by their merit win th e race. But that is hardly 
fair or practical . The competition is unequal and highly disadvantageous to 
I ndians. For them industrial enterprise on European lines is a novel venture, 
the strangeness of wh ich  is calculated to repress enthusiasm an� induce timidity. 
We lack exper t knowledge , experience, guidance, facilities, and unlocked capital .  
Suitable markets for  t hP sale of  manufactures even are not  known to us, and 
from the  necessit ies of · the position, we are hopelessly behind the E uropean 
manufacturer in respect of facilities for international commercial operations, 
To cap all , the fiscal policy of this Government bein g dependent upon that of 
the United Kingqom, at times it entails hardships and disadvantages which, 
without helping much the English ma nufac turer, seriously handicaps the Indian 
manufacturer in h i s  �om pet ition with manu fa cturers of other countries. 

" My Lord, with Government help much might be done to improve the 
present unsat isfac tory condition. Some of the measures necessary for industrial 
progress must emanate from Government. The first step necessary is to 
ensure th e  dissemination of expert knowledge by the establishment at 
sui tabl .� centres of properly equipped Technological Colleges with branches 
1n the interior, I ns t itutes for the i 111 partation of  commercial educati�, 
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;ire equally urgent. The cost, large though it m ay be, must be incurred 
in the interests of the nation, and the sooner it is done the better. 
No  expenditure could be more reproductive in the long run than 
money spent on the industrial and commercial training of the people . .  
The institutions lately started by Government must be adm i t ted to be whol ly 
insufficient for national train i ng in eit her of those departments of knowledge. 
A com prehensive and thorough-going sch eme is urgently required. The results 
of the small efforts hithe rto made wil l  provide dat a at once inadeq uate and 
unreliable for a ny fut ure pronou n cement  about t h e  utility or other wise of an 
expansive system of special training . [ndustrial scholarships, tenable at lar�� 
centres of industrial activity,  will p rove a valuable aid to industrial education . 
W hile I grate fully acknowled ge the action taken by Government in th is  behal f, 
I cannot but regret that they are not more numerous and m ore com prehensive 
as  regards suhjects of study. 

" :n the industrial development of the country Government help in other 
directions is not only desirable, but imperativt ly  necessary. Facilities for the 
sale of indigenous manufactures s ho1Jd be provided, and they should be 
preferentially purchased by Government, if only to encourage production. 
Circulars, reports and re:-o lutions have not been wanting giving e vidence of the 
Government's desi re to buy  articlt: s  made in I ndia, but it may be doubted if all 
tha t  could b e  done in this respec t  has been done. 

" I n  the pre�ent infant stage of lnc i;rn manufadures a judicious protective 
tariff is  the sine qua non of p rogress. They must be protected against unre
st r i cted foreign cc.mpet ition by some sort of prohibitive tariff. My Lord, the 
use of the handicap is not unknown in races, and why should it be impossible in a 
race upon the re�ult of which depends the economic fate of a whole nat ion ? 
The West has not attained t o  its pres�nt ind�strial development without State 
he lp of th is kind. Monopoly and protection played an important part in that 
progress. India is in a more helµl�ss cond ition today tha n  the West ever was, 
and the need here for protectidn in the initial stages i:. a fortiori all the greater. 
We must have fair competition first and free competition afterwards. 

" There are industries again which by reason of the exceptional difficulties 
and the uncertainties of profits at the inception may require a greater sponsori;il 
attention, :;.nd should be supported wi th bounties. Here, as in the case of techni
�al, industrial and com mercial education, the c J!'t, however large, will only be an 
investment, y ielding ar. ample return in national prosperity and contentment 
and the eradication from the land of famine, sedition, and anarchy. 
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" Reduction in railway freight, m y  Lord, is another prime necessi t y  for 
healthy economic progress.  The existing sca les of freights are a frui tful 
source of annoyance and trouble. T hey hamper irade and place artificial 
difficulties in  the way o f  inland trad ers in t he i r  competition wi th  consignors 
from foreign countries whose merchandise is brought  here over seas at a con
siderably lesser cost. 

" Bulletins issued by the Dcpartmerit of Commerce and Industry, containing 
elaborate information about industries , mac h i nery, and markets should be very 
helpful to progress, The disinclinat ion of  the I ndian capitalist to ,nvest in 
sound and profitable conc ern s is to a large extent due to want  of precise and 
reliable information about their financial prospects,  the amount of capita l 
necessary, the machinery to be u sed , and the firms which supply it. This 
information the Department  of  C ommerce and  I ndustry ought to  supply from 
time to t ime and circulate freely a mong t h e  people, 

' '  Government will also be plea sed to note the educative influence of  Exl,ibi. 
tions, and much can be d one in that line by proper encouragement to organ
isers. The phenomenal success of the Exhibition recently held at N agpur
priricipally due to the inddatigable energy and the whole-hearted support of the 
H on'ble Mr. Craddock-should be a fi l lip to local leaders and heads of Provincial 
Governments. 

" Every effort should further be made, every inducement offered,  for the remu
nerative employment of I nd ian capital . I do not believe in ' the hoarded 
wealth ' of India. That is a myth. But there is some capital in the hands 
of big men which might with profi t be employed to support 'industrial concerns, 
and the objective of official action sh ould be to set free this locked up capital . 
A hint from Government will go a great way to give a healthy direction to 
investment, I do not know what official encouragement will not do in I ndia.  
The people are hardly responsi v e  to any other stimulus. 

" My Lord, notwithstanding its admitted utility, necessity, and commercial 
success, I rrigation , it pains me to point out, has not re ceived up to now a 
liberal treatment at the hands of Government. Even the modest recommenda
tions of the Irrigation Commission have not been worked up to ; the annual 
allotments have fallen short of the average, with the net result of a total  
shortage 0£ 2 28 lakhs of rupees on four years' working. And when Govern• 
ment is moved for an additional grant sufficient to cover the accumulate<! 
arrears, the prayer is re fused on the score of impracticabil ity. ' The 
money could not be spent ! '  That may be a satisfactory reason from the official 

... 
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point of view, but is singularly unconv incing in view of the extra la v ish expen
diture sanctioned for the Army and Public W orb of at least doubtful  ut i l i ty 
and urgency. The isst1es are simple enough : Is  the out lay re::o mm e11ded by 
the I rrigation Commission going to be undertaken, and i f so, when is  the shorta!:!c 

. of past years going to be made up ? The decision on the first  i s sue is , happi ly, 
no longer a matter of conjecture or debate. The affirmative resolu t ion of Gov
ernment settles it once for all. The second issue only awaits decis ion. And in 
this connection it will be well to bear in mind that arrears are as troublesome 
an element in Government fina nce as in private finance ,  and have a l endem:y tu 
elude settlement. It is always an unwise pol icy to allow them to creep in <o 
the accounts, and the danger is aggravated where, as in  the c ase of this 
Government, expenses have a normal tendency to s •.vallow up the income,  be 
this ever so large. Government is almost al.vays more or less troubled for 
ways and means ; its fi nancial difficulties are perennial ; hundred things crop 
up to checkmate its operations. Is it prudent to allow arrears to accumul ate 
in such circumstances ? lf Government experiences such difficulty in settling 
a small arrear of 2 2 8  lakhs of rupees , what ground for hope is t here tlut it w ill 
re in a position to pay off the arrears once they grow and accumulate to l arger 
proportions ? The present carries the future in i ts womb ; an d i f  th ere are 
elements of  prospP�tive trouble in  the former, how can they be el iminated from 
the lat ter ? Even for the next year the al lotment i .s  less t han the annual 
average, and that in spite of the enactment by Parl iament of spec ial legislation 
for a ma x iurnm loan of £20,000,000 for ra i lway and irrigation purposes. 

Where is then the guarantee th at the arrear� will be reduced in the near future, 
and that the total :i.mount of expend iture recom m ended by t he Irrigation Com
mission will be incurred wi thin the twenty -year Ii mit ? 

" And yet, my Lord ,  there are few countries where irrigati on is so very 
necessary, so  pregnant with possibil ities for the prosperity of the people a s  
India. Millions upon mi ll ions of acre; of arid soi l , vast expanses of scrub and 
wilderness, miles of waste and jungle meet one's eyes on all sides, the 
bulk of which with judicious irrigation can be made to yield food 
for the mi Ilions of the count ry. The comparative neglect in this rra tter of 
irrigation has impressed even foreigners. The following passage from 
an article on Indian Irrigation by the American statesman, Mr. Bryan, 
headed ' Money for an Army, none for I rr igation ', published in the 
New York Sun in 1 i;o7, contains a strong cri iicism of the Government policy :-

' There are now large tracts of useless land that might be brought under cultivation 
if the irrigation system were extended. Proof of this is to be found in the fact that the 
Government of India has already approved of extensions which, when m ade, will protect 
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7 ,000,000 acres and irrigate 3 ,000,000 acres . . . . . . . . . . . . . . . . . . . . . . . .  _Ten per cent. of the Army 
Expenditure applied to irrigation would complete the system within five years, but 

i nstead of m i l itary expenses being red•1ced , the army appropriation was increased more 
than $ 1 0,000,000 (Rs. 3 100,00,000) between 1 904 and 1 905.' 

' ' M y  Lord, they are doing great things in the United States of America. 
Besides other projects, in the Western States alone works now in progress will 
cost 1 5  crores of rupees. Even in  a count ry of infinitely lesser resou rces, 
Egypt, the Assouan Dam stands pre-eminently high among the great I rrigation 
Works of the world. But in India, with an annual revenue of over 1 00 crores 
of rupees, money cannot be found for working up to the modest l imit of 2 20 lakhs 
of rupees a year, even tho1 1gh I rrigation works pay a handsome profit of over 
8 per cent . ,  becau�e, forsoo th ,  what with an ever-increasing M ilitary Expenditure, 
t he Home Charges, the ordinary needs of a complex: system of administrat ion, 
and the expenditure entailed by the adoption of a vigorous Railway programme, 
the financial capacity of the Government is wofully crippled ! 

" My Lord, I have heard it said that the Engineering Staff of the Govern
ment is inadequate for. the execution of an elaborate scheme of irrigation. 
Supposing it is, the solu�ion of the difficulty is simple. Large works can be done 
through contractors of established reputation for bu.,iness capacity. The great 
Asr nuan Dam was constructed by a body of contractors, Messrs. Aird and Co. 
T he suggested change in the system of work will afford appreciable 
relief to t he Government,  besides ensuring despatch, Is the hope extravagant 
my Lord, that Government will yet  see its way to carry through the lrrigatio� 
programme approved by the I rrigation Commission with ene�gy ,md spirit ? 

" My Lord, Government has no money for the vigorous prosecution of a 
proper i rrigation policy, but is extraordinarily liberal in its outlay on Railways. 
l n  spite of universal protest from the people, in spite of the financial straits of 
Goyernment, money on a lavish scale must be spent on railways ; credit premis ed , 
there could be no difficu�ty for funds. And hence it is that even in an adiersity 
Budget the allotment for railway expenditure is kept up at the high figure of the 
current year. And the bulk of this amount is going to be raised by sterling loans 
under the new East India Loans Act, a contingency by itsel f of sufficiently grave 
import to Indian finance. In ju::lging of these figures, it should be remem bered 
that down to December last our total Railway Debt, according to the statement 
made by M r. Buchanan in Parliament, stood at £1 76,600,0:x, out of a total 
of £246,000,000. But the figures need not appal any one. That is all, in toe 
official language, productive debt ! Government makes profit out of the business ! 
Tnat was the observation made by His H onour Sir Edward Baker in the course 

., 
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o f  the Budget Debate of 1907 , on Mr.  C h i tnavis's sound suggestion for work ing 
the railways by private companies ;- -

' Our railways do not now impose any burden whatever on Indian revenu es, but, on 
the contrary, afford considerable relief to the taxpayer. Why it shou ld be suggested on 
financial grounds that we should hand them over to private en terpt"ise I am unab ie to 
understand.' 

" It would almost seem as if fi fty  years of  Crown rule had fail ed to  
divest the Government of the com mercial character impressc! d  upon  i t by  the 
East I ndia Company. My L0rd ,  there are many ent erprises which a re <:a lculated 
to prove commercialiy successful. An exte nsion of the pr inciple underly ing 
the present solicitude for rai l wJ.ys would j ustif y Government in undertaking 
some of these as likely to afford relief to the taxpayer, But would it be 
contend ed Government ought to ? Besides, what is after all the net  gain 
to Government ? It is in prosperous y earn, as pointed out on that occasion by 
Mr. Chitnavis, about one per cent. upon the Capital charge I I t  was much 
more a�cording to the Finance Minist er. The conte 1 tion was that the net 
surplus was ,· the exc�ss after deduct in.� all charges for interest and a nnu ities ' 
and d id not  t herdore provide a basis for cal c u lation of profit. B ut in 
commercial calculations of net profit the intere -t charge upon capital has to be  
deducted, and more. The allowanct! for deprr:ciation and renewal of block i s  
pretty heavy ; this is  absent from the G C>ve rnme :1t acco unts, The net surplus 
can alone supply a correct basis of calculat ion of net profit.  Applying this 
test, the railways must be taken to have worked during the year at a loss. 
Indeed , the Hon'ble F i nance M inister admits tha t  in the Budget. The receipts 
have fallen off by 3! crore; of rupees, w : 1 il\! the w .'rk i ng  expenses have 
increased by two cnres, i.e. a total loss of sl crores of rupees in one year, a 
sufficiently alarming aspect of Railway finance that might well call for a halt in 
further extension. 

" But be the railways ever so successful from a commercial point of view , 
what is the urgent necessity, what the hurry for a vigorous rai lway programme ? 
At the end of October last the total mileage of open rai lways was 30,384 . Is  
t hat length real ly  so  very sm lll f ,r ordinuy purposes ? O ne would rather 
think it was enough, But ' financiers, traders, and C hambers of Commerce ' 
are clamant and their voice prev� ils. There is the Report of the Railway 
Commission, recommending ' very strongly a much more energetic rai lway 
programme, the reorgan isation o f  the R:iilway Department in India, and more 
liberal expenditure of capital on  rai lways ' ;  and, unlike the Report 1 •£ the 
l mp,a.tiou Commission, it commands the ready assent of , iovernment. 
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Surely a vigorous railway programme is  not wanted by the people. But 
supposing the need for expansion and better equipment of  the I ndian railways 
Is urgent , it can be best met by private companies and syn dicates rather 
than by Government . Government need not act the sponsor longer. If the 
railways are a financial success, there cannot be a dearth of capitalists to 
finance them. The time has admittedly come when the deveiopm ent of the 
system must be left to  private companies. That is  the view taken by Sir 
Henry Kimber, M . P , Chairman o f  the Boar d of D irectors of the  South 
I ndian Railway, in his thoughtful art icle on ' The Future of I ndian Railway 
Finance' in the Financial Revt"ew of Reviews of December last. 1'he Mackay 
Committee, 1 00, recommended the t rans ference of some of the State railway s to 
private companies on judiciou s terms. I fail to understand, my Lord , why 
Government, in spite ol s1 1 c h  weigh ty opinion, shoul d cl ing to the ol cl policy of 
godfathering railway en te rprise in India, especially when it imptdes develop
ment sim ultane ously with being a f ruitful source of trouble to Indian finance. 
The suggested transference of execut i on and mana gtrnent  will be decidedly 
conducive al ike to econom y  and progress ; the investment of capital will on ly 
be circumscribed by  the l imitat ions of the money market ; and Government, 

as appellate aut h ority , will have splendid  opportuni ties of enforcing up-to
dateness and excellence in ,nanagt!ment. 

1 1  Two other points demand serious consideration : the better equipment 
of existing l ines for wh ich ' thre e- f ourths or four-fi fths' of the  capi tal to be 
borrowed in England is required oug ht to be done out of the  revenue ; and if in 
the past provision had been made annually and a port ion of the revenue had 
been set apart for this purpose, as is  done by al l respecta hie companies, instead 
of utilising the whol e revenue to swell the profits, much · of the present em. 
barrassment of Government could have 'been avoided . I hope, my Lord, th is  
point will �eceive proper consideration in future account s. The larger employ
ment of I ndian labour on the railways cannot but have a wholesome influence 
on railway finan ce. Labour can hardly be sa id to be employed now with an 
eye to economy. 

"My Lord, the complaint is not new that the M ilitary Expenditure of t his 
country is ru inous to a degree. With the advancem ent of years, settlement 
of frontier difficulties, the prostrat ion of R ussia after the R usso-Japanese War 
and the promotion of international alliances, one should have expected the 
expenditure t o  go down rather than increase, but the fact is otherwise. The 
ependiture in the current y ear is £20,754,400 against £ 1 5,029,800 spent in 
J 899- 1 goo, The increase has been over 33 per cent. in ten years I This large 
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• in crease has been justified on grounds of efficiency and economy. The outlay, 
in this theory, is a fee wisely paid for the insurance of the E mpire i gainst 
danger, and will be found really econom ical in the long run. My Lord, without 
seeking to subject to profane criticism a policy the details and the merits  of 
which must be especia lly within the knowledge of the inner ci rcle, severa l points  
may be laid before G overnm ent for earnest consideration. The insurance is 
clearly abnormally expensive, the fee paid being ful ly 28!  per cent . of the  
annual revenue ! Such a lavish expendi ture is hardly consistent with sound 
finance. And yet the cost sh:::wn in the a nnual Budget does not represent the 
whole expenditure incurred. Much of the t ransport work is  done by the 
Imperial Service Troops. This cost a. s al so the cost of the Mili tary Police and 
the strategic railways are not shewn in the accoun t s. 

' ' My Lord ,  effi ciency is a thing singularly incapable of definition. Mil itary 
authorities are by no means agreed about the utility and the urgency of the 
Army R �organisation Scheme. I t  is difficult to prophesy what the future ver
dict will be. W e  have the high authority of Your Excel lency for the conclusion 
that much of the ex?endimre of preceding periods was so much waste of money . 
Be that as it may, I have abundant fa i th  in Lord Kitchener 's wisdom and far
sightedness. It  would be sheer ingrati tude to either deny or minimise the 
brill iant services he has rendered to the Empire. But the Ind ian  Army is much 
too large compared with the armies ol other countries. I s  such a large army 
maintained anywhere else on a peace footing ? Sir Charles Dilke, the reverse of 
an idealist, recently condemned the strength of the arm y  with convincing 
force :-

' Why was the Indian Army kept up on an extravagant scale as compared with that 
which England co11\d afford m this richer part of the world, and which was altogether out  
of  proportion to that which 11he dared to ask the Crown Colonies to contribute ? Why 
should there be a two to one d ifferent scale between Ceylon and India ?' 

" l f it be the case that the Indian Army is intended to serve the purposes of 
an I mperial R eserve, common fa;rness would demand the payment of a sub
stantial Imperial contribution towards ils upkeep. But far from affording relief to 
the Iudian taxpayer, the I mperial Government has proceeded, in the vigorous 
words of Sir C harles Dilke, 

' in the teeth of all .the evidence that had previously been produced, against the 
pr�tests of the Government of India,  to increase a charge already indefensible, a charge 
which we dare not put upor: any other portion of the E mpire, and appeared to be the 
deliberate creation, behind the back of Parliament, and without the knowledge of the 
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people of l n<lia until it  was done, of a new and fresh grievance wh ich might easi ly have 
been avoided.' 

" My Lord, lhe whole of th i s  R omer C ommittee business i s i ndefensible. 
I t  is true where the re cei pts and d isbu rsements are calculated in crores of rupees 
the:: additional charge of 45 lakhs migh t  not s trike one as part icularly  ruinous ; 
but the unfaim�ss, the inj ustice, and the breach of com pact involved are too 
great and too palpable to reconcile public feeling to it .  The Welby Com m ission, 
after protracted inquiry  

I laid down OnCe for all de fi nite pri nciples for the adj ust • 
ment o f  accounts between the I ,nperial Govern -nent and th is  Government. 
Was it open to the Secret'lry of  State, or for the  matter of that the Cabinet, 
to undo the work of that C o m mission, to resi le from the posit ion assigned to 
the Imperial Government by  it, and to create fresh financial obligations for this  
country ? The rep >rt of that Com mission m 1y h3.ve bee n before the Com mittee 
for  aught we know .  The questions are, was it  duly considered ? I f  any of its 
decisions was modified,  on wh :it grounds,  with what j us:i fi cation and under what 
au thority was it d one ? I f  the m lt t e r  is so plain, so reasonable,  so j ust, .vhy 
such reluctance to publi s h  the  pa pers ? It  wil l be  difficult to  resist  
the inference that the papers, if vuhl ished, would unfold a tale 
of melancholy inj ustice . I t  anyth ing is in the public interest, the publi cation of 
the report manifestly is, and the suggestion it would not be is clearly unsound . 
The worst feature o f  the business is t hat one� the W elby Com mission Report i s  
disregarde d ,  India is relegated to i ts fo rme, posi t ion o f  utter h elplessness against 
the exactions of the I mperial Government, and one might shudder to think what 
might yet be in store for us. 

" My Lord, t he H on'ble Sir G uy Fleetwood Wilson has explained the 
differentiat ion in the treatment of Crown Colonies. Without for the moment 
disputing the soundness of the position; it may be open to the people to urge 
that an arrangement which prove s  s o  eminently satisfactory to those Colonies 
from a financial point of view ought to be extended to India in supersession of 
the prest:nt arrangement which !�aves her so hopelessly dependent upon the will 
and power of the I mperial G overnment. 

" My Lm d, all pra ise is due to Government for the generous Scheme of 
Reform , the mag num op,a of British sta tesmansh ip. The Despatch of the 
Secretary of State of 2 7th November last was like a gospel of peace to disturbed 
India , and had at once the effect of soothing the public mind, of inspiring hope 
for the future, of restoring trust in B riti;;h statesmanship, British j ust ice, and 
British sympath} with popular aspirations, of removing discontent, and of rally-
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ing round Government the great Indian Constitutional Party , ·wh o  have ever 
been its strongest supporters and po 1, erful interpreters to t he masses of ft s 
be�evolent intentions. My Lord, much has been heard of l a t e  of t h i s  d 1scon· 
tent ; it has been requisitioned in controversy in j ustificat ion of their respect ive 
views by diametrically opposite schools of political thinkers, from the most 
uncompromising repressio;i ist to the most l iberal · and sympatheti c statesman . 
It would be affectat i on to deny there is ,  or to be more prec ise there was, 
d i sconte.it in the land. · But d i sconten t a rnong I ndians-the mildest , the 
simplest, the most loyal and law-abid ing, the most easily sati sfied people in 
the world-affords fo.:id for reflec tion to the far-s ighted s t atesman. It  
proves the existtnce of legitimate grieva nces,  a t  any ra te of unsat i sfied 
desires and aspirations. Bu t  British statesmanshi p has prov�d equal to 
the occasion. Go vernm::nt has now d,,al r a dcdth- blo .v to anarchi ;m, not b i' 
repression, but by l iberal polit ical concessions ; it must i n  course of t ime die of 
i11amt1on. The publication of the Reform Scheme for the first t ime dur ing the 
List three years gave inco111rovertiblc proof of the continuance of t hat solicitude 
for the goodwill and the advan cement of the people which has ever been asso
ciated with B ritish rule in In dia. Naturally despair was dispelled, con fidence was 
restored, the nat ional heart leaped with joy at the sight of t he glorious dawn of 
a new and brilliant future. Hence:  the unprecedented jubil ation. The voice of 
discontent is stilled, rancour is drowned in joy. I t  would be a pity, my Lord, 
if anything superven es to check this outburst of national joy. But nothing is 
better calculateci to produce this unhappy result than the action since taken by 
Brit ish sta tesmen, The introduction of the principle of c lass representation on 
the basis of the fancied importance of Mahomedans has at once taken away the 
chief merit of the Scheme, and given umbrage to the great non-Moslem com
munities of India. My Lord, I am not a H indu ; I am under no personal obli
gat ions to the Hindu ; I do not hold his brief ; I bear no animosity to the Maho• 
medan. My remarks are grounded only upon my conceptions of the political 
necessities of the si tuation. And I shal l  be wanting in duty i f I do not say that 
I fail to see the j ustice and the wisdom of Lord Morley's conces.; ion s  to Maho
medan demands. R eligion is widely apart from pol i tics, a.nd on ce t he rel igious 
element is elimina ted from the discussion , I do not understand how H indu 
interests are oppvsed to Mahomedan interes ts in pol itics. I shall be glad to 
know what these so-called Mahomedan interests are. I cannot conceive them. 
It is a mistake to suppose t hat the bulk of the I nd ian Mahomedans 3.re svparated 
from their H indu congeners by any sharp cleavage of race and  tradit ion. I n  
their pres1:nt backwa r d  stat e they cannot have l,etter representati l' es th an 
H indus. Where there are deserving Mahomedans  they have as good a chance 
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as H indus. In Municipalities, Local Boards, District Boards and the Legislative 
Councils, H indus and Mal tomed:i.ns have so far worke<;l hand in hand a 1 1d 
s houlder to shoulder in cordial co-operation ; there has never been any 
complaint on t h e  score of ineffect ive representation, and never auy 
demand fo: separate e lection. Even now Mahornedan opinion is by no 
means unanimous on the pbint. Why then should this wholly novel and 
invidious principle of elec t ion be introduced into the Reform Scheme, in 
supersession of a method which has  so far produced excellent result s, and in 
disregard of the fact that ample prov i sion was made in the Scheme for th e 
adequate representat ion of minorities ? And what would be the resul t ? 
Separate representation in all stages must re productive of considerable heart
burning among the different communities who constitute the Indian people,  
will interfere with admini s trative efficiency, and what is perhaps the greatest of 
evils, wil l  accentuat e and perpetuate racial differences and prevent for all t ime 
to come the formation of one united Indian Nation ; in other word s, will produce 
results the opposi te  of what has been the objective of British Indian statesm an
s h i p  so long. 

" My Lord, the quest ion of comparative importance raises important issues 
and can only be the source of perennial quarrel among the different communities 
of India. There are communities-the Sikhs,  the R ajputs, the Mahrattas
who have each as great a record of past services and past greatness as any 
in India. The Parsis, about whom such flattering things were said in the House 
of Lord s,  and the progressive domiciled Anglo-Indian community are likewise 
important. Once this contentious and invidious method of representation is 
accepted ,  how are the conflict ing claims of these various communities going to be 
settled ? If M ahomedans are granted separate representatiorl, with what justice, 
with what fairness, can the privilege be denied to the other great communities ? 
And where is all this to end in a country like India peopled as it is by a congeries 
of innumerable sects and races ? And is this method practicable ? Really this 
is a step well calculated to damp the popular enthusiasm for the Reform 
Scheme. Add to this elimination of statutory provision for the creation of 
Provincial Executive Councils with the resultant prevention of the popularisation of 
Provincial Administration, and I should not be surprised if the popular feeling oscil
lated back to the point from which it turned to greet with such genuine enthusiasm 
the Reform Scheme. That would be a disaster. My Lord, the action of the H ouse 
of Lords is �iewed by the people with keen and bitter disappuintment, and some of 
the reasons advanct:d by noble lords opposing the measure have caused them great 
distress. My Lord, the people have just cause to resent their wholesale condem-
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nation on the grounds of unfitness and incapability of impartial and dispassionate 
criticisn1 iii spite of their proved capacity and im partiality in difficult and delicate 
spheres of act ion. But they have one consolation : They feel they have in Your 
Excellency a champion of their cause, who will do all in his power to ensure  
them a bright fmure. I hope, too, the Provincial Governments will ri se equal to 
the occasion, and by the weight of their favourabfc opinion facilitate the rein ser 
tion of the deleted clause in the India Councils Bi l l. The people attach great 
importance to it, and nothing will satisfy them except its rein sertion. Mahomcdan 
opinion coincides with H indu opinion in the demand ; the voice of the nation is 
unammous. What is the danger, my Lord, in having a clause of that kind ? It 
seeks only to vest a cer t ain d i scretion in this Government which is absolutely 
necessary in view of the engrossing work of Parliament and its want of leisure to 
deal with Indian m at ters with that promptitude which their importance de m ands. 
Government may be trusted to use the discretion with car e  and proper consider
ation of local condit ion s and in consu ltation with the Local Government con
cerned. Why then the meaningless opposition to a wholesome provision ? The 
C ecen1 r a lisation Com mission also recommends the reform. 

" My Lord, £rem the generous spirit in which the Reform Scheme ha s 
been conceived and  the expression of official conviction that we 'shall never 
again have the combin ation of a Viceroy and a Secretary of State who are 
m ore thoroughly in earn est in their desire to improve Indi,m Government, aud do 
full justice to all b:>dies of the Indian population, ' one would expect that , with a 
view to ensure the pursuit i n  future of the samj liberal policy, all the comprehensive 
reforms should be placed on a firm statutory basis. The policy ,  my Lord, of 
leaving important details of administ rative reform to be settled by regulations 
is of doubtful wisdom. Regulation s, however high the source, have not 
the authority, the force, and the permanence of a Parliamentary enactment, and 
are liable to be rescinded at Executi ve will. So long as the happy combination 
continues there need be no fear ; but when we have an  unsympathetic Executive -
by no means an unlikely contingency-the rights and the privileges secured by 
regulations may be considerably whittled down for no fault of the people. My 

Lord, not long ago even Her Gracious Majesty Queen Victoria's Procl amation 
of 1 858, stamped as it is with Royal imprimatur and invested wit h the authority 
of age, was sought L> be explained a 1,; ay in this very Council. What is the 
guarantee then that mere regulation s  will command greater respect in future ? 
It will be a wise policy to have all the important c oncessions s o  ge:nerously pro
posed to be granted to Indians by the Reform Scheme well and truly laid upon a 
solid bedrock of legal provision. 
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" My Lord, in any general scheme of reform provision ought to be m ade  
for, what i s  technically known a s, the  separa tion of. Judicial and Executive 
Functions and tht.: appointment of trained lawyers as · District and D ivisional 
Judges. My Lord, after the Hon'ble Sir Harvey Adamson's clear pronoun ce· 
ment on the  subject in t his Co(!ncil  on 2 7th M arch 1908, the public expectation 
ran high, and it looked as if Government had final ly made up its mind to introduce 
the much-needed refo:-m of the separation of the functions .  The Hon'ble 
Member's reply to my quest ion on 5 th February last, however, h as disappointed 
hopes .  W ill it not be w ise to pJsh th is reform if only with a vi�w to conciliate 
public opinion ? May we hope to h ave the chance of associ;.ting this reform 
with Your Excellency's honoured name ? The wisdom of the other reform will 
doubtless suggest itself to Your Excellency. It is everyway desirable that th e 
administration of justi ce in the interior should be in the hands and un der the 
control of  trained lawyers. The popul arity of  Government largely depends upon 
the administration of j ustice, and too much care cannot be  taken to place i t  
above suspicion and to secure for it popular confidence. 

" My Lord, the G overnment reply to my question a bout the creation 
of a Legislative Coun ci l for the Provinces I have the honour to represent in this 
Council is disappointing to a degree. The abandon m ent of the schem e  of 
Ad visory Council , leaves the only altern ative of a local Lt-gi::;lative Council for 
the ' assistance and support ot public ex pression of v iews on public affairs ' wh ich  
the Hon'ble the Chief Commissionl!r desires to have. The Hon'ble the Chief Com
missioner, in his admirable Note on the Governm ent of India' s  Reform Proposal:;, ,  
further admit ted that a local  Legisla tive Council  was demanded by ' advanced 
public opinion.' W hy then should the proposal not find favour with Govern
ment ? The measure cannot surely be productive of harm. · Your Excellency 
will pardon the freedom of their representative if he takes the liberty to point 
out that the peopl e of the Central Provinces and .Berar have been left in the  
cold shade of neglect in the  Reform Scheme. I n  the bountiful shower of  gifts 
they only have been overlooked. Even the right of el ection enjoyed by the 
other Provinces has been denied to them . .When all Indians elect their own 
representatives to the Legisla tive Councils they alone must remain s atisfied with 
nomination. Sure! y the Central Provinces and Berar have sufficient enlighten
ment and public spirit to deserve this right ? May not they then expect the 
concession ? The bigger Municipalities and District Councils, at any rate, can 
be exp'ected to soundly exerc i se  the right. 

" My Lord, the first step in the Reform programme has already been taken 
by the  appointment of an Indian to the Executive Council of the Government 
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o f  India. W e  ha il with pride  and joy t h is announcement, an d I take  t his oppor
tunity of e '.<pressing the coun t ry' s  gratitude  to Yo s 1 r  E x c , · l lency on  t h i s  appoint
m ent. I congratulate t he Gov.-rnment of India on t he ex cel lence  of i ts choice ,  
and I also o ffer t he nat ion ' s  gree t ing5 to t he rec ip ient of the  honour for  t he nob le  
sacrifice h e  has made to St>rve his  country. 

" All told ,  m y  Lord, the year has been one of s teady progr.'ss .  Trouble ·  a nd 
t ribulation ,  an.irchy and repres� i on, puni t i ve pol i ce a n d  drastic le g islati on. secre t 
plottings and deportat ions have darkeneJ the sky ; t he sh i p  has  tossed an d 
lurched in the stor m ; but  the captain has been v ig i lant  all t l t rough ; t h e  port is  
at la,:;t within sight .  And when the hi story of t he  pa-, t  three ye::irs come3 to  be  
written, Y 0ur Excellen<::y wi l l  occupy the foremost place in  it as  a statesm.an 
who, wi t h  a heri tage of troubl e and diffi cul ty t h at might welt daunt l esser spiri t s ,  
with v i sion uncloud.-d by passion o r  prejud ice, with rare courage, th rough goo d 
report and evi l  report, has worked unweariedly for the  good of the mill ions 
placed in h i s c harge,. and by wise and ti mely c oncess ions has consol idated the  
foundat:ons of the E mpire i nd fixed i t  firm on t he  affections o f  a grateful  nation ." 

T h e  Hon'ble M r . ANf'REW sai d :-" My Lord , while I regret the nect:ssity 
whi c. h  compels the Hon' ble the Finan ce M ember to a r:lopt a pol i cy of retren ch 
ment I m ust refer with gratification to the fact that the Government of India 
i n fixing the Madras estimates for 1 909- 1 9 1 0  have not made a ny material al tera
tions in th e  Budget submitted . I learn wi th  satis fac t icn that Madras will 
real ize a surplus in this year of gener:i.l financial depre�sion, but I note with some 
concern the remark in the Financial Statement (parag raph 1 42) that the Pro. 
vinc ial balance is comidered ample. It is tflle, my Lord,  that th e curre nt year i s  
expected t o  cl ose  wi th  a balance of 1 1 4 lakhs, and th is  i �  d ue i n  large measure to 
that t radition of economy and careful managt'men t " h i t  h t he . Hon' ble the late 
Finance M ember in the last Budget debat e said had  long characterized Madras 
administration, and which has le d to c,iution in embarking on promising schemes , 
involving considerable initial and recurring expenditure until such arra n gements 
could be made as woul d ensure in the long run the fullest rf'gard to efficiency and 
economy. My Lord, t hough the balance is comparatively large, the Govern
ment of Madras foresee no lack of works and schemes of permanent utility 
upon which to expend it, not forgetting that in utilizing balances they have to 
be careful to select objects which will not entail recurring expenditure beyond 
t heir normal resources. The development of agricultural, industrial and tech
nical P.ducation, and of reforms in the Forest and other departments 
will impose contingent charges for which i t  will be necessary t o  draw largely 
upon the balances. · The high pric-es of food-grains have necessitated the 
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grant of compensation to Govern ment se rvao t s  w hich in the current financial 
year wil l  amount co about 1 2 lakhs unda Provinci i i  heads alone, and th is drain 
upon the balances may have rn be conti nued in the com :ng year longer than 
was antic ipated. 

" My Lord, last year the H on' ble the then F i nance Member held ou t  hopes 
of rel ief to the Bengal Go vernment, on the return of favourable t imes,  in respec t 
of grain compensation, in consideration o f  the  fa c ts  that no provision was made 
for it in the Provi ncial set tlement and that it amount ed to 9 lakhs, a nd I 
trust that the Hon'ble the present Member may see his way to  holding out 
like hopes to M adras which also has, I think, cl.1 ims in each of these respects. 

" I would urge, my Lord, t ha t  e Kpenditure of th i s  sort, i n  so far as it 
may be considered the resu l t  of famine, should be met out of the annual 
assignments made to Local Governments under the arrangements detai led in 
paragraphs 48 to 57 of the F inancial State ment for 1 907- 1 908. 

'' May I express the earnest hope, my Lord , that early orders m ay be passed 
soon o n  the scheme for t h e  revision and redistribution of  Dis t rict  and D ivisional 
charges , a reform whi ch  i s  \Jrgent ly called for in t he interest oi eff.ciem adminis ·  
trat ion ? The  report of the  Decent ralisa t ion Co mmission and the reform proF o .,als 
now under discussion wi ll shon ly resul t i n an enormous add ition to t he 
labours o{ di strict and oth er offi cers who were already in net d of relief 
when Mr. Meyer formulated his pr oposals some years ago. 

" I should like to draw Your Lordship's attention to the unsat isfactory 
position in which Distri ct Boards in the Madras Presidency stand in regard to 
Railway enterprise. U p  to the present over 1 50 miles of railway have been 
constructed by these Boards at a cost of over 70 lakhs ; and the Railway CPsS 
levied in ten district s under M adras Act VI  of 1 900 has accumulated to a n  
amount sufficient to c onstruct  6 0  o r  70 miles, while t h e  annual revenue ari sing 
from the incidence of the tax would suffice to raise in the open market a 
capital sufficient to construct about 200 miles of r.iilway . B esides this, 
the Tanjore District Board-described by the late Viceroy as the pioneer 
of local railway enterprise in India-sets aside annually a large proportion of 
the net earnings of its railway for the purpose of further construction ,  
and i f  this practice is  pursued, as i t  doubtless will be, by other Boards 
when the lines projected by them are earning surplus profits, they will be 
in a position to raise further: capital for other branch lines. The m oney 
thus accumulating cannot be diverted to other purposes,  and District  Boards are 
anxious to proc�ed with the work of railway construction but are disco\lra ged., 
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by the decision of the Secreta ry of Stat e that l int s const ruct <  d from loans 
obtained by a Local Board from Government £..II under the I mperial p rogram me 
of railway construction. 

" My L ord , it is hopele5s to ex pect any steady progre�s  in l i nes of t he class 
contempldted i f  Locai Boards are subj ec t to the restrictions imposed by the 
Secretary of  State as they are by t heir nature of seconda r�· importance from the 
I m peria I point of view, t hough of  the greatest  im portance locally. As an instance 
I may mention the Bezwada- Masulipatam line which was constr ucted by mean!" 
of a loa n from t he Provincial Loan Account just before the Secretary of S tate's 
ruling was issued. T his line, whic h  was orened for traffic only a year ago, is 
a lready ea rning 7l- per cent. and is of the  greatest benefit to the d istrict, and brings 
in, I imagine, a considerable amount of traffic to the Madras and Southern 
Mahra tta Railway, while t he Provinc ial Loan Account is making 4 per cent on 
the lo:1n. H ad th is  l ine not been built before the Sec retary of S tate's ruling was 
i ssue

0

d it would have had to be included in I mperial programme,  and its 
·construction would have been deferred in al l  probability for yea rs to the loss 
of the d istrict  and probably also of the parent line. I would therefore urge, 
my Lord , t hat the Secret;, ry of State be m oYed to modify h is ruling in such 
a way as to permit some small d, fin ite loan, say up to I 5 lakhs, being made 
annual ly from t he Provinci,d Loan Account  for the constru ction of railways 
by Local Boards without including t hem in the Imperial programme. 

" Another d :scouragemer.t und r which Distric t Boards in Mad ras labour 
arises from the difficulty and delay they experience in obtaining satisfactory terrris 
for the const ruction and work ing of the pr()j ectt-d lines from the S u 1 h I ndi an 
Railway Company. I t  may be that the interests of a Rai lway Company wou ld 
in some instances be better served by postponing indefinitely t he C '•nstruct ion of 
a line- however desirable in itself - with a view to its eventually becoming an 
integral part of its own system, but such a line of action, however reasonable 
from the point of view of the Company, would not be j ust ifiable in view of the 
encouragement given to District Board s to tax themselves in order to  obtain 
facilities for railway construction. I would specially mention the case of the 
Tinnevelly-Tiruchundur R ailway, about which negotiations have been proceed · 
ing for over 2 l  years, and I woul:l press, my Lord, for early and satisfactory 
settlement of terms between Distri ct Boards and the Railway Company." 

The Hon' ble MR. M ACLEOD said :-" My Lord, while the greater part of 
the civ ilized world has be,�n passing through a most serious depression in trade, 
it was h�rdly to be expected that in India the revised estimates for the current 
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year should � how Rnyth in g  but a deficit. This d efi cit has unfortunately been 
i ncreased owing to the fact th ;i t  the unfavourabl erond ; t ions whi c h  existed in ! he 
previous year have had m ore far-reaching consequences tha n  could have been 
foreseen whe n th0se esti mates were frained. On  the ot her hand , d uty has been 
paid this year in Bombay on nea rly 20,000 chest s of opium in e}:cess of the  
permissi ble export so t hat we l l  over a year's  revenue fro m  th is source h as been 
received in ad,·ance. T h e  H on'ble F ina nce M ember  m u st therdore be congra
tula ted on having the courage to base h i s est imates for the coming year on 
existing sources of reven ue without increasing taxation. 

" F urt her, t h e  Financi ii Sta tement is ralcuh ted to impire confidence. The 
Cham bers of Commerce w ill ncte wi th  satisfact ion that Government  a re intent on 
building up our stock of gold . A few month s ago when the bahnce of trade  set 
against I nd ia and merchants were clamouring for gol d it was said t hat 
if they had only known t hey could get what t hey wanted, they wou1d not 
h ave needed to � sk for it. It was the fear that they could not get it t ha t 
d ominated the situa tion . T he conversion of the  unfortunate 3 per cent. 
rupee loan must tend to strengt hen the credit of Government and again th e 
Chambers of Commerce are to be con grat ulated on Government having acceded 
to their request, while it  cannot be said that th e t erm s offered to the holders of 
this loan are unreasonable. The fact .t hat t he am ount avai lable for Railwa y 
development has had to be red uced by 2} n , il l ions below the am runt re
commended by the Com mittee on Ind ian Rail way Finance emphasises t he  
necessity for enlisting pri vate enterpri se. I cannot qu<;>t e a hight r authori t y 
on th is quest ion than the Hon'ble M r. Proctor, who recently in his addn ss 
as retir ing Chairman at the Annual Meet ing of the Bombay C hamber of 
Commerce pointed out that Government must reap considerable benefit 
by enrour;iging local pr ivate enterprise ; that it would enable feeder 
l ines to be built long before they otherw ise wol'ld be if they were to take 
t heir place in the  Government programme ; that the construction· of t hese 
lines would bring more land  into cultivat ion and that by attracting rupee 
capital Government would so far prevent an increase of the gold indebtedness 
and would afford the people of this country an opportunity of ha, ing a stake 
in its welfare and development. These arguments seem unanswerable. And 
while I am dealing with railways I should like to draw the attention of Govern
ment to the complaint of the C h airman of the Bombay Chamber of Comm�rce 
that they do not know to whom to go for expert information and advice, 
now that the post of Consulting Enginter to Governmer:t has been 
abolished and apf arently the post of Secretary to Government in ·1he Railway 

. - . - .. � ...... 
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Branch as well. Bombay has frequently complained in the past that 
in spite of the whole-hearted support of the Local Government her claims to 
be heard on the question of rai lway development  have not been given that con
sidtration to which by reason of her position and trade she is entitled , and so 
it is to be hoped that the situat ion will be watched and that if the delay, incon
venience and constant misu:1derstandings now apprehended by the Chairman of 
the Chamber are actually caused by t his chang':!, a remedy will be found. 

" It is satisfactory to note that i t  is possible to al lot in the coming year the 
full moiety of the Famine Relief  and Insurance Gram for expendi ture on Pro
tective Works, but the F inancial S tatement appears to be silent as to how 
the allotment wil l be distributed. There must no doubt be degret s o[  
urgency, but Lhe works which are d e;;tined to relieve ce rtain d istric ts in t h e Deccan 
pla teau in which fa inine is almJ ;t chronic ddsen: e  very great consideration. 
I understand that a new system has been devised for these d i;; tricts which, 
it i s hopd, wil l  i nduce a more constant demand for water for irrigati on from 
the cultivators and thereby reduce the lo:;s which usually results from p ro
tective works when the mansoan rains are plentiful. If this can be done, 
there is al l th� greater n�ce :Bity for allo tt ing suffi cien t funds for the com
pletion of the Deccan schemes wi thin a reasonable time. Lastly , those persons 
who h:i.ve been recentl y ex 1 i bi t i ;1g a samewhat p ,ud11nable cu ,iosity as  to t he 
results of the labo11rs of t he  Stores Committee appointed in 1 906 wi ll be 
gratified to find that directions have been received from the Secretary o [  
St1te which should prove beneficial to  local i ndustrit.s." 

The H on' ble RAJA SIR ALI M U HAM M AD KHAN  said : -" My Lord, the 
anxiety which pr evailed as to the character of the budget before it was laid on the 
table has not been much relieved by its perusal. B ut I find that deficits are the 
order of the day all over the world. Tne re\'ised estimates show a deficit of st 
crores as agains t the surplus of 86 lakhs budgetted by the H on' ble Sir Edward 
Baker. The causes which have contributed to the financial depression appear 
to be such as could not have been foreseen and over which Government had 
no control. I am however glad that the H on'ble M ember for Finance has been 
able to budget for a mcdest surplus of 35 lakhs next year and congratulate him 
on the courageous manner in which he has met the situation as well as on the 
wisdom of the course which he has followed in not resorting to increased taxation. 
The shadow of the famine has not d isappeared from my province yet and it is always 
mere or less associated with other forms of suffering. In  August last we were visited 
by an epidemic of malarial fever unprecedented in its severity. The epidemic 
lasted till tbe end of December and claimed a far heavier toll of human life than 



FINANCIAL STATEMENT. 

[Ra1a Sir A li Mulamwiad Khan.] [29TH M ARCH 1 909. ] 

any epidemic of plag,;e in previous years, the total number of deaths amounting 
to. over thirteen lakhs. Sir John Hewett, with his characteristic foresight and 
energy, caused an inquiry to be instituted into the causes of the outbreak ; but 
no satisfactory resul ts  have been arrived at yet. So widespread was the epi
demic ,  that agricultural operations came for the time being to  a standstill, and 
when they WPTe resumed the sowing of the spring crops was much delayed. 
The area sown was com paratively small and owing to the partial failure of the 
winter rains the outturn of the rabi cannot be estimated a t  more than 85 per 
cent. of the normal in the larger part of the provinces, while in the north of 
Oudh things are much worse. Cond itions s1, ch as these cannot be deemed 
favourable to a decrease in the price of food-grains, and the extraordinary dis
turbance of economic conditions which we ha\•e w itnessed of late is not l ikely 
to disap pear at an early date. In reply to a question put by my Hon'ble 
Colleague Mr. Dadabhoy at the meeting of the 1 5th January last, with regard to 
the abnormal rise in prices, the Government were pleased to say that the subject 
was engaging their careful attention. I am afraid the Hon'ble Member for 
Finance is too sanguine when he anticipates an appreciable fall in prices as a 
consequence of ' a favourable agricultural position ' as experience has belied 
such f:xpectations in the past. The question is becoming one of extreme gravity 
for the middle classes, and though I recognise its complexity, I trust that th is 
consideration alone will not deter the Government from instituting a thorough 
enquiry. I may mention that H is Honour the Lieutenant-Governor of th� 
U nited Provinces has announced his  intent ion to summon a conference during 
the monsoon of this year to co� sid er what action can be taken by the Government 
in connection with the rise in the price of milk and ghee. , I t  is time that the 
question was made an I mperial one. 

" My Lord, I have read with satisfaction paragraphs 43 and 44 of the Finan
cial Statement which announce the decision to abolish the special grant to the 
army and to restrict the limits of military expenditure. But the present year 
�ppears to me to have been most unsuitable for the increase in the pay o f  the 
Indian Army. I t is true that a slight reduction has been effected in the 
budgetted expenditure of the - current year, but the figures for the next year 
show an increase of 23 lakhs. So far the expenditure has gone on increasing 
year after year, as a comparison of the figures which I give below will clearly 
show :-

l 
1899- 1900 16, 168,763 

1900-1901 1 6,365,886 
1 901 ° 190:i 1 7 ,2.2:i,495 

• 



FJNA A'CJAL STATEMENT. 
[29TH MARCH 1 909.] [Rnja Sir Ali Muhammad /(/,an.] 

1 902- 1 903 

1 903- j 904 

1904- 1 905 

1 905- 1 906 

1 906- 1 907 

1 907-1 908 

1 908- 1 909 

1 909- 1 9 1 0  

£ 
1 8,852, 283 

I 9, 540,(i(i7 
2 1 ,906,3 7 7  

2 1 1 056,4 1 I 

2 1 ,.587, 1 03 

20,4 1 5 , 787  

20, 55 7 ,700 

20, 708,200 

' ' It has risen by 1 3  crores or 28 per cent. during the past 1 0  years. The 
need for a retrenchment in this direc:ion has been urged in this Coun cil before by 
much abler men than m yself, but I may be excused for making a r eference to a 
matter which is cognate to the question at issne. I mean the  Ecclesiastical 
charges of the Army. They do not only show a conside rable rise during the 
same period, namely, from 1 899 to 1 9 1 0, but I submit  that they need not form a 
char�e on public revenues at all. I t  seems to me to be opposed to the well
defined principles laid down by Government themselves that they should take no 
part in matters of religion, be it of the ruling class themselves. I f  they recog
nise the obligation to provide facilit ies of religious worship for the British 
soldier, the o,her classes of people represen ted in the Arm y  h ave a right to make  
a similar demand. It i s  hardly justifiab!P. tha t any portion of  the revenues con
tributed by people of diverse creeds should be de voted to the spiritual well-being 
of the B ritish soldier. I think his religious welfare can well be left to Missionary 
societies instead of being made an item of charge on the general revenues which 
are alrea1y heavi ly burdened with an e xces;ive and ever-growing military 
expenditure. 

" But I am chiefly concerned with the effect which the present situat ion 
has on the finances of my province. They were reduced to a condition verging 
on bankruptcy, and if the Imperial Government had not come to the rescue of 
the Local Government by making a special assignment of 4 1  lakhs to restore 
the minimum closing balance, the latter would have closed the year with a deficit 
balance of 2 1  lakhs. My Lord, I am thankful for the assistance given to the 
Local Government by the grant of 4 lakhs for Police Reforms. It is also gratify
ing to learn that the new Provincial settlement has been concluded, but I would 
respectfully submit that it does not much improve the financial position of the 
Local Government. The province was parsimoniously treated in the past ; the 
standard of expenditure kept in sight was low and its needs were not fully recog• 
nised. The result was that it remained comparatively backward in all respects 
and th�re is vast ground to make up in consequence of the policy pursued in the 
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past. The grant of 1 0  lakhs which has been m ade to the province is earmarked for 
the new hosp; tal to be attached to the medical college at Lucknow. There is  no 
initial assign ment to enable the Local Government to carry out the much-needed 
educational and medical reforms. It wi l l be impossible for it to meet the many 
pressing needs unaided in order to bring up the province to the stan d ard of 
other advanced provinces unless the Government of I ndia extend their generosity 
in future as they d id this year in o rder to relieve th� stress caused by famine. 

" My Lord, it will not be going too far to say that of all the problems which 
affect the wel fare of Indi:i, the 0e is none of greater moment (next to its peace) 
than education, but  there are no i m prove ments wh ich are so often relegated to 
an  indefinite future a s  those connec t ed with it. The Progress Rep or t of Educa
tion in India, 1 9r:,2 - 1 907 ,  which has j ust been issued is a record of substantial 
improvement if compared w i t h  the period which preceded the quinquennium. 
I t  shows a considerable increase in pri mary schools both in number and 
st rength, but it is admitted that the in crease i s not proport ionate to the demanC:. 
A similar tale is t old by  the report on Publ ic Instruction in the United Frovinces 
for the last year. l t  records an increase of 1 7 2 in the n umber of primary 
schools and of 4 1 ,847 in that of scholars. ' But speaking generally, ' says the 
report, ' the supply of educational facilities has been unable to keep pace with 
the demand.' While acknowledging grateful ly the efforts which have been made 
by Government in the expansi,m of pri.mary education and in raising the level of 
education in general, I s:.ibmit that they h1ve proved inadequate. The absence 
of provision in the next year's bu:iget  of the co., t  of free primary educafrm is 
apparently to be a ccounted for by the p resent state of financ es.. I n my opinion 
the importance of the task exceeds i t s  magnitude and difficulty, and I earnestly 
hope that the realisation of the prospect which was held out in 1 907 will no 
longer be delayed when easier financial conditions prt-vail. As regards second
ary education in the U nitec;I Provinces, it calls for urgent rdorms which mean 
increased expenditure. The schools are generally badly equipped. The furni
ture, such as there is ,  is a disgrace to modern carpentry ; the apparatus for 
teaching is  insufficient and accom modation inadequate. There is everywhere a 
cry for new buildings and additional classes. The ineffici ency of the teachers 
is in keeping " ith the low rate of pay offered to them. The resources of the 
district boards are severely taxed and yet they cannot find sufficient room for 
the scholars seeking admission to vernacular schools. The keen interest taken 
in all forms of education by Sir John Hewett has led to the i ntroduction of 
certain improvements. Of these the conversion of the High Schools at the 
_head-qu.mers of the d istricts into Government Model Schools is a n�cessity 

• 
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which cannot be long postponed, but  t he proposal has not been g iven effect to for 
want of fun ds. M y  Lord, the resources of  a provi ncial G o v ern m en t  a re lim ited and 
even under  normal conditions it cannot cope wi th the d "mand wh i ch is being made 
upo� i t  now for the spread of etlucat ion. I t  w i l l  be  a sad t h ing t o  crush  t h e  demand 
for E nglish educat ion whi ch  is growing everywhere through lac k  of encourage· 
ment. There is room for economy in other directions but to effec t economy at 
the cost of educat ion means a check in the moral and material  growth o f the 
country. My Lord , when the oppor t un i ty  co , n es the grant of ad di t ional  expen• 
d i ture for carry ing out the improven;ents in  secondary educat ion 11  i , l be a great 
boon to the peop'e of the l lnited  Provin ces,  and I st rongl y hope that their rc
qqirement s wil l  not be h,rgot ren. I may adJ here tha t a great i m pet.us has been 
given to industrial and technical edu ca t ion in my province by Sir Joh n  Hewett . 
The reluctance which character i sed t h t>  ed u c a ted mid ,J le cl as � e s  Lirmerly in 
avai ling themselves of the  ad van :avs of such education is fast disappearing and 
com merce and  industry are taking a higher place in th eir estimat i on .  I venture 
to hope that the proposals for the est abl i ,hm ent of a technol ogical institute in 
the United Provinces when sanctioned by the Secretary of State w i l l  receive the 
financial support of the Government  oi I ndia. The proble m which is s t aring 
the Government in the  face is that of devising means for the provision of indus
trial and technical educati on in t he cou n t ry on a large scale .  I sincerely trus t 
that the situation w ill be faced in  a li bcr:i.l spirit as t imes permit. 

" My Lord , I m ay be ailowed to say one word in r egard to railway 
construction. I believe that Government is not una1rnre o f  the fact  that a 
series of col lisions occurred during the last year on d ifferent railway li nes- The 
most appalling of these acc idents took place at Dasna in 1I eerut D istrict in the 
beginning of the hc,t weather. It resulted in an un usua lly heavy loss of life 
and property and was the subject of a protract ed Govern ment inq uiry. The 
Railway Board came to the finding that it was an ' act of God ' .  .My Lord , i f  
hurr an foresight  can avert such dangers without sh ifting i ts  responsib ility to 
h i1;,her powers, I think the fact should not be blinked. The chances of a colli• 
sion are extremely minimised where the re is a do,1ble line. In the i n terest of 
publi c safety I would urge the necessity fo r t he doubl ing of the line on the Oudh 
and R ohilkhand Railway and would suggest t hat the work may be included in the 
program1ne for raising the st:mdard of the existing raiiways. 

' ' My Lord,  I now come to a subj ect on which a great deal h;is  been said 
before and to which I can add nothing new, but my excuse for referring to it is 
the fact that it threatens to become a standing · grievance. I mean the A siatic 
difficulty i n  Lhe Transvaal. Matters h ave not advanced much since the decision 
of the Transvaal Government was announced in the House of Commons by the 
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Secret ary of State for I ndia on 3 1 st Jdn uary 1 908, in rt>gard to the registration 
of Ind ians. T l : e  position of the Briti sh - Indians in the Transvaal remin ds one 
of the position of J ews in  ancient Europe when every attempt was made to 
ex tirpate t hem from the face of that country. The problem wi th  wh i�h the 
Indian Governmen t is confron ted is not merely how to reconcile the c laims of 
the Indians as cit izens of the Empire to settle in a self-governing colony ; but in i t  
is  involve d the larger and more importan t issue of the relations of  the w hite to 
the coloured races in general . T ile treatment  which the Indians are undergoing 
there is a reflec 1 ion on I h e  white rac� and i s  a source of great irrit ation to the 
people of this country. Their recen t deportation from Somh Africa  has afforded 
a fresh cause for excitement. In my humble judgment a thorough overhaul ing_ of 
the whole quc3tion oi I ndian migration i n to Bri tish Colonie'> is  extremely d ""sirable. 
I would respec tfully suggest that as trustees of Indian interests, Your Lordship's 
Government  wi l l  keep pressing on H i s  Majest y's Government the necessi ty for 
the removal of those restrictions which are debasing to the I ndians i n  the 
Tran svaal  and excite feelings of bit ter resentment in  this country. 

" My Lord, speak in g  at this time last year the H on'ble Sir H arvey 
Adamson ann">unced the in tention of the Government of India to give a trial to the 
separat ion of the judic ia l  and executive functions in  the two Bengals. The results 
of this experiment will be watched with close interest in other parts of the country. 
I can realise fully the financial diffi cult ies which are in the way ; but I hope that 
the importance of the question wi l l  not be lost sight of as so:m as the pressure 
has dim inished. 

" My Lord, i cannot conclude without a retrospect o,f the violent unrest 
which we have l a tely_ experien ced. There were ?1oments when we seemed to be 
standing on the brin k of a disaster owing to the frequent displav of brute force 
and to the • arrows that flew in the dark, ' p robably the work of a misguided 
few. To uphold the authori ty  of law, to soothe the public mind whi ch  was in 
a state of tens ion , and , at the same time, to formulate a scheme for constitu
tional reform, were the try ing tasks which befell Your Lordship's Govern 
ment. Never before has  a Government placed under similar circumstan ces faced 
so difficult a si tuation � it h such a remarkable success. At the commencement 
of the p resent session, Your Lordship's Governmen t was forced to resort to 
coercive legi slat ion. When I supported the Summary Jurisdiction B ill I did 
no t do so merely because it' was a measure ernanating from Government, 
but bf'cause I was  c onvin ced that it did not in any sense indicate a dep:irt_ure 
from I he fixed policy of peace an d pro�ress which h�s characteri sed Your 
Lordship's Government. That re1,>r.:ssion was necessary at the . time, later 
events have fully demonstrated i and that I was n ot w rong in judging" the 



FINANCIAL STATEMENT. 
[29TH MARCH 1 909.] [Raja Sir Ali Muhammad Khan.] 

scope o f  Government action, is proved by t_he fa--:t  that th e new law has not been 
applied wholesale. The c lose of the year saw the promulgd t ion of the long-'\\'aited 
reforms wh ich were received wi t h  a feeling of intense rel ief and  to quot e the words 
of Lord Morley with ' various degrees of approval ' .  Harmony is oft en evolved 
out of chaos. So the reforms may b � sai.:I to have brought  peace and good will 
with them. As an I ndian member of t h is Counc; J ,  I des ire to express my deep 
gratitude for the generous recognition of an extended right of rep resenta: ion and 
for Your Lord ship 's  benevolent soli citude for the welfare of t he country . Opinions 
may differ as to details ;  but no one can fa il to app reciate the l iberal spirit underlying 
the reform scheme and the new era of possibil it ies wh i c h  it b ids fair to provide 
Destructive crit i c ism in any quarter, at t his stage of affairs, cannot but be. 
productive of more harm than good . I hope at least that we have n.:> 
' Adullamites ' at the present  moment in this C ouncil .  M y Lord, we are enteri ng 
upon a new and impor tant phase of admini stration. The best qual ities of the head 
and heart will he called forth on the part of those who have to give practical 
::fleet to the proposed reforms  as well as on thP.ir  part who have to prove 
themselves worthy of h igher r�sponsibil it ies . I f  the efforts on both sides are 
sincere, they w ill be c rowned with succe ss .  'With regard to the d eletion of 
clause 3 of the India Councils Bi l l by the House of Lords, Your Lordship' s 
Government has jus t ly recognised the necessi ty for creat ing Execut i l'e Councils 
in provinces where the ir exis tence m ay be justi fied by circumstdnces and the 
action of Your Lordship's Government in expressing its adherence to the 
provisions contained in the clause in  question has given sat isfaction. I take this 
opport unity of congratulating my countrymen on the appointment of the new 
Law Member and of thanking the Government for having made a concession to 
merit .  The peof le of other provinces might well l ay  this example to heart and 
strive to come up to the level of educated Bengal. M y  Lord, I cannot here 
help asking myself whether polit ical concessions will bridgt' over ' the tremendous 
chasm ' that separates the rulers from · the ruled ? I f  I unders tand right ly, the 
superiority of the white to the coloured races consists in tHe moral uplifting of 
the latter by the former. I t  i s  a noble task , hut i t  cannot be a c h ieved through 
political machinery alone'. It is a healthy sign of the age that the ev i l s  of 
aloofnt>ss between Europeans and Indians are being recognized on both sides. 
But the advances mu5t be ' mutual. I would ask my countrymen to rise equal to 
the o'ccasion and would appeal to the ruling class to meet us hal f-way. If the 
day ever comes, when racial p rejudice  has ceased to affect our mental vision ;  
when colour is no longer recognized as the s '.amp of moral and  social inferiority; 
when the Indian learns to realise t hat a bond stronger than that of territorial 
subjec�ion t>xHs between h im and his rulers ; when official restraint has given 
way to a free intt:rchang·. of ideas ; when \\ant of confidence is displaced by a 

189 



FINANCIAL STATEMENT. 

[Raja Sir Ali Muhammad Khan ; Nawah Saijid [29TH MARCH _ 1 909.] 
Muhammad.]  

btt ter understand ing ; when the ca l l  lo d uty meets with � true  response on one 
side and real grievances  evoke genuine sympathy on the other , i t  will be the 
Reform of Reforms." 

The H on'ble NAWAD S AIV ID  M U H A M MAD said :-" My Lord, the H on'ble 
the Finance Member deserves  our genuine sympathy in the very difficult task 
he has been called upon to undertake. H e  has had to frame what has been called 
an adversity budget- the first of i ts kind since 1 897- 1 898. During the decade 
that has produced what is called pro�perity budgets,  one sees much unnecessary 
expenditure and in spite of solid achievement ir •  remission of taxation-wi th which 
the name of the Hon'ble Sir Edward Baker wil l  be .honourably associated -the 
feeling has been encouraged to grow up  that every budge t  i s  bou n d  to bes�ow 
largesses, gran t s  and so forth. That, my Lord, is in the high est degree 
demoral is ing. ' The ideal of Sta te  economy, ' as Bastable in his famou:; work 
on ' Publ ic Finance ' says ,  ' i s ,  on the  contrary, to establish a balan ce between 
recei pts and expendi ture. A S tate that has very large surpluses is as ill 
mana ged as one with large deficits. The practical ru le  is to aim at a slight 
excess of receipts over outl::i y in order to prevent the chance of a c.leficit. The 
position of the State as d rawing its resources from the cont r ibutions  of · the 
several private economies under its charge i s  t he reason for this  course of 
conduct. ' That lea ds me, my Lord, to quote the  wise observation ol Sir 
James Wilson that finance is not mere arit h me t i c, but a great policy. ' \V i thout 
sound finance, · no sound government is  possible ; wi thout sound government, no 
sound finance is  possible.' 

" My Lord, as  we are at the beginning of a great era w1iich woul d un
doubtedly  tend to strengthen sound government. in I ndia let  us  earnestly trust 
that we are also going to have sound finance, and I am indeed gla d  to see i ndica
tions of sound finance in the rigorous pronouncement of the Hon' ble the Finance 
Member in favour of retrench ment of expenditure. I sincerely hope this pro
nouncement is not wrung f rom the H on'ble M ember sim ply because he is con
fror,ted by a large deficit and that under d ifferent conditions he wi l l  not lapse 
into the habit of seeing in increa sed expenditure an incontrovert ible proof of  
growing prosperity. Addressing th is  Hon' ble Council in  March 1 907 1 I ventured 
to state : ' The relief to the tax-payer c an be but temporary unle:;s the G overn
ment enters upon a bold policy of retrenchment. .So that the reduction of revenue 
which we anticipate may be met without embarrassment. ' . . . .' The claims of 
the services are insistent and oftentimes overpowering. But the new situation forced 
on the Government-I refer more especially to the possible extinction of our 
opium revenue-indicate& the path along which progress must be made; so as .) 
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to bring revenue i nto reasonable correspondence with exprnditurc. The curtail• 
mcnt of expenditure, especially on the services, is both a politi cal and a 
financial necessit y.' My Lord, this time there is no relief to the tax-payer 
rather the Hon'ble the Finance Member is disposed to take som e credit for 
not asking for a rupee of extra taxation and for meeting h i s  d ifficult ies  by 
retrenchments. I f  I may venture to say so, t hese retrenchments arc but tem
porary expedients. To do the Hon'ble Member j ustice, in the conc lud ing 
paragraph of his Budget Statement I find him saying that he can ' see no 
reason why, wi th a due regard for economy, favourable harvests and a period 
of peace, we s hould not look forward to a return  of that pro�peri ty whi ch  has 
characterised former years.' Let me lay stress for a moment, my Lord, on 
due regard for economy . That, at any rate, is not beyond t h e  control of Govern
ment. As the Hon'ble the Finance Member tersely pu ts  i t , e stimat ing in thi s  
country i s  largely a gamble in rain. All est imates have necessari ly t o  be based 
upon a normal rainfall, but no two years have passed in succession in whic h 
t�e  ra infall has been really normal. Even at the present moment there is distre s s  
in parts of the country and relief works have been op ened . This is as regards 
estim ating revenu,:. But estimating expenditure is largely a matter of prudence  
and foresight. ' Let us  spend while we may, an d let us retrench because we must , '  
does not seem to be t he  acme of financ ial wisdo m .  Assuming,  howe ver , that 
the monsoon will not fai l in the forthcom ing year and there will be a normal rainfal l , 
t ha t  alone will not restore the equilibrium of I ndian finance unless there is a 
general improvemen t in trade so that the railway receipts may not again fal l 
s hort of the esti;nates. As reg;irds the collections of arrears and suspensions 
of land-revenue, these again are dependent upon a seasonal and norma 
rainfall . On the whole the Hon'ble Member takes the right view of t he 
situation when he says that it would be clearly imprudent to speculate on too 
rapid a recovery in revenue . 

" My Lord, I venture to call attention to the enormous increase in administra
tive charges in recent years . Not all these increases can be justified. Mr. 
Parnell in his well-known work on ' Financial Reform ' says : ' Each public 
department st:1.nds prepared to give the most confident reasons why it is 
absolutely necessary to keep up the scale of its expenditure to the exact point 

. at which i t  now is.' Speaking on the Budget two y ears ago, the Hon'ble Sir 
Edward Baker-whom it  gives me sincere pleasure to see as the Lieutenant .  
Governor of Bengal-said : ' I  have now been connected with the Finance 
Department of the Government of I ndia for five years continuously, and 
during the whole of that period I do not believe that a single day has passed on 

. which 1 have not been calh d upon officially to assent to an increase of pay of some 

• 
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appointment or group of a ppointments, to the reorganisation of  some dep;i rtment 
or to an augm entation of their numbers. Al l experience proves that wherever 
revision is needed, either of strength or emoluments, the Loca !Governmen ts  and 
the Heads of Departments are only too ready in bringi n g  it forward. Nor are t he 
members of the various services at a l l  backward in urging their claims.'  And H is 
Hon our concluded : ' l cannot in the least recognise the necessi ty for impart
ing a n  a d dit iona l stimulus to this process. On the con trary, I believe that all 
that is necessary is continuou sly being done. In this view I welcome the 
remarks of the Hon'hle Saiyid Ma ham mad, though I am not very sanguine that 
the urgent needs of lndi::t will permit of any a ctual reduct ion . ' I submit ,  my 
Lord, th is subject d eserves to be carefully inquired into, for we are on the eve 
of great changes, probably necessitati ng  inc reased exper,d1 ture. It is a matter 
for the con sideration of Your Excellency ' s  Govern men t  whether it is not t ime 
that small departmental com m ittees were a ppointed to go into t he whole question. 
I t  is a pleasure to me, in t hi s  connect ion, to note that the Decentra lisat ion 
Commission points out in paragra ph 43 2 of their Report how t he  Secr�ta ri.,;.t 
establishments  (both Imperial and Provincial) have grown in  bulk unnecessarily. 
The Commission, while admitt ing that  the increase in establishments represents 
increase of work which i3 inevitable in consequence of t he material, intellectual 
and political advance of the country bri nging up new questions or necessitating 
the reconsideration of  old ones, emphasise the fact that there has been an 
unmista k eable tendency on the part of a l l Secretariats to interefere in unneces
sary detail with the ac t ion of the authorit ies subordinate to them. In this 
direct ion and m many other which I need n ot dwell upon, considerable 
reduction of  administrati ve charges c:tn a nd ought . to  be made. 
The necessity for retrench ment is em pha ;ised not only by the growing 
contraction of the revenue fro m opi u m  and any mere tem porary embarrass
ments of Government  but by the fact repeatedly dwelt upon by the Decentral
isation Commission that ' the growing material , intel lectual and political advance 
of the country ' has brou.ght  up new que ,tions or necessitated the reconsiderat ion 
of old ones. New developments  in education have recently been suggested ; in 
fact, we want a fresh stimulus imparted to every branch of educational  work. 
Free primary education is in  a sta te  of suspension for wan t  of funds. Local 
Governments who had shown commendable zeal in submitting proposals for the 
developme�t of secondary a nd collegiate educat ion have prec ipitately with
drawn their proposals, when they found what thei r �ducational reforms would 
cost. Throughout the country there has been a cry for industrial education and 
' industrial surveys ' have been officially undertaken and industrial conferences 
held for the consideration of questions bea ring upon the industrial futu re. of the 
land. It is evident that things cannot remain where they are,-all these survey� 
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and conferences m ust yield so me practical resul ts .  Fu n d s  a re  urger. Hy 
wanted for t hese objects, and funrls should be found for t h em ,  for the 
Government cannot affo rd to ignore the growing de mands of the c.:iuntry in this 
respect. 

" The Hon'ble the Finance Member has refrain ed from making any specific 
reference to the question of sanita tion . The sma ll grant made la st year for this 
ol>ject has not been ren�wed this year , a lth ou�h t h ere is an in c rease in the 
med ical c harges, to provide for ' a  more active program m e  of sa n i tation '. 
There i s  perhaps no problem comprised in the vast rang� of  p roblem s connected 
witn rural prosperity so impor tant as the prr1blem of improved sanitation. · I n  
p;i ragraph 3 o f  the F inancial Statement  the Hon'ble the Finance Member 
refers to the recent deplorable outbreak of malaria in North �rn I ndia , 
' which caused considerable mortal ity 1 11 some tracts and g reatly 
debilitated the agricultural p opulation, hamperi ng the harvesting of the 
autumn and the sowing of the sprin g crops.' That is adequate testimony 
to the im portance of the ca reful consideration of the subject .  Hence, the 
supreme necessity,  even from a purely fi nancial point of view, of taking measures 
t o  organise sanitary works on a large scale. This problem of rural prosperity 
must be solved, and its solution depends almost entirely upon the Hon'ble the · 
Finance Member' s abil ity to provide funds. 

" That leads me to consider the Hon 'ble the Finance Member's budget 
proposals. In framing his budgd the Hon'ble  M ember says :-' The 
result has been a sharp arrest of exp �nditure, both I mperial and Provinci al, at 
no small discomfort to ourselves as well a5 to L ocal Governments, and in 
some cases at a temporary sacrifice of administrati ve efficiency.' The Hon'ble 
Member then says :-' B ut the only alternative was increased taxation, and 
this, in o:.ir op in ion, would h ave bei>n a grea ter  evil. ' After more than ten years of 
unbroken financial prosperity and large surpluses it would be scarcely wise to 
meet the first appearance of financial adversity by an enhancement of taxation. 
Recognisin g the discomfort both 1:o the Supreme and the Local Governments, 
there can be no quest ion that the wiser and more statesmanlike course has 
been adopted. But a condition of finance in which the only al ternative courses 
open to a Finance Minister are either to effect a sharp arrest of expenditure , 
even at the sacrifice of administrative efficiency, or to resort to increased taxation, 
cannot be considered to be a healthy condition. What is true of Imperial is 
e�ually true of Provincial finance. Some of  the Hon' ble the Finance Member's 
remarks upon the excess expenditure-the tendency to outrun their grants-on 
the part Gf Loc�l Governments would seem to suggest that the control exercised 
by the Central over the Local Governments is not constant, or, at any rate, not 
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effective enough, to secure the necessary condition of unity between local and 
general expenditure. The Decentralisation Commissiori rightly insist that in 
no case can the financial powers of the Provincial Governments be so developed 
as· entirely to eliminate the control of the Government of India, since t he 
latter must remain responsible for the general efficiency of Provincial administra
t ion and could not allow a province to become hopelessly crippled or involved. 

" Whether the small surplus which the Hon'ble Member has budgetted for 
will be realised or not is more than any one can say, but the position is un
doubtedly grave. If there is no call for dark pessimism there is no occasio n  
either for robust opt imism. Knowing that the chief causes o f  fluctua tions in 
revenue are beyond our control, the supreme need of persistent and general 
economy must be realised, and there will be  good reason for congratulat ing the 
Hon'ble Member if the depressing experience of the year about to close is not 
repeated. 

'' My Lord, I beg to express t he earnest hope that Your Excel le�cy's 
Government will lose no time in investigat ing the whole subject of the high pr ices 

· of food-stuffs prevailing. I t  was understood to be the object of Government 
• to undertake the enquiry and to entrust it to officers of Government acting with 

outside experts. I do not know what the present intention of Government may 
be, hut  I trust an early opportunity will be taken to take the public into th.e 
confid ence of Government. In v iew of the great suffering entailed upon certain 
classes of the population by the high prices ruling and . their embarrassing 
effects upon both the Imperial and the Provincial budgets, it is desirable that an 
enquiry should be held. In  this connection, my Lord, · I  observe that the 
Hon' ble the F inance Member antic ipates  a fall in prices. That anticipation 
seems to be scarcely justified. Indeed, so far as I am aware, the Provincial Gov
ernments do not seem to entertain any hope in tha t direction. 

" I cra_ve Your Excellency's permission to refer to a subject in which the 
Muhammadan community is much interested ; I mean the management and 
administration of the Muhammadan charitable and religious endowments. W e 
are grateful to the Governm.ent for managing these institutions which shows 
their great solicitude for the welfare of all sections of the Muhammadan popu· 
lation. Sometimes, and in some cases unfortunately, the mar.agement 
is not what it should be, and I would therefore respectfully suggest for 
Your Excellency's consideration the necessity of asking Local Governments 
and Administrations for a report on the management of such trusts existing 
in various Provinces, and publishing it for general  informakon. S9ch 
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an enquiry will result in  their better mana gement and will also tend to 
satisfy the religious communities for whose benefit these in stil ution s exist. 

" Before concluding, my Lord, I cannot refrain from expressing, on behalf 
of the Presidency which I have the honour to represent, our most grateful 
thanks  to His Majesty's · Government and to Your Excellency for th e great 
measures of reform so happily initiated. I would add the expression of our 
earnest hope that the scheme of reform announced by the Right Hon'ble the 
Secretary of State for India, with the warm-hearted support of Your Excellency's 
Government, may he carried through. It is not too much to say, my 
Lord, that the whole country is  looking forward with eagerness to both the 
Houses of Parliament acting i n  unison in supporting the Indian reforms. 

" My Lord, it wil l not be considered out of place if I venture respectfully to 
congratulate Your Lordship and His Majesty's Secretary of State for India on 
the appointment of the Hon'ble Mr. S. P. Sinha to Your Excellency's 
Executive Council for which the whole country is grateful. I feel in common 
\'rith my countrymen that a great step forward has been taken and a momentous 
change effected w hich I hope will be followed by the happiest results.'' 

The Hon'ble MAUNG BAH Too said :-' '  My Lord, I am sorry tha t, owing 
to causes beyond his control, we are unable this year to congrat ulate t h e  Hon'ble 
the Finance Member on the flourishing state of the Imperial fin ances. It may 
be hoped that brighter day s  are in store and that in future years he will present 
many prosperity Budgets. 

" I ask leave to take the opportunity, the only opportunity afforded in the 
year, of calling attention to the needs and financial situation of the Province 
which I have the honour to represent. financially, B urma has fa llen on evil 
times, and I regret that I must a scribe its misfortunes in great part to the terms of 
the guasi··permanent Settlement imposed on the Province in the year 1907 .  Both 
my predecessor and myself pleaded, and pleaded in vain, for more genero us 
treatment. The SettlemP.nt-it cannot be called a Contract-was concluded on 
its present basis. 

" Now the theory of a Provincial Settlement, I understa nd, is that certain 
heads of revenue are shared between Imperial and Provincial, with the intention 
that expansion of revenue should provide for expansion of expenditure on the 
public needs. It is not expected that what are called the standard figures of 
expenditure should remain fixed and unalterable. I t  is  recognized that if proper 
progress is to be made, with the growth of population and adva nce on modern 
lines, expenditure on vital objects such as, for instance, education, sanitation, 

. 



FINANCIA L STATEMENT. 
[Maung Bah Too.] [29T H M AR C H  1 909._ 

public works,  medical aid , will necessarily i ncrease . I n  Burma, it has, I think,  
been recognized that something more than this i s  required ; that for many years 
the development of the Province has been impeded by want of funds for Provin cial 
expenditure. E \•en from the most rigi dly economic point of view, increased 
expenditure is required, for it would be product ive. In the interes ts  of Imperi a l , 
no less than of Provincial, Funds, improvement of communications and the 
provision of proper establ ish m ents  would be more than justified . .But how has 
the theory of Sdtle:ment resu l ted in practice in Burma ? The stand ard figures 
of ,revenue have been over-estimated and there has been no increase but rather 
a decrease in receipts under the most important heads. As for expend i ture, so 
far from expansion being possible, notwithstand ing that the Provincial balance 
has been reduced almost to the vanishing point, i t  has been necessary to place 
the estimate for publ i c  works fat  more than twelve lakhs  less than the s tandard 
figures and to effec t ruthless curtai lment in all ciepartments .  The provision for 
ordinary public works, wh ich experien ced officers consider should not be less 
than 1 00 lakhs a· year,  has fal len to 69 lakhs against a standard figure of 80 lakhs , 
I n  consequence, establ ishments h ave had t o  be reduced, to the great distress of 
many persons who will be unexpec tedly thrown out of employment ; even works 
in progress have been stepped and no new works can be under taken ; the province 
must still be a bye-word, a� w ell to residents, official an d non-official, as  to vis i tors , 
in respect of its communications .  sanitat ion, m edical relief, educat ion, contri
butions to local and municipal funds, all share in the common reduction and 
depression. 

" My Lord, I hope I may be pardoned if I speak plainly  but with due 
respect. I speak on behalf of all communities of my loyal Province, Europeans, 
Burmans,  and the strangers within our gates, when l sa'y that there is 
a strong and growing feeling that Burma does not receive a sufficient share 
of her revenues for expenditure on her needs. Cut off as we are by geogra· 
phical position as well as by racial differences from the rest of the Empire, we 
feel that we are too often overlooked, that our needs are not recognized, that 
we do not receive .that sympathetic care whi ch  is bestowed on other and 
more favoured provinces. I t  is my duty as  a responsible member of  this 
Council to say that this feeling is l ikely to spread through all classes of people 
in Burma who take an interest' in public a�airs . 

1 1  As regards the financial relations between th e Imperial and Provincial 
Governments, i t  is, of course, net true, as many ill-informed people suppose, 
th:it B urma support s the Empire . Its actual annual contribution is less than 
that of any other Provin ce except the Punjab, Eastern Bengal and Assam, an<! 
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the Central Provinces .  But it  is true that its contribut ion lo the Imperial 
Exchequer per head of populat ion is greater . · than that of any ot her province 
except Bombay. I t  is estimated in the coming year to amount to the sub
stantial sum of two millions and three-quarters sterfo1g. M oreover, Durm a is 
th e only province, except agai n Bombay, of which in recent years the  Provin
cial contribution has increased and is st i l l  increasing. Accor ding t o  the Budget 
figures the two Bengals and Assam are to cont ribute in 1 908- 1 909 2f 
crores less than in 1 904- 1 905 ; Madra s fa l ls by over a crore ; the Uni ted 
Provinces by a crore and a half ; the Punjab by 25 lakhs ; the Central Pro• 
vinces by 65 lakhs. Bombay increases by 1 2  and B u rma by 7 lakhs. Though 
Provincial expend iture in Burma has had to be reduced, the estimated 
contribution to Imperial in the year 1 909- 1 9 1 0  is greater than t h e  estimate for 
the current year. 

" These bare· figures are sufficiently striking. But d id t ime permi t me to 
enlarge pn the needs of the Province, to show th at merely from the economic 
point of view expenditure on a liberal scale would be j ust ified, the picture 
could be made st ill more convincing. I am aware that I m perial finances are 
not in a position to enable aid to be given to Burma in the coming years. 
B�t  I earnestly ask that our plight and our needs may be remem bered and 
that when prosperi ty is reston:d our settlement rr.ay be revi sed, I will not say 
on a liberal, but on a sound economic and business-like footing ." 

The H on'ble M R. APCA R said :-" It is extremely unfortunate that fim,ncial 
conditions hav :! been so unsatisfactory as to oblige the Secretary of State to 
reduce the expenditure on railways from 1 8{ crores to 1 5  crores. 

" The Fin an ce C ommittee's report gave hope that a more liberal s;ipply 
of money would be available for railway work in the fut ure, and I most sincerely 
trust that this hope may sti ll be realized in future ye;,rs and that the adoption of 
a figure of 1 5  crores is merely temporary . 

" The very large reduction in ra;Jw;iy earnings and the growth of working 
expenses, \l'hile producing for the last year disappoint ing results, seem to have 
been due to causes for which the Government cannot be held to blame. 

" Throughout the world railways have had a bad year, the depression of 
trade affecting every country and naturally producing less rece ipts. As to 
working expenses, from the point of view of trade, the increase is explained and 
not so serious as it looks. 

• 
• 
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" The commercial community for some years past have urged on the 
Government of India the necessity of bringing the railways of India more up 
to date and put them in a better position to deal satisfactorily with a steady 
growth of trade. To do this large expenditure was necessary in renewals and 
betterments, the cost of which fell to a considerable extent on Revenue. The 
improvement of the railway systems of India is a matter in which trade is vitally 
interested and it is satisfactory to know. that this improvement has been main
tained even in a bad year for receipts, as a more efficient . means of transport 
will be available for commerce when the trade depression shows signs of 
improving. 

" I t  is also satisfactory to note that no action has been taken to raise 
railway rates because the results of working would shaw disappoi nting results. 
I ndia, unlike other countries, has hitherto had the great advantage of steady 
railway rates, and to know they will keep steady even when receipts are diminish 
ing, is a great asset in assisting development as it gives a feeling of security 
in the cost of transport by rail-a most important item in commercial transa.::
tions. I think the Government would be unwise to place any check on the 
steady rate of improvP.ment of its rai lways that has been in progress of late 
years, even in the face of a possible reduction in the surplus earned by railways 
in the past, as though it may temporarily cause reduced net receipts the result 
must be of benefit to the country in the improvement of its rai lway property 
and the expansion of its power to deal · with transport. 

" The year has been an important one in the history of methods under which 
the Government carries out i ts railway duties. 

" The Railway Board has been entirely re-organized and placed in the 
position it should ha,,e occupied from the beginning, and I feel justified in saying 
that under its new const itution the R ailway . Board has begun to earn the 
confidence of the commercial community. 

' '  In connection with railway matters I desire to express satisfaction that 
provision has at last been made for the commencement of work in connection 
with the bridging of the Ganges by S ta te agency at Sara Ghat. The .. proposal 
was originally· mooted as far back as 1 890, and after so long delay I venture to 
express the hope that Government will now steadily press forward with the 
scheme. When the bridge is com pleted the most serious of the difficulties 
which have hitherto beset the Eastern Bengal State Railway in the working 
of traffic to and from areas north of the Ganges will be removed. There wilt 
also be a great saving in working expenses not merely in reduced handling 
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c.harges b�t in freedom from claims. I n  the evidence given before the Ganges 
Bridge Committee the cost of working the Ferry at Sara was estimat ed at 
8-l fakhs of rupees per annum. This estimate in duded Rs. 25,000 for loss or 
damage arising while goods  were being dealt with at the Ferry. But besides 
ordin ,iry claims there have been exceptional losses there, and in 1 904 the burning 
of o ne flat necessitated the payment of no le ss than R s. 89,000 in claims. 
I have entered into this aspect of the question in view of proposals which have 
been made that the management of the Easter!l Dengal State Rai lway should 
be made  over to the Bengal and North-Western Railway. Opinion in mercan
tile circles is strongly opposed to this proposal, partly because much ad\·antage 
financially is expectecl from the savings which will be e ffected by the 
construction of the B1 idge and the transhipment of all the traffic from wagon to 
wagon. It is felt that the effect of the great change on the net revenue of the 
railway should be asce1·tained and considered in connection with the terms of the 
working arrangement before any s teps are taken to make over the line to 
Company management. 

" Whatever the issue of such consideration may be it would be premature to 
say ,  for there is also a body of opinion, which shows signs of growing, in favour 
of the proposition that, so far as this particular railway is concerned, the State is 
more likely than any Company to give back in better service and reduced rates, 
at lea ,t a portion of any increase in the net profits  on working. These profits 
are, for the reasons I have already given, experted to increase, and while wider 
any contract a large propop ion of  the savings would come to the State whose 
proprietary interests are enormous, a company working mainly on behaU of its 
stockholders is bound to keep their interests ever in the foreground. 

' '  There is a further point to which I desire to all ude in connection wi th the 
Eastern Bengal State Railway. I refer to the frequent changes of its Managers. 
The question was referred to by the late Mr. Robertson in his ' Report on the 
Administration and Working of Indian Railways ' where he pointed out that 
seven changes of Manager had taken place in five years. I would urge on 
Government the need for continuity of management and the advisabi l ity of 
making the remuneration of the M mager such that there need be no temptation 
to seek promotion elsewhere. A suggestion has also been made that a body of 
Railway Commissioners partly nominated by the Chamber of Com merce and 
other public bodies, on the model of the Port Trust, might  be formed to advise or 
consuit with the Railway Board regarding the requirements of the province and 
the means.of providing for expected developments of traffic. This idea miJht be 
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adopted experimenta\ly in connection with the Eastern Benga i State R ai lway, and 
I commend it to the considerat ion of Government. 

" The experiences through which we have recently passed have no doubt 
caused some modifica tions in th e views held by the mercantile com munity as  
to  the managei..ent of  the Gold Standard Reserve on  which is  based the stabi
lity of our currency of monopol y rupees convertible only at the will of Govern
ment. It must be said that change., of pol icy wi t h  respect to th is Reserve have 
given rise to misgivings in the minds of the commercial publi c  and active but 
unavailing protests were made by C hambers of Commerce in 1906 against the 
decision to hold 4 mill ions sterling of thi ,;  Reserve in sz"lver. The fear that 
opportunism rather than sound economi c prin � i p le dictated the policy of Govern•  
m ent led the Bengal Chamber of Commerce in  1 907 to  recom mend that the  
Indian Currency question should be once more thoroughly examined by a Commis
sion of Experts. I t  was hoped that such a Commission wou l d  consider and 
advise especially as to the magnitude  of the Go ld Standard Reserve Fun d  and 
the manner of its investment. The l imit of 10 millions mentioned by Lord 
Curzon in 1904 as giving ' a permanent guarancee for sta bility of exchange' ,has 
long since been exceeded, and in the light of recent experience one is rather in
clined to agree with the opin ion expressed by t he Hon'ble Finance Minister 
in the Budget D ebate of 28th March 1 906 that ' there can be no l imit to the 
Gold Reserve Fund .' ' So long,' he  said, ' as India has a Gold Standard 
combined with a C urrency which consists mai nly of rupees, I consi d er that we 
are bouud to set apart the whole of the profits on additions to the coinage.' 
After s ta t iPg his reasons for this important expression of opinion he added-' We 
must therefore resist all temptation to use these profi ts for ordinary current 
expenditure. ' Yet two years later it wa s dec ided tha t one-half of the profit 
on coinage shoul d be d iverted io meet t he cost of railw::iy construction. 
These changes in opinion and practice do not foster confide�ce, yet confidence 
in currency ma tters is of primary importance. 

" The recommendation · to appoint a Commission was · made in 
September 1907. A few months later the combined influences of an adverse 
trade balance and the financial crisis in the United Sta tes gave unexpected. 
but weighty support to this recommendation. When the  Exchange value 
of the ·  rupee fell in November 1907 to 1 -3 ¥-- for telegraphic transfers 
on London equal to about I l per cent. below gold point, it could no longer be 
said that the question was one of academic interest only : the hard logic of facts 
had elevated the subject to the insistent region of things practical and urgent. 
Yet the policy of the Government during this time of crisis was notable only 
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for inac t ivi ty. I t  was not t i l l  the end of Marc h 1 908,  in sp i t;  o f  ur �ent repre
senbtions fro m the  Banks, t hat G overnment com menc l d to offer Sr t' rl ing Bil ls 
on t he Secretary o f  S tate in  London in l imited weekly offering s.  In tr.e 
period from 2S,h March to 1 3th A ugust 1 908 1 the total sal es of such drafts 
aP"O'reaated over 8 mi ll ions  sterl in!!. Recent experience has, iu my opinion 

oh � ._.. t 

given added i m portance to t he proposal that a further enqu i rv  into the 
currency question i n  all it s aspects should be held. I consider  that a good 
cac;e has been made out  for s u c h  ;in eng uiry, and that when it i s held  the 
publi c  should be given an opportuni ty of expressing their views on the whole 
question. 

" The orders recently issu ed by  the Se crec ; 1 ry of State on the rerommrnda
tions of the Com ,n i t 1 ee appoi nted in 1 906 to enq uire in t o the procedure for the  
purchase of Government stores are welcomed by m anufacture · s  in t h ;s country . 
The ordr.rs prescribe that ' articles manufactured in India fro m  imported 
m2 teri 0 l �S  shall in preference be purchased in I ndia when t h e  pr:ce is as l ow as 
that at which arti cles of s imilar qu;i lity can be obta ined th,ough the India 
06ce.' Two ye,i rs agC1 I re ferred to the fact that t w o Engineering Firm s had 
recently put down wagon constructing plant , and that as about  60 per cent. o f  the 
cost of  w� gons is ex pended in  the purchase of materials in Europe and about 

4o per cent. on labour and materiii.!5 in India, it was expPr l ient, in the interests of 
Ind ia, the purch;,.ser, th at a larger share of the orders sh ould be plartd in this 
count ry. I further  stated that m -, nufa cturers in Ind ia do not ask for preferential 
treatm ent as to pri ce, but that ,  be ;ng l imi ted to one market ,  w hilst European 
manufacturers  have man y oui \ets for their production , steady employment is 
essential to enable them to give a reasonable return on their Capital . During 
the pa st year these concerns were without ord ers for wagons for more than six 
months an d had to close the works entirdy _during the greater part of that 
period ,  The more liberal treatment of loca\ enterprise foreshadowed in  the 
Government's com m unique, to which I have al ludec, will, I tru st,  improve matters, 
but, as has been said more than once, on these occasions the rolling stock 
requirements of the Railway Companies sho�ld be macle k n own some time ahead 
and manufacturers in India invited to quote for as many wagons as their  works 
are capable of turning 0•1t. There seems no reason why steady employment 
throughout the year_ should not be given to our local manufacturers, who, as I 
have said, ask for no preferenti::11 treatment in the  matter of price. 

" I should be glad to see some legislation introduced dealing with the 
question of Life Assurance Companies. At the present moment any person 

Fan star.t a life Assurance C ompany aud collect premia from ignorant persons 
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Life Assurance stands on quite a different plane from ordinary bus iness trans
actions .· It is a thing which the State should encour�ge by every means in 
their power, and which they should safeguard in the interests of thuse who 
insure, in every possible manner. In Enghnd Li fe Assurance Com panies 
before commencing business have to deposit a large sum with the Government 
as a guarantee of their good faith ; they have al so to furni sh regular return s  
and the like. A similar procedure is  much needed l o  this country, and in the 
Acts in  the United K i ngdom the Government will find all they want.  

"Another )'ear has pa sserl and I would ask what progress has been made 
with the scheme for the improvement of C alcutta. I mention the subject 
because it is urgently needed." 

The Hon' ble M r. GOK H A LE said :-" My, Lord, the  Hon' ble Member is 
entitled to the fullest sy� pathy  of this Council and of the country in the diffi
cul t task with which  he  finds h imse l f confronted at the ver y commencement of 
h is tenure of office as Finance M in ister of I ndia , After a s uccession of surpluses 
extending over ten consecutive years, we have come,  suddenly and almost 
witho.ut warn ing, to a year of a heavy deficit, and this abrupt change is accom
panied by an uncer ta inty  about the future, which aggravates t l ie anxieties of the 
situation. I t  is true the H on'ble Member estim1tes, on the assumption of a 
normal season, a revenue for next year fully equal to its requirements and he 
even budgets for a small surplus .  But ,read ing between the l ines of his state
ment, one cannot help feeling that  he regards the prospPct before him with 
considerable uneasiness. The H on'ble Member bases his figures of revenue 011 
a normal season, though suc h estimating is , in his opinion, ' largely a gamble in 
rain.' The grave depression in trade, which has so seriously reduced our 
railway receipts during the c urrent year, ana which, as the  Hon'ble Member 
says, is not local or pecu l i ar to India but is ' one of those great reactions which 
periodically affect the whole civ il ized world, ' has not yet passed away, and yet 
the Hon'ble Member takes for railway earnings a figure £ 2t millions above 
that of the c urrent year, thus placing our rail·.vay activity during next yea r 
1 where it would have been in 1 908- 1 909, ff conditions had been normal, with 
a small extra margin for the ·increased mileage. '  Finally the H on'ble Member 
uses significant language when he says : -' I have no desire to miniu:ise the 
difficul�ies, which it would be folly to ignore, attachii:ig to Currency and Exchange , 
to the present position ot t he G old Stand1rd Reserve, and the weakness of our 
cash balances '. I doubt therefore if the Hon'ble Member himself feels much 
confidence in the estimates which he has laid before the Council , and I think that 
the position of equilibrium for which he has budgetted indicates more a sqspensi� 
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of - judgment on his part than a reasonably confiden t an tic ip1tion of next 
year's revenue and expendi ture. 

" My Lord, a deficit of 3f millions sterling or over sl crores of ru ?ees 
is  the heaviest deficit we have had in any year during the la st  fifty ye;i rs. And 
only once during the period has it txceeded 3 millions. Th ,tt was in the year 
1 897, when the country W<1s devastated by one of the  grea test famines of the 
last century and when in  add ition there W:'!re prolonged mil itary operations on 
the North-West fron tier,-the famine cost ing in di rP-ct  relief 3! million�, and 
the mi litary operations 2t millions ,  and the accounts  showing a d .ficit o f  
3t millions. I t  is however necessary t o  remember that the c urrent year'� 
deficit includes a sum of £725 ,300 under rai lway charges, which should . 
not be charged against  revenue at all ,  being the port ion of the annuity 
payments devoted to rede'llption of capi tal. The exclusion of this sum 
rduces th e  deficit from 3! milli ons to 3 milli Jns. E ven so, it is a heavy 
deficit , and in view of its serious nat ure I fea r regret will be expressed in 
some c;uarters-1 :i.lready notice a tendency in that direction-that the Gov
ernment  should have granted successive remissions of taxation since 1 903. 
I think therefore t11at it will be useful to recall here the exte nt of these remi:J
sion s and their true relation to the growth of our reveuue in recent years. 
These remissions have been three reductions of the salt-duty, each by 8 annas 
a maund,  reducing the duty altogether from R s. 2 -8  annas to Re. 1 a maund, 
the exemption from income-tax of incomes between Rs. 500 and Rs. J ,ooo a 
year, the abolition of famine cesses in Northern India, and the abolition of  
certain local taxes on  land in several Provinces. The to.ta! relief granted to  the 
tax-payers by these various measures has been a little over four mill ivns a year. 
Now to understand correctly the real bearing of these remissions on the general 
financial situation, it is necessary to glan..:e briefly at the history of our 
finances since 1 885. The first eleven years of this period were a time of 
extreme stress and anxiety for the Finance Minister, owing mainly to the fall in 
the exchange value of the rupee, which declined rapidly from over 1 ()d. to about 
13d., while at the same time military expenditure was rising and the opium 
revenue going down. The Government met the difficulties of the situation by 
heayy and continuous additions to the taxation of the country, adhering rigorously 
to the canon of finance th.at the year's ei:penditure shoul.:I come out of the year's 
revenues. The lowest point touched by exchange was in , Sg4-95, when it 
stood at 1 3- 1 tl. to the Ill?ee. And yet by raising the level of taxation high 
enough, the Government were able to realise even in that year a surplus of 70 lakhs 
of rup'ees. From that point onwards, exchange again rose steadily owing to the 
currency legislation of 1 893 1 till at last in 1 899- 1 900  it establishE'd itself firmly 
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in the vicinity .of 1 s. 4d. And when, three years later, the ·  first remission of 
taxation was granted, the position was this :-The rupee had risen from 1 3- 1d. 
to 1 6d. ; there had also been a considerable increase of revenue under rnost of 
the principal heads ; but the level of taxation still stood where it had been pushed 
up when the rupee had fallen to 1 3- 1 d. Now a rise in exchange from 1 3- 1 d. to 
1 6d, meant a saving of 3 i  millions sterling in the cost o f  remittances to England 
necessary to meet the Home charges, taking these charges even at the lower figure 
of 1 894-95. And this saving the Government were morally bound to return to the 
tax-payers, however they dealt with the general increase of revenue that had 
accrued. As the various remissions put together have amounted to about 
4 millions a }'Car, it is clear that the rel :el granted to the tax-payers during 
the last six years has not materially exceeded the saving effected in the cost 
of Home remittances by an artificial appreciation qf the rupee .  If may. be 
noted that in spit e  of these remissions of 4 millions a year, the revenue t.o
day is higher than it was six years ago, the receipts under the principal heads 
for the current year being over 49 millions as against 45 ·6 millions for 19o!ll�o3 , 
the year immediately preceding the first reduction of taxation. 

1 1 My Lord, the year about to close has been a famine year and it is instruc
tive to compare it witl, the year of the last great famine-1900-01 . That 
famine was  admittedly one of the severest as it was the most extensive of any 
that have been known in India, and it cost over 4 millions in direct relief. 
This year's famine on the other hand was confined mainly to the United 
Provinces and the cost of relief has been only a million. The revenue under 
the principal heads for 1900•91 was 43·6 millions ;  that for the current year, 
in spite of the remissions of taxation granted in the . interval, was over 49 
millions. (The latter figure includes the revenue for Berar, which the former 
do,;.s not, but the former includes the proceeds  of local rates, which are excluded 
from the latter.) In  1 900·0 1 ,  there was a saving in miiitary c l1arges owing to 
the absence of a portion of the troops in South Africa, against which may 
be set . the windfall under opium during the current year. Under Ra:1-
ways there was a small net revenue of about } million in 1900-
01  as against the loss in this year's Revised Estimates of a little under 
i million. The GovemmeJlt thus had in 1900-01 a smaller revenue and had to 
incur a much larger expenditure on famine relief than during the cur�ent year, 
and yet in the former year they were able to show a surplus of 1 ·7 millions 
whereas in the latter they have a deficit of 3 millions exclusive of the sum 
devoted to the redemption of railway capital. This shows the extent to mhich 
the ordinary expenditure of the country has grown during the last eight years. 
Of course a good part of this increased expenditure has been devoted to most 
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worthy objects, such as extension of education, improvement of agriculture, 
police reform, grants .  to District Boards, grants for sanitation, and so forth. 
But there is also no doubt that a portion of the increase has been due to the fac t 
that money was available and the need for economy was not obvious. The 
scales of pay, for instance, of the superior grades in most departments have 
been augmented during the last few years. And in this connection, I cannot help 
recalling the vigorous language used by His Honour Sir Edward Baker two 
:years ago in speaking of the p ressure constantly brought to bear on the Finance 
Department in the matter. · ,  1 have now been ', said Hi5. Honour, ' connected 
wi1 h  the Finance Department of the Government of India for five years conti� 
nuously, and during that period I do not believe that a single day has passed o:-, 
which I have not been called upon officially to assent to an increase of pay of 
some appointment or group of appointments, to the reorganization of soine 
Department or to an augmentation of their numbers. All  experience proves 
that where revision is needed, either of strength or emoluments, the Local 
Sovernments and the Heads of Departments are oniy too ready in bringing 
it forward. Nor are the members of the various services at all backward in 
urging their own claims ' .  I am glad the Hon'ble Member proposes to 
enforce a policy of strict retrenchment in all directions. If he succeeds 
in doing so to any appreciable extent, the present deficit will have proved a 
blessing in disguise ! One feature of the present financial situation, to which 
attention may be drawn, is the greater extent of the reliance whi ch is now placed 
on net railway revenue to meet the ordinary recurring exrenditure of the country. 
Our railways, after causing a net loss to the country year after year for half a 
century-amounting in al! to more than fifty crores-began to show a small 
profit nine years ago. And during the last four years, this profit reached the 
high average of about three crores a year. Unfortunately they have failed us 
somewhat suddenly this year, and I fear it will be necessary to regard this source 
of revenue with a certain amount of distrust in the future. 

" My Lord, the Hon'ble Member has adopted, if I may presume to say so, 
an entirely wise course in budgetting for a position of equilibrium for next year in 
spite of the heavy deficit of the current year. We all hope with him that the 
next season will be a normal one and that the depression in trade will soon pass 
away. We hope also that no new clouds will gather on the horizon. There is 
no doubt that in ordinary circumstances and in the absence of any special dis, 
turbing factors the financial position of the country is a strong one. And by this 
time next year, we shall be in a better position to judge whether the causes that 
have brought about t he present dis turbance are temporary or will continue longer 
in operation. I must, however, confess, my Lord, that the continued prevalence 
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of high prices in all parts of the country appears to me to be an element of con
siderable anxiety in the present situation. Last year, in the course of the budget 
debate, I ventured to express my apprehensions on this subject, and further con• 
sidtration has only �trengthened those apprehensions. I think the quantitative 
theory of money holds good much more in the case of a backward 
country like India than in those of more advanced countries. Variations in 
the prices of individual commodities may be due to variations in the demand 
for them or in their supply. But a more or less general rise of prices can 
only point to a disturbance of the currency. Such rise need not be uniform 
in the case of all commodities, for in the view which I am stating , prices are 
a function of three variables-currency, demand and supply, and any gener,al 
rise resulting from a disturbance of the currency may be modified in particular 
cases by one or both of the other two factors. The whole question requires a 
close and immediate investigation by a competent body of men, and I sincerely 
trust the Government have made up their mind to direct such an enquiry, 
The experience we have ..Jiad t his year of the Gold Standard Reserve must 
lead many of us to revise our ideas on that subject. The Government are 
being urged on aU sides to build up a strong Reserve, but we seem to stand in 
this -matter on the horns ..:if a dilemma. If the mints continue idle as at present 
and no new rupees are coined, there will be no coinage profits and therefore 
no additions to the Gold Standard Reserve. On the other hand, if new 
rupees are coined, they will, I fear, tend to raise prices still higher in the 
.country. And this will discourage exports and stimulate imports, and will 
,exercise an adverse influence on our balance of trade. It has been urged 
'in defence of the heavy coinage of rupees in recent years that they were . 
issued solely to meet the demands of trade. The course adopted does not 
however seem to be justified by the results. It is important to remember 
that the Fowler Committee had ,expressed itself strongly and dearly 
against such new coinage until a sufficient quantity -0£ gold was in 
circulation in the country. ' The Government, ' they wrote, ' should 
continue to give rupees for gold , but fresh rupees should not be coined until 
the proport ion of gold in the currency is found to exceed · the requirements of 
the public.' I t  seems to µie that the only way now out of our difficulties is 
to follow the example of France and tlle United States, and while admitting the 
rupee to unlimited tender, stop the coinage of new rupees and .coin gold pieces 
instead. Of course I express this opinion with great diffidence, for there are 
1erious considerations on the other side and the whole subject is enveloped in 
great obscurity. But I fear that the present half.way house will -not do, and 
unless we place our currrecy on an automatic and self-adjusting basis, the clouds 
that are already over-head will thicken and not roll away. � 
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" My Lord, I am si ncerel y pleased that as a result of this year's deficit, 
the sp..:c ial military grant  of two mil l ion s a year, which has been placed at the 
disposal of  His  Excellency t he Com m:i nder-in- Chief for the last four years for 
his re•organ ization scheme, will be abolished from next year. The relief  a fforded 
by the abolition to the fim.nces is no doubt more apparent than real, for a lready 
in its place there is a permanent increa5e of expendi ture of 1l millions a year
£655, 1 00 as t he permanent charge left behind by His Excellency's completed 
special measures, and £8 1 3, 300 for increased payments to the War Office and for 
increase of pay and allowanc<"S to Iudian troops,-with an indefini te  l iabi l ity to 
find, as before 1 904, whatever extra sums the military authorities may demand 
for· ' indispensable ' special measures. Still it is a matter for satisfaction that 
this fixed, heavy burden which we have home for four years is for the present at 
any rate off our shoulders. I t  is somewhat disappointing that of the 8! mill ions 
spent out of the special grant since 1 904, 0 1 1 ly about 3i millions have been 
expended on measures included in H is Excellency's original programme. I t  
was experted that a s  a result o f  the completion o f  that programme there would 
ultimately be a saving in the military expenditure of the country. That expect
ation, I fear, will not now be realised, if on ly one-third of the scheme has so far 
been carried out, The increase, in the payment to the War Office, of £300,000 
a yr nr is regarded throughout the country as an unjust addition to our burdens 
and is deeply resented. It is understoJd t hat the Government of I ndia protested 
strongly  against this fresh imposition and the best thanks of the coi..:ntry are due 
to the Government for th is. On the other hand the increase in the pay cf 
Indian troops was quite necessary and h�s been received with sincere pleasure by 
all classes of the people. 

" I  have several times expressed my views on Railway finance in this Council 
and I will therefore make only a passing reference to that subject today, The 
·G overnment propose to spend £ 1 o millions next year as Capi tal outlay on Rail
ways. Notwithstanding what  has happened this ye2r, I trust our Railways have 
now established their character as a commercial success. That being so, as a 
mere matter of finance-apart from ques • i ,ms, such as the relative importance 
of R ailways and I rrigation-there can be no objection to the Government spending 
whatever amount they think desirable on railway construction, provided they 
raise the whole of that amount strictly by borrowing. This year's experi· 
ence no doubt emphasises the need for caution even in railway construc
tion out of borrowings, but I do not wish to dwell on that aspect of the 
que,stion. The Government, however, have not in the past been satisfied 
with merely devoting loan-funds to the building of railways. They have 
in addition drawn on every other available resource for the purpose, and 
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thus, duri ng the last few years, surplus after surplus, arisi ng out of -current 
revenues, which m ight have been devoted with the utmost .  benefit to the people 
to meeting non-recurring expenditure in con nection with primary education , 
technical education, !lanit ation, and such other needs of the coun try, has been 
swallowed up by this eternal, unending, insatiable railway construction ! 
Year after year I hav e  co mplained of this mi sapplication of our surpluses m this 
Counci l but without avail. Two years ago it d id  appear as though Sir Edward 
Baker might move a littie from h i s  position in t he mat ter, but last year he 
decisively closed the di scusc;ion , so far as he was concerned, by declaririg that 
' the Hon'ble Member and the Government are irreconcilably divided and can 
only agree to differ.' My Lord, I mention these things in the hope that my 
contention might meet with a better reception at the hands of the new Fina:-:.ce 
Member.  Our finance is the finance of a pcor coun try, whose resources are small 
and whose needs in several directions are pressing and various. I t  is  t rue 
that the application of a portion of our revenues to R ailway construction ieads 
to a corresponding reduction of our unproductive debt, bc1t that sho1 1ld be no 
object with the Government, seeing what a mere trifle that debt is, being only 
about £37  millions sterling. The present ye:ir is a year of defici t, but the 
Hon'ble M ember includes the small surplus for which he budgets for 
next y ear among the ways  and means of meeting capital expendi
ture. This  means that even if the expected surplus is not realised, the 
estimated amount will be devoted to railway construction out of cash 
balances. Again, as I have already pointed out, this year's deficit includes 
a sum of ! million under R ailway charges, which represents the portion of 
annuity payments devoted to the redemption of capital . Thus our surpluses, 
whenever they are realised, are to go to railway construc�ion, and in addition 
to that, a sum of f million a year out of current revenues is to be devoted to the 
redemption of railway capital ! My Lord, I protest respectfully but with all the 
emphasis at my command against this policy. It is, in the circumstances of 
India, unjust and unjustifiable, and even from the standpoint of sound financial 
administration, it is wholly unnecessary. 

" My Lord, this is probably the last budget debate at which observations 
of a general character, unconnected with questions of finance, will be permitted, 
and I would like to say a few words on the situation in the country generally 
before bringing my remarks to a closr.. The acute anxieties of the last year 
are now happily over, and the s ituation has undergone during the last three 
months a change so striking and decisive that it is almost difficult to recall .the 
crisis through which we have passed. When the Council closed its last Calcutta 
session twelve months ago, there was in the air a feeling of vague u�easiness as 
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at some impending disaster, And the country was soon startled and shocfed 
by the appearance of anarchists on the scene. It is true their numbers were 
utterly insignificant , but the danger was that for a time at any rate the more 
reckless and irresponsible spirits in the country would think more of t he daring 
of these misguided young men than of the wicked and detestable character 
of their outrages. Wi th such a danger confronting them, the Government 
could not afford to sit idle or lose ti me, But the drastic measures of 
repression which they iound t hemselves d.-iven to adopt, both to prevent the 
spread of general disorder and to strike at the root of poli t i cal crime,  d1cepened 
still further the gloom of the situation and added to the prevai l ing feel ing of 
despair in the country. It was indeed a time of grave anx iety ,  for large number·· 
of young men were daily dri fting away farther and farther from their al legiance 
to British rule and the whole conception of one's duty to the country was 
undergoing a rapid change in superficial minds. Happily at this critical juncture, 
the courage and statesmanship of Your Lordship's Government and of the 
Secret,ary of State came to our rescue and the announcement of a large and 
g�nerous scheme of reforms in December last at once acted like · a charm, and 
eased the tension of the situation. And today the position, in spite of its 
undoubted difficulfes, is actually clearer and stronger than it has been for many 
years past. A new hope is gladdening the hearts of the people, and though 
C(::rtain -causes of soreness exist, the r:-iinds of the educated classes are steadi ly 
reverting to their old faith in the higher F Urpose and character of British rule . 
The appreciation of the supreme importance  of order for purposes of real 
progress is a ll the deeper and more d istinc t  for having experienced the shock 
and horror of recent outrages. And on every side there are indications that a 
period of closer and more cordial relations between the authorities and the 
people is about to begin. 

" My Lord, I have said that certain causes of soreness still exist .  Of these 
one of the most serious is the deportation of nine Bengali gentlemen under the 
Regulation of 1 818 in December last - I have no wish to go on the present 
occasion into the general objections that may reasonably be ,urged against a 
resort to the extraordinary powers conferred by the Regulation. Those 
objections are well understood and there is no satisfactory answer 
to them. I feel bound, however, to say one thing. In the course of 
·a recent debate in the House of Commons on the subject, the Under 
Secretary of State for India stated that these nine men had been deported 

. because it was belie\·ed that among them were ' some leading instigators of 
crime.' It is true that Mr. Buchanan did not say that every one of the nine 
gentlemen was a leading instigator of crime, But as none of them was expr essl y 
. 

. 
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excluded from the description and as aH nine have been deported, the suspicion 
of being an instigator of crime must attach to each one of them. Now two of 
these nine m en I know very well personally- Babu Krishna Kumar M itter and 
Babu Aswini Kumar Dutt. They are undoubtedly persons of the highest charac
ter and of deep piety, and it is incredible that 'either of them can have been even 
most remotely connected with crime. I recognize that in times of grave emer
gency, the Government have to decide quickly and act promptly, taking all risks 
-even the risk of being in the wrong. But it is now more than three months 
since the deportations took place. The situation throughout the country is rapid
ly improving. May we not hope that the Government will now reconsider this 
matter and take the earliest opportunity to restore these men to their homes ? I t  
will be a n  act of bare justice to the individuals and will give great satisfaction 
throughout the country. 

" M y  Lord, certain prov1s10ns of the reform scheme have, as 
the Council knows, evoked keen and even excited controversy . Of these, 
the greatest opposition has been naturally encountered by the proposd 
to appoint an Indian member to your . Lordship's Executive Council. The 
question, however, is now laid at rest by the c1 nnouncement made five days 
days ago that H is Majesty the King-Emperor has been pleased to approve the 
appointment of Mr, S. P. Sinha to succeed Sir Erle Richards as Law Member 
of the Council. My Lord, the day when this announcement was made wil! 
always be remembered as a red letter day in the history of Brit ish rule in India .  
A momentous step has been taken ahd a most signal vindication offered to the 
people of this country o{ the noble pledges contained in the late Queen's gracious 
Proclamation. I am confident that the Govern ment will have no cause to regret 
what they have done. The trust and courage which they have ·displayed will be 
repaid a hundredfold in the new ties of attachment and gratitude which will bind 
the country to Bri t ish rule, and the administration will be all the stronger for 
coming closer to the hearts of the people. The opposition to clause I I I  of the 
new Reform Bill has come principally from certain retired administrators and 
civilian�, whose connection with India terminated sometime ago and wlio have not 
been in touch with the rapid changes of thought and sentiment which have taken 
place in the country during the last three years. Now that the tension has relaxed, 
these gentlemen would evidently like to part with as little real power as possible, 
and they have not hesitated to get the clause rejected by the House of Lords in 
the face of the opinion of the Government of India and the Secretary of State. 
Their action has caused deep and widespread disappointment throughout the 
country, for there is no doubt that administration by a Council is a higher form of 
Government than a single man rule, and the proposed change is needed �o meet 
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satisfactorily the altered requirements of the situation . There is room yet for 
the hope that the clause will in the end be restored after all, and it will be 
worse than unfortunate if this hope is not realised, for that will mean that the pro
posed scheme of reform has been put back in a most important particuiar. The 
third question connected with the reforms, round which controversy has raged 
for some time, is that of Mahomedan representation . As this question is arous
ing a considerable amount of feeling in the country, I would l ike to state briefly 
my own view of the matter. That view is practically the same as that of the 
Government of India, and I have embodied it in the note w hich I had the honour 
to submit to the Secretary of State last September on the subject o f  constitutional 
reforms. I think the most reasonable plan is first to throw open a substantial 
minimum of seats to election on a territorial basis, in which a l l  qua lified to vote 
should take part without distinction of race or creed. And then supplementary 
elections should be held for minorities which numerically or otherwise are 
import ·mt enough to need special reoresent:.1tion, and these shou l d  be confined 
to members of the minorities only. What minorities in the different Provin ces 
should have special representation and how many seats should be assigned !O 
each minority must depend upon the special circumstances of each Provin ce. 
It will not do to be guided in t h e  mat ter by a stri ct regard for n umbers only ; 
for it may be necessary at times to give spec ial representation to a minority so 
small as not to be entitled even to a single member on a strict numerical basis .  
This was practically the plan advocated by the Government of India in  their 
despatch as I understand it ,  a nd now that the idea of joint Electoral Colleges 
has been abandoned, I earnestly trust that it will be carried out . T he great 
advan tage of this i:ilan is that it provides for composite action by all communi 
ties up to a certain point and then it prevents in justice, in practical operat ion, to 
minorities by giving them special supplementary electorates of their own. My 
LorJ , i t  has been urged by some of my countrymen that any special separate 
treatment of minorities militate3 against the idea of the union of all communities 
in public m2tters. Such union is no doubt the goal towards whi ch we have to 
stri�e, but it cannot be denied that it does not exist in the country today an d it 
is no use proceeding as though it existed when in reality it does not. Not only 
this, but unless the feeling of soreness in the minds of minorities is removed by 

. special separate supplementary treatment suc h  as is proposed by the Government 
of India, the advance towards a real union will be retarded rather than promoted .  
One thing, however, must here be said. The idea of  two water-tight com
�artments for H indus and Mahomedans separately will not promote the best 
inter�sts of the country, and moreover it is rea lly not feasible. For there cannot 
he only two such compart ments, unless al l minorities other than Mahomeda n 
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are to be join ed to the H indus, in which case the division will practically be 
Mahomedans ;,nd non · Maho medans. Further, where only one member i5 to be 
returned by a whole prov ince, as in the case of land-holders or the non-official 
members of some . of the Provincial Counci ls, any division of those who are 
qualified to vote into two or more groups becomes impossible. The 
objection has been raised that under the plan of the Government of I ndia, 
members of  minori t ies will vote in general election as also in their own supple
men tary election. But the matter must be looked at in a large way and in a 
practical spirit. The aim is not to secure a scientific accuracy of method but 
to obtain substantially j ust and satisfactory resul ts. Let it be remtmbered that 
a member more or less for eit her th e H indus or the M ahomedans does not really 
much matter. The exist ence of the Government is not to depend upon the 
votes of non-offi cial members, neither are its members to be drawn from those 
who are in a n1ajority in the Councils. Let it also be remP.mbered that the most 
important part of the p roposed reform of Legislative Councils is the power that 
will be conferred on members to rai se discussions on administrative questions in 
the Council and for th is purpose the exact proportion of members returned 
by · any community is a matter of small importance. My Lord, I respectfully 
suggest that the  Govern ment  should take an early opportun i ty to make a clear 
and firm declaration on this subject, ca lculated to allay apprehensions and give 
reasonable satisfaction to al l pc1rt ies. I t  is necessary that  the new arrangements 
should be inaugurated with the utmost good-will from all sect ions of the people .  
I earn estly appeal to my countrymen_:.both Hindu and Mahomedan - to exercise 
special mutual forbearance at this juncture and meet each other half way. We 
owe this to ourselves and to our country 's future ; we owe it • also to those who 
are granting us these important measures of reform. 

" My Lord, in this connection may I offer a word of personal explanatio�- on 
this occasion ? I see from the papers that have arrived by the last English 
mail that the note on constitutional reforms which I submitted to the Secretary 
of State in Stptember last and to which I have already referred her·e today has 
come in for a good deal of comment in England. Now what I want to say 
about that note is this. There was nothing surreptitious or private about it. It 
was submitted by me to the Secretary of State for India in my capacity as a 
representative of the Bombay Presidency Association, publicly deputed by that 
body to proceed to England and lay their views before the authorities there on 
the proposed reforms. The note was only a summary-with very slight modifi
cations suggested by the discussions I had with a number of public men in 
England on the subject-of the views uhich the Association had already laid 

. " 
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before the Government of Ind ia in an exhaust ive memorial and before the 
Decentralisation Commission in another memorand um. On my return to India 
I noticed attempts ma de in certain quarters to rouse Mahomcdan feeling agai nst 
the reform scheme, as out l ined in Lord Morley's despatch, by represen ting it as 
a result of Hindu intrigue in London. And after a time my name was openly 
mentioned in that connec t ion. As the line I had taken on the Mahomedan 
question was practica l ly the same as that of the Government of India, I thought
and several of my fr i ends agrt>ed w ith me in this view- that the best way to 
counteract this mischief, which threatened to grow quite serious, was to 
pu blish the views which I had laid before the Secretary of State. Before com
municating the note to the Press, however, I sent a copy to Sir Herbert R isley,  
requesting him to inclurle  it, i f  possible, among any fresh papers on reforms 
that the Government might issue-a request that he at on::e and very courteously 
complied with. I took th is course because it was thought necessary in the 
best in•erests of our public life that no room should be left for the al l egat ions of 
int�igue against Mahomedans, which were being openly and unscrupulously made. 
There was no thought of suggesting that it was t he note that had influenced 
t he Secretary of State in his decision, and no such suggestion has ever been made 
by me by word or by whisper. As regards the attacks made on the  I nd ian Councils 
Bil l by the opponents of that me1 sure on the score of its supposed connect ion 
with my note, they are of course the usual amenities of part y wa rfa re in Englan d. 
All the same they are most unfair. Any one who  reads the despatches carefully 
will see that nine-tenths of the sche me, even in its final form, is reaily the Govern• 
ment of I ndia's. And even iu the few points ·in which the Secret ary of State 
has gone beyond the Government of India's p roposals, he had strong support 
of an official character behind him-a support that was bound to be far more 
influential than a note containing merely t he views of a public body in I ndia. 
Thus we al l know that in regard to the appointment of an Indian to the Viceroy's 
Executive Council, had it not been for Your Lordship's strong personal interest 
in the matte,:, that reform would never have come. As regards Provincial Exe
cutive Councils, it is really the Decentralisation Commission that has pushed \he 
question to the front. And in the remaining matters, it is known that the Secre
tary of State has acted on the recommendations of Lord Macdonnell and his 
colleagues on the Special Committee. It is true that some of the reforms which 
Indian public men have from time to time been advocating have found a place in 
the scheme finally adopted by Government. But that only shows that our pro
posals were not so very unreasonable after all, and that when they came to be 
officially examined in a serious spirit they were found to be quite practicable. 
The fact• is that the path of constitutional reform in India is really extremely 
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narrow and those who want to advance along tha.t path have no choice 
but to have in \' iew more or less the same stages and almost the same steps. To 
safeguard the essential elements of British supremacy, to 11ssociate the people 
of the country more largely with the administration of their affairs, and to do this 
cautiously, impartially and at the same time in acccnlance with ideas and aspirations 
which Western education has fostered in the land -these factors of the problem do 
not leave a wide margin for differences of opinion except in regard to minor 
details. Of course those who do not want to advance do differ fundamentally 
from those who do ; also among those who want to advance there may be 
differences of opinion as to how many ste.os may be taken at a time. B ut there 
is not much room for any striking originality or novelty of solution in determin. 
ing the path. Moreover, the interes ts  involved are too large and too serious 
to permit of the authorities going in search of originality for mere originality's 
s ake. 

" These controversies, s mall and great , wil l however soon come to an Pnd , 
and before long they wil l  prob ably pass out of men's minds. B ut the reforms 
that will be inaugurattd wil l  remain, and they will open a new and important 
chapter to the people of this country.  As far as one may foresee, the chie f 
charac teristic of the next few years will be a greater consideration for public 
opinion on the part  of the  authorities, a larger realization of the difficulties of 
the administration on the part of the pe ople, and a closer co-operation between 
the two sides in promoting the moraJ and material interest s  of the country. 
I t is idle to expect that with t he introduction of the reforms all existing m is
understandings between the Government and the people will vanish ; and it will 
be even more idle to imagine that,  as time rolls on, no new occasions of 
friction will arise or no fresh misunderstandings crop up. But there i s  
no  doubt that when the  proposed reforms are  completed, the  admin istrative 
arrangements of the country will have been brought int o reasonable harmony 
with the present requirements of the people ; and as regards the future, 
we must be content to let it  take care of i tsel f. I think it is • safe to say 
that when, in la t er t imes, the eyes of our countrymen turn back to these 
days, they will see two figures standing apart from the rest. One will 

be Your Excellency and the other Lord Morley. My Lord, I am at a disad
vantage in · speaking of Your Lordship in your presence ; btit the occasion is 
exceptional and I trust the Council will forgive me for any apparent breach of 
propriety. The country owes a deep debt of gratitude to Your Lordship, both 
personally and as the head of the Government of India, for these reforms. You 
had not been many months in the land before you recognized frankly and publicly 
that new aspirations were stirring in the hearts of the people, that they were plrt. 



l'/NA NC!AL STATEMENT. 
[ .M, .  Gokhnle.J 

of a larger movement common to the whole .East , and that it was necessary to 
satisfy them to a reasonable extent by givi t1g the people a larger share in the 
administ ration of affairs. And throughout your purpose in th is matter has 
never wavered. Your Lordship started the first deliberations in your C ouncil on 
the subject. The tentative proposals published in 1907 ,  which had caused great 
dissatisfact ion,  were revised and recast under your own direction , and nine
tenths of the scheme in its final form is that of the Government of India.  But 
this is  not al l .  The throwing open of your Executive Coun cil to I ndians -which 
in some respects in the most notable part of the rdorms-is principally Your 
Lordship 's work. Serene, clear-sighted, supremely mocjest, Your Lordship 
has gone on with the work of reform with noble courage amidst extra
ordinary difficulties, and I am sure your greatest satisfaction will be that 
when you lay down the reins of office you will leave to your successor a task 
far less anxious than the one you inherited. My Lord, among the many 
great men who have held office as Governor General in t his country ,  there 
are three names which the people c herish above all others - the  names of 
Bentinck, Canning and Ripon. l venture to predict, both as a student of Indian 
history and as or.e who h as taken some part, however humble, in the public 
life of the country for the last twenty years, that it is in the company of 
these Viceroys that Your Lordshi p's name will go down to posteri ty in India. 
Of Lord Morley I will say only this. I t  would have been a sad ching for 
humanity if his tenure of o ffice as Secretary o f  State for I ndia had produced 
nothing more than deportations and Press laws. One who has taught so 
highly and to whose name such great honour ;i t taches even in  distant l ands 
cannot afford to bP. ' as other men are -a slave o[  rout ine a,d a victim of 
circumstance.' However, his great Liberalism has been amply and str ikingly 
vindicated even in so difficult a posi tion as that o f  the head of  a vast bureaucracy, 
and the temporary misunderstandings of friends and the unworthy taunts of 
opponents will not have been borne in  vain, when the full results of the present 
measures of reform show themsel ves in this country. That passage in his 
speer:h in the House of l:ord5, foreshadowing Mr. Sinha's appointment, with 
its phrase ' one of the King's equal subjects,' has touched a chord in Indian 
hearts which will keep vibrating for some time . It is a passage that will live 
in the history of this country-in any case it will remain engraved on the hearts 
of the people. My Lord, I sincerely bdieve that Your Lord ship and Lord 
Morley have b�tween yoc saved I ndia fro m  drifting towards what cannot be 
described by any other name than chaos. For however strong a Government 
may be, repression never can put down the aspirations of a people and never 
-�· . 
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The Hon'Llc MR. H ARVEY said :-" My Lord, the anticipations forn:ed last 
year as to the probabil ity of a decline in our sea-borne trade have unfortunately 
been only too completely real ised .  The causes whi ch  have operated to pro
duce the depression in the world's marke t s, and t he special circumstances which 
have aggravated it in t.his country, ha ve been referred to in detail in my H on 'ble 
Colleague's Financial Statement ,  and it would be a waste of the time of this 
Council if l were again to enumerate t hem at length. I may , however, add with 
reference t o  one of our staple indu stries that, while locally manufactu red cotton 
cloth is suffering from congestion of stocks in the same way as imported piece
goods, there has beep some re vival in the exports of yarn, and the results of the 
year have not been as unfavourable as ger.eral con<litions might have led us to 
expect. Stocks in C hina are reported to have decreased materially and the 
prospects there have improved , but it is a matter of some regret that the exports 
of yarn to Eu rope, which began to develop recently, are shrink ing in consequence 
ch iefly of the want of conformity with E uropean standards in point of reeling 
and count. 

" The general outlook is on the whob encouraging and there are signs of a 
return to  normal in the export trade. A larger area is returned as being under 
cultivation with oil-seeds and wheat ,  and substantial increases are expected in the 
outturns of rice and cotton. Freigh t rates are hardening in antic ipation of an 
active wheat season in the western shipping ports, and if the expectation of 
improved prospects throughout the world is realised, the next few months ought 
to show indi cations o f  a movement of a more healthy kind than has been present 
since the latter half of 1907 . 

" 1 will . now refer to certain legislative measures of interest to the 
c ommercial public which have been undertaken or will shortly be introduced. 
At a previous meeting during this session, I stated that it was our intention 
to postpone the revi sion of our Companies Act until the consolidation 
and amendment of the Engli�h C ompanies Act which was then pending in 
Parliament had been carried out , as it has been decided that our law shoula 
follow as closely as possible that of England. The Bill has since become law, 
and we shall take imo early consideration a similar revision of our Act. The 
necessity for this has been the subject of much discussi , m  during the past yea r 
in the Press, and the amendments will take some time to prepare. In the 
meanwhile, we are proceeding with two small amendments both of which are 
sufficiently urgent to justify immediate action. Under the law as it now stands; 
companies registered m India are not permitted to pay dividends out of capital 
during construction, though two special Acts have in the past been inw-oduced. 
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to permit of railway and tramway companies doing so. Recently ,  however, 
representations have been made to us that the success of certain important 
industrial undertakings was l ikely to be handicapped by the absence of .1.ny provi 
�ion in the law'permitting them to pay interest out of capital during the necessarily 
long period which must elapse before they pass out of the  constructive stage , and 
we have decided to assist them in obtaining thi s  concession whi c h ,  subject to 
certain conditions, is enjoyed by all industrial companies registered in England. 
The second amendment is one which has been pressed upon us by the  Bombay 
and Madras Chambers of Commerce and will em power joint stock companies 
in certain circumstances to re - issue and keep aJiye debentures . 'vV e trust that 
the Bill which has been drafted to give effect to thcsP proposals may be passed 
into law before long. 

" Legislation has been initiated and carrieJ through ,  duri ng the current 
year, to provide for several points of importance in the Mt"rchant Sh ipping 
Law . It  wa• b .ought to our notice that section 4 of the Ind ian Steamships 
Act, 1 884 , conferred an ad vantage ori foreign vessels ( carrying more than 1 2 

passengers) as com pared with Briti sh  vesse ls , in the matter of obtaining a 
certificate of survey. This section has now been am �nded so as to place 
British and foreign ves13e)s on the same footing. Simi larly by i: rovid ing that 
certificates of parti-i l  survey, granted by 1 he Board of Tn1de or by a B ritish 
Colonial Government, wh i ch  were not h itherto n,cognized, shall be accepted , 
we have removed another disal:Jility formerly imposed on  British vessds. The 
Indian Merchant Shipping Act ,  1 880 1 whic h deai s with rhe  safety of sh ipping , has 
also been amend�d, and fore ign sh ips in I nd ian ports wil l now be requi red to 
conform to the Indian deck and load- line regulations in the same manner as 
British vessel s. 

" One of the special matters to which a reference was made last year was 
the amendment of the l::i w  relating to  patents .  The B:!I which was then promised 
i1as been draft:!d, and in September last it was distri buted to Local Govern
ments, patent agents and others with the view of el ic iti ng opinions from the 
manufacturing public and others concerneJ in  the protection of inventions and 
designs. In its main lines the draft Bill follows the provisions of the United K i ng
dom Paten ts and Designs Act of 1go7 1 though it has not gone quite so far as that 
Act in the matter of compulsory working in t he country ,  for wh ich India as yet 
is not sufficiently advanced. We have not yet received replies to all our 
references but we hope that legislation may be possible next season. 

" It will be within the recollection of H on'ble M embers that  in December 
1900 the Government of I ndia appointed a Committe�, presided over by Sir 
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Hamilton Freer-Smith ,  to inquire into the conditions of labour in textile factories 
in Ind ia, This Commi�tee' s  i nquiry was of a preliminary character only and 
a repre ,entative Commission was appointed in October 1 907 to investigate the 
labour question in re,pect of all factories, and to consider th e various sug·gestion� 
and recommendat ions whi c h  the Com m ittee had made. Their report was pub
lished in July 1908, .,ind the opinion s of Local G overnment ,  and public bodies 
were invited with referen ce to the suggestion s con tain ed in it . These opinions have 
now been considered ; a B il l  has been prepared to give effect to the decisions 
finally arrived at and is being submit ted to the Secretary of State. I am not 
yet in a position to explain the provi sions of th e measure, but I hope that it will 
be possible to allow a considerable period for cri tic isms before legislation is 
undertaken. 

'' The Hon' ble M r. Da<labhoy has referred at some len gt h to the policy 
of the Government of I ndia in indu strial mat ters , and has proposed, without any 
serious examination o f  finan cial or other effec ts, the imposition of  protective 
du ties , th e grant of bounties, and other economic d evices , t he merits or 
feasibility o l  which he does not, I am cen ain, expect me to d iscuss on the 
present occasion. Most uf the <'ther points which he puts forward were dealt with 
at some leng th  by the Hon'bl e Sir John Hewett in h is speech in t h is Counetl 
three years ago. The attitude of the Government of I ndia and the l ines on 
which the Department of C ommerce and I ndustry proposed to proceed 
were fully exp lained and these have · not altered in the period that has 
elapsed since then . But in t he meantime a consiqerable advan ce has been 
m:1d�. It is impossible and would in any case be most undesirable to 
attem pt to c::n tralise work of this kin<i in any Departmen t of the Government 
of India. Local circum�tances and local needs can only be properly gauged 
by Local Governments ; the last condition we seek to impose is uniformity. 
The Local Governments whose attention was invited at an early stage of the 
existence of the Department to the necessity of fostering i ndustrial enterprise 
have responded most cordially, and during the current year we have forwarded 
to the Secretary of State, with our hearty support, the comprehensive scheme 
of industrial and technical education framed by the Government of the United 
Provinces. In  Bengal and Eastern Bengal and Assam surveys of the industries 
and resources of the Provin ces have been completed, and a conference has just 
been held at Dacca. In MaJras a conferen ce was held last  year and a new Depart
ment of Industries crea ted ; in the Central Provinces a survey has been carr;;ed 
out and in Bombay the hand loom industry has been selected for special enquiry, 
and His Excellency the Governor has taken active steps for the .foundation 
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of a Chair of Commerce at the University. In  this way a great ma�s of materi al 
has been collected and made available to the public, and schem Ps are on foot 
£or the provision of further facili ties for technical and industria l ed u cation. I 
�o not think it can fairly be said that Government has not n one m u ch, but 
there is a p oint at which Gover,unen t a s� istance must stop an I the entP.rprise 
of the people must take up its part .  I shoul d be sorry to think with the Hon'ble 
Member that Indians are wanting in the business qual i t ies which a re 
required for success. Surely his experience o f  their great commercial and industrial 
prosperity in Bombay and the Central Provinces should have sa ved him from 
such an error. But we are passing through a period of depression a �gravated by 
unrest ; cap i ta l  is shy, and enterprise, especiall y in the smaller centres, must 
be restricted until better times  come. In the meantime Government will 
steadily pursue the pol icy to whic h I have refer red. The Commercial Intelli
gence Department has been developed and is ready to supply much useful 
information of the cha racter which is indica ted as being required ; it will, a s  
pa rt o f  our policy i n  connection with the purchase o f  local ly manufactured 
articles, collect and publish information regarding local sources of supply ; but i t 
will not ,  a s  the H onourable Member seems to suggest it shoul d ,  a ttempt to act  
the part of f nancial adviser to  intending invest ors or a dvertiser of  the  wares of 
individual firms.  

" In 1 907- 1 908 importa nt n·ductions were made in postal  rates, and the 
revenue must be given time to recover before we can make a further advance in 
this direction. I t  ha s howerer been found possible to make a small concession 
in respect of weight, which will assist the newspapers. 

" The Council will perhaps expect to hear something about the changes 
which have been introduced into our telegraph system. The various measures 
introduced have a ttrnc!ed much attrnt:on from the public, each in turn has been 
discussed and debated ,  and the D epartment has had. to carry on i t s  work under 
quite exceptional difficult ies. I have every hope, however, that  the process of 
reorganiza t ion will e,·entually produce the most beneficial results. No Depart· 
ment can hope to escape from period s  of stress when it is called on to put its 
house in order, to modernize it s machinery and to bring its methods up to date. 
If in the case of the Telegraph Department the convulsion has been unusually 
violent and prolonged, the reason must be found in the fact that the task of 
reform had been postponed long after the proper time for undertak ing it had 
come. 

" The state of affairs which Government set itself to remedy may be sum
marized a� follows. The methods of traffic management which were in force were 

-
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antiquated and obsolete, and while they imposed an unfair s train on the s taff, they 
were direc t ly productive of delay in deal ing with publ ic telegrams. The staff it self 
was dissatishe::l with its pay and prospects. At the same time t he financial position 
of the Dt>partment was unsatisfactory. Government was involved in unnecessary 
and wasteful expenditure, while the rates for messages were such that a large 
part of the traffic was tran smitted at a loss .  The process of reform ma-,, there
fore, be said to ha ve had three objects . 1 n  the first place the work of signal 
offices had t o be so organized tbat a prompt and �fficient service might be 
rendered to the public. In the second place it was necessary to ameliorate the 
conditions under which the staff worked, and to improve and simplify the scale 
of pay . I n  the third place the expendi ture of the Departm ent had  to be narrow
ly scrutinized wi t h  a view to retrenchment, and the message tariF so fixed as to 
prevent or at least to mini mize loss. All these th ree objects have been steadily 
kept in view. Economy and efficiency are inseparably connected, and with a 
d isconten t ed staff the atta inment of either is impossible. 

" There i s , I th ink, every rea1;on to congratulate the Department on what 
has been accompl ished in the d irection of reform, and the publ ic  re cogni7e and 
appreciate the improvement . Perfection is not attainable a t  once and the 
Depart ment has still much to do, if t he ground which has been gained is to be 
kept  and the standard to be raised stil l higher. But at l�ast a good beginning 
has been made, and t h e  acceleration of al l mess.1ges has been most striking. 
In  March 1 908 �n the thirteen largest t�legraph offices in I ndia only 1 2 ·4 per 
cent. of the messages were despatched within ten minutes of receipt, while 54·8 
per cent . were delayed for more t han forty minutes. ln January 1 909, 55·6 per 
cent. of the messages in these offices were being despatch ed within  ten minutes 
of receipt, and only 1 1  · 1 per cent. were delayed for more than forty minutes. 
The results ·obtained in certain smaller offices have been even be tter. We had some 
difficulties with the staff in the early part of the year, into the details of which 
I need not now enter. But I may say that we have introduced more suitable 
hours of work, and reduced Sunday and holiday duties as mucm as possible, 
and we have, at a cost of some Rs. 5} lakhs per annum, redeemed our pledge to 
i mprove the pay and prospects of the men. They in their turn have co-operated 
l oyally with their superior officers in the carrying out of reforms, and are entitled 
to a large share of the credit for the improvements which have been effected. 

" A recent change, which affects the staff very little, but the public a great 
deal , must be referred  to briel:ly, I mean the substi tution of two classes of 
messages for three and the revision of the  rates.  The triple classi fi cation was 
fast becoming obsolete and the time had come to get rid of one class. Every 
acce\eratioo in the transmission of messages meant that the petcentag� of. 
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deferred telegrams to the total in creased ; and a s  the four-a nna telegra m was 
entirdy unremunera tive, i.he fi nancial posi tion was serious. Tbe rt:sult was 
that Government were  com pel l ed to raise the minim um charge for telegrams of 
the lowest class. The .change was made with rel uctance, for in a country like 
India telegrams m ust be cheap if the people are to use them to any great 
extent ; but when t he ::i l ternat ive was to fix on t he general tax-payer an 
increas ingly heavy burden for the maintenance of t elegraphs, there was no 
option left. 

' '  In the strenuous work of the year Gove:nment ;;.nd the De partment have 
had the benefit of the advice of Mr. Newland s, and are much indebted to him 
for the ab le and practical way in which the various reforms have been devised 
and the untiring energy with which he has assisted in their introduction. 

" In the matter of Railway administration some important alterations were 
made during the year. The status of the Chairman of the Railway Board was 
raised t o  that of President with the power to overrule his colleagues ; the Board 
and the establishments working under them were removed from the control of 
the  Department of Commerce and Industry and constituted a separate Depart
ment of Government with the title of the Railway Department. The new 
system was brought into force with effect from the I st October 1908 and has 
worked in the most sat i s factory way. The abol ition of Consulting Engineers 
to which I referred last year has in the Board's opinion resulted in an improve
ment in the dispos;il of work without any sacrifice of efficiency, and the Govern• 
ments of Bombay and Burma have found it pos,ible to dispense with the  assis
tance of the office�s who were te mporarily entertained for rail way work in their 
Secretariats until experience of the new methods had been gained. 

" The effects of the general trade depression have been reflected very plainly 
in the earnings of our railways. The figures rela ting to these have already 
been fully explained and I need not go over the same ground again , but I am gla d 
to be able to say that there are already some signs of improvement, and with 
the prospect of a favourable wheat c;rop in Northern India and the a melioration 
of famine conditions generally, it is hoped that the gross receipts will to a 
large extent recover their position in the coming year; The B udget Estimate 
has accord ingly been fixed at a normal  figure. 

" A noticeable feature of the present year is the absence of general complaints 
from merchants and traders regarding the shortage of wagons, of which so much 
has been heard during the past few years. This, of  course, is  partly  due to the 
iepression in trade ; but the strenuous endeavours which all railways have been 
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making to improve their existing slock,  and to supplement it. by large addit ions, 
as well as the a dditional faci lities which have been provid , d to enable stock to 
be economically used, have no doubt placed railways in a much stronger posi 
t ion to meet the de!llands of trade for transportat ion , and it is hoped that w hen 
trade revives, the full effect of this wi ll be made a pparent. During the year  • 
1 908, 395 engines, 679 coaching vehicl es and 9,987 wagons were actually 
added to the stock of railways, and 444 engines, 2 ,063 coach ing vehicles and 
10,¢2 wagons were under supply, while sanction has been a c corded for 
a furtht'r addition of 59 engines, 1 3g coaching vehicles and 2 ,334 wagoni:; , 
These are figures which should prove very re-assuring to those using ra ilway 
transportation. 

" The Hon'ble M r. Dadabhoy's  criti cism s on rai lway matters are of a 
somewhat intangible character, but I will offer a few remarks in reply to what 
appear to be the principal points. H e  remarks in the first instance that there 
is a universal protest from the people against the present sca le of expendi ture 
on railways . The Railway Board, however, report that this is very far from 
being the case and that the necessity for extension is being pressed on them by 
all classes of traders, anci persons in various parts of India, and that their great 
d ifficulty l ies in deciding which of the many sche mes demanded should have 
precedence in the order of construction .  Since 1902- 1 903 the net revenue on 
railways has been sufficient to m eet an interest charges on capital raised and 
expended on railway construct ion, and to yield besides a handsome surplus to 
the countr y, and if in the last year we have had a set -back, we have every reason 
to believe that it is of a purely temporary character. I t  is true that our Budget 
for the coming year is necessarily cautious, and though prnvision for capital 
expenditure falls almost entirely outside it we have recognised the desirability 
of husbanding our ways and means by reducing our programme by Rs. 3{ 
crores : more than this it is  unnecessary to retrench. The bulk of the available 
funds w ill be devoted to bringing existing lines up to the standard required by 
the development of traffic. Expenditure '!nder this head consists 111ainly of the 
addition of new lines, the construction of y ards and crossing stations, the 
purchase of new and more . powerful rolling stock in addition to the existing 
supply and so forth, and schemes of this kind cannot, as the H on'ble M ember 
lightly suggests, be charged to Revenue, which already,  as the current year's 
working charges show, bears the cost of very heavy improvements in the 
existing facilities and its full share of any replacements. I do not propose to 
attempt to deal with the complex question of State and Company ownership, 
about which so much has been said and written, but I think it is a fair statement 
to make that if India had not provided funds either directly or by means of 
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guarantees for the construction of railways the development of these faci l ities 
would have  been ·very material ly retarded. And without adopting the vi  cw 
that all rai l ways should be nation .-1. lised, a poli cy for which there is m u.::h 
national  as 1Vel1 as i nd iv idual aut hori ty, I may say that few people woulJ hold 
that Government lay theff selves open to any reproach by provid ing com m u
Iticat ions and m .-a ns of transport , w h en the,c would otherwise be unprov ided. 
It  is un quest ionable t hat the pol icy of G owrn ment in this matter ha s been in 
every way great ly to the advaritage of the coun try, a'1d th e industrial deve l op
men t , on t he necess i ty  fur V1- h ich the Hon'ble Member has laid such stress, 
wil l  nat urally req u ire  inc re 1 sed l ac i l i t i es  for t he exr.hange of com modit ies .  I do 
not qu i te  uncL:rs t and what the H on 'bl e  Member proposes to subs titute for 
the present syst c·m. We are app1rent ly to find some organisation that will buy 
us out aI>d wi l l  p: ovide funds  for a'.l fut ure const r uction and wo;-king ; we are a t 
the same time to , eserve  some  sort of control as an appt l l a t e  authority to e•1force 
' up-to datC:ness ' and ' excellence in mJ nagement '. I a m afraid that any ideas 
of this k i nd giv� l ittle pro,n ise of practical  lulfilm�n t, An administration w o rking 
with its O\\ n cap ital would naturally wa nt to be  f ree as far as may be of Governmen t 
interferen ce, and it may be taken as a trui sm that for all control, other than that 
relat ing to the publi: safety and convenience, we have to pay in one form or 
another. We d0 not clai m that our present system is an ideal one, but it has 
ful filled a \·ery useful purpose .  We  hope to att ract more outside c;ipital by 
giving Comp ·, nies a greater d irect interesi. in the l i nes which they manage for us, 
by offering, if the Secretary of State approves, more remunerative terms for the 
construction of branch lines, and in  o ther wa\'S, a nd we look to these means for 
an increase and not a red uction in our present rate of  progress. 

" In the precedir:g remarks a number of  general criticisms which have · been 
made have been replied to, but there are one or two specific matters to which 
I may briefly refer. The Hon' bl e  Mr. Macleod has  referred to the policy of 
Government with regard to the encouragement of private enterprise in the matter 
of railway construction, and I would invite his attention to the recom men-iations  
of  Sir James Mackay's Com mittee. The Government of India are inclined to 
encourage the construction of Branch lines by separate· agencies and to give 
more fa vourable terms than those at present prescribed by the rules, and they 
are making a recommen dation to this effect to the Secretary of State. It must 
not, however, be forgotten that what is ordi narily known as ' private enterprise • 
here generally requires a subvention in one form or another, from the State. 
I am not aware that since t he establishment of the Railway Board Bombay has 
been deprived of a hearing in Railway matters, and I am certain that the Board 
will always be ready to give such a dvice and information as may be available. 
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_ " W ith reference to " th e  Hon'ble R a ja Sir· Muhamm;1 d  Ali's · remarks 
regarding the accident at Dasna, I may say that he is mistal; en as to the hnding 
of the B0 1rd, and that  we have no desire to shift the responsii:.,ility to higher 
powers. Mo�t searc;hing enquiries were held both departmentally .i nd in the  
Courts, and i t  " as clear that t he human  age i .cy wc1�  a t  fault though i t  was impos
sib le  to es ablish the guilt of a ny one particular person. The working of the
t 1blet s y stem nas been thoroughly e n quired into and I am informed that S d fety 
and reliabil ity have been i,ecured. 

" The curtailment of the programme will not interfere with the progress 
of work on ·the Lower Ganges Bridge at Sara, a project which after many 
vicissitudes has at last ceased to be the subjed of continual controversy. 

" A ddinite site below Sa ra has been seler;ted ; t he al ign ment of th e 
apptoaches i s in course of bei ng determined and proceedings for the acquisition 
of land wili shortly be put in hand, As soon _as t ht: rain s are over a com
mencement will be made with the extensive br ick burning operations that w il l  be  
necessary and ar rangem ents w i l t  be undertaken for  bringing the large qu:t m:ties 
of material for the p rotection works to the site ; the tem porary lines and yards 
requir.ed for deal ing with t he material trains wil l be laid out and the erection o i 
workshops and q1urters wil l be proceed ed with . Provision has also been 
made for the first require ments of rol ling stock and plant which wi l l  bt: needed 
during con str nc t ion . I n  the mea nti me the design for the bridge is being 
carefully considered. 

" The site of the Sara B ridge hav ing been settled, public attention in 
Calcutta has now been turned to t h e  propoial of the Bengal and North -Western 
Railway to take over and work the E astern B engal State Railway. The relief 
from the m· cessity o f  providing funds annual ly  for l apita l expenditure is the 
only attractive feature of the proposals ,  and we realise that  t here may be dis
advantages which will more than counterbalance th is. R eference has been made 
to the Local Governments and C hambers of Commerce who are interested 
in the matter, and their v iews will receive full consideration before• the Govern• 
ment of India communicate their recommendations to the Secretary of State. 

" I have, finally, a few remarks to make in ampli fication of the Press commu
nique which was issued a tew days ago announcing the decision of the Secretary of 
State in respect of the recommendations of the Stores Committee. It has been 
decided that their Report should not be published, but it may be of interest to 
mention a few of the principal conclusions which have emerged from the discus• 
sions that -have taken place. It has been clearly brought out that partly owing 
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to a defect in the form in which the rules were cast and partly owing to practical 
dif6cu! t ies in apptying the cond:tions laid down for deciding on the source of 
supply, officers of consuming Departments have not given, or have not in 
practice been able to give, full effect to the policy of Government reg-t rding 
the encouragement of local manufactures. An examination of the indents of 

• the chief consuming Departments for a year ·disclosed the fact that orders 
to the value of over £ 40�1,000 for articles , many of which could pr, ,bably have 
been obtained of local manufacture, had been sent home and there is l i ttle duubt 
that the resources of Indian manufacturers were as a whole not being utilised to 
the full and that in the case of engineering trades in pa-ti cular the larger fi rms at 
Calcutta and Bombay received mc,re assistance from local bodies, railway s  other 
than those worked by the State, and general private enterprises than from Gc,vern
ment. I t  has also been fairly established that on the whole Indian firms have 
been able to s upply a sufficien t ly good articl<! at a price w hich over a number of 
cases com pared n :it unfavourably with home prices. Since the Committee's Report 
was submitted, we have been in correspondence with the Secretary of Sta te, and 
it will be observed from the communique which we issued that a substantial 
modification of the present procedure has be::n agreed to. We have d ec ided 
that it will be necessary, in order to ensure that full eff<!c t is given to these rules, 
to adopt some special m easures to prevent indents being sent home for 
articles which can be obtained in I ndia of local manufacture. We an� 
now engaged in working out a scheme to provide for an in spection of such 
articles throughout India, and we have to settle in consultation with the Secretary 
of State the measures to be prescribed to enable departments to compare the home 
prices with those prevail ing in India. We hope to be able to arrive at a deci
sion in this  matter in a short time, and to introduce the new ru les, and we desire 
it to be understooJ that it is part of our set t led policy to en courage the purcha se 
of local manufactures, and that we shall expect our officers to give full effect tn 
th is policy as laid down in the comprehens;ve orders w i; ich will shortly issue . " 

The Hon'ble MR. M I L LER said :-" We mu,t all sympathise with our 
Hon'ble Colleague, the Finance M tmber, that the presentation of his first 
budget has followed a period of severe depression throughout the world generally , 
the effects of which have unfortunately been intensified in India by yet another 
season of serious drought. 

" The Financial Statement gives a resum� of the main facts concerning the 
famine and scarcity, and I shall not take up the t ime of the Council by going 
into details. It is the less necessary to do so as a very complete and interestin� 
'account of the relief operations in the United Provinces, which were the most 
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· seriously affected, was issued some months ago, and attracted much at tention 
in the Press. The public are, therefore, fully conversant with all the main facts 
of the famine campaign in tho�e Provinces and 1 confine myself to a few general 
remarks. 

" Towards the close of 1 907  t he situation app�ared extremely gloomy. The 
rainfall returns were most unfavourable and indicated the possible addition of yet • 
another great famine to those we have suffered from in the last twdve years. 
Over very large areas the monsoon rain was deficient and ill-distributed, and 
the position appeared to be in many places worse than in 1 896-97 . But d istress 
diu not develop nearly so rapidly as in that year ,  nor did it, except in the 
United Prov inces, become so acute at any time. There cannot be any doJbt, 
in my opinion, that the people were better off and bdter able to face a reriod of 
distress than in 1 896-97,  in spite of the fact that another great famine had 
occurred in the interval. The recovery from these successive calamities has 
fortunately been rapid ; and that is one reason why the drought of 1 907 -08 
was not so serious in its effects as some of its predecessors. But I doubt 
if the public have ever realised how serious it might have been, and to 
how great an extent it is owing to the admirable prom ptitude with which 
measures of relief were set .:,n foot that the sufferings of the people were 
not much more severe. Suspensions or remissions of revenue were given 
at once, advances were made on an exceedingly liberal scale and all the 
prer arations for rel ief were kept well in advance of actual necessities. The 
ad ministration was in consequence never . taken unprepared ; it was ready for 
each new development. The result was that all acute distress was relieved ; 
there were none of the usual grievous accompaniments of famine, and, what is 
perh aps more excepti0nal , ther e  were few of the usual comP.laints agai nst the 
administrat ion. Of the intensity of the drought we are now having some d i squieting 
indications in the withering of the trees over large areas in the Sub- Himalayan 
forests of Northern Oudh ; but the sufferings which · it threatened to cause 
were so effectually a nd sympathetically remedied by able and alert administra• 
tion tha t the anxiety which the situation caused to the Government hardly 
communicated itself in the same degree to the public. • 

" The experience of the £�mine has shown that the conditions under which 
relief has to be given are changing. The readiness of labour to move in search 
of employment, the possibility of finding employment and the very great demand 
for labour have greatly altered the situation. To take an example near at hand � 
there was we know much distress in Orissa, due not entirely to drought. 
The able-bodiod flocked to Calcutta, or went to Burma, but the ca.re of thos.o 
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who were left devolved to a great extent on the State .  The problem then 
\Vas not so much to  find labour as t o  provide for those who were incapable of  i t  
and the same problem,  to a greater or less extent ,  affected o ,  her tracts  : gratui• 
tous relief had to be expand ed ,  rel ief  works were not necessary to q u ite the 

· same extent as  before. This feat ure of the sit uation was fu l ly 1 ea l i sed in  the 
Central Provinces, where , next  to t he Un ited Provinces, t he d is tress was m ost 
general and acute ; and where it was met, as far as possible , by an e Kpansion 
of ordinary works-useful works that would Juve been executed at some time even 
had there be,.n no fam ine-and where special famine works were resorted to only 
where it was impossible otherwi se to m ake sure tha t rel ief would reach th ose 
who were unfit for ordinary labour. It is, as H on'ble Members know, a very 
difficult and del icate matter to follow in fam ine ad min i stra tion t l ie  narrow path 
that separates profusion and waste on the  one side fro :n a niggard ly administra· 
tion of relief on the other. One course t hat may be followt d  is to put the 
Famine Code into force and to leave the responsibil ity to the automatic working 
ot its provisions .  In  t he Central Provinces, the Ch ief Commissioner took t he 
responsibil ity on himself. Famine relief on a large scale  can hardly be 
admin istered, however careful ly, without some  demoralisation of  its rec ipients. 
The Chief Commissioner gave assistance liberal ly ,  but  he resolved to give it  as 
long as possible wit hout resort to special famine pru ccc1 u re .  He trus ted in the 
first in stance to the expansion oi ordinary works manageci upon ordinary methods, 
and his thorough knowledge o f  the country and the expt"rience which he  and his 
officers had gained in previous famines enabled him to do so with complete 
success. The report on the administration of relief in these provinces states 
that-

1 Throughout the hot weather an d rains the syste m  worked ,, itll(lut a h i tch, and it may 
be clai rned that it has thoroughly proved its su itabil ity for adopt ion in a : ear when distress . 
rather than acute famine was to be feared . Its success i n  preventing waste and demoralis
ation is incalculable.' 

" These claims are, I think , ful ly justi fied by the result. The administration 
has been economical, the ord inary operat ions of trade and agriculture amd 
industry have not been interfered with , and the people have been trained to rely 
on themsel ves as far as possible . The rel ief given was liberal and sufficient, 
but only a small proportion o! it took the form of direct famine relief, and the 
greates t  part was given in forms that rnuld not affect the independence and 
self•respect of the agricultural and labouring cla sses. A similar system would 
be more difficult to follow in t he case of " idespread and very severe famine, but 
jt was a4mirably suited for the condit ion of the province in \\ hich it was applied ; 
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and as  the  country develops, I have no doubt that further scope will be found 
for action on somewhat similar lines. 

" A very grnti fying feat ure of the recent operations is the extent to which 
private  indi \" idual s have co-operat ed wi th  the State, both in giving relief • 
themselves and in assist ing in it s  ad ministration. 

'' The shadow of dist ress st ill hangs over a large part of the country this 
year. The monsoon last year stopped prematu rely, the cold weather rains were, 
except in a few places, l ight and scat tered, or failed altogether ; in parts of 
B ehar there has been a complete failure of th e crops and there we shal l  have 
famine rel ief operations on a fairly extensive scale, while some relief will a lso be 
required in the east of t he Uni ted Provinces, and in portions of Eastern Bengal. 
In  the South of India the out look is very unsatisfactory in the State of Mysore, 
but the admin istrat ion there is ful ly alive to the necessity of making all i ts 
preparations in good time. In Upper Ind ia the cultivated area was thr"!atened 
with serious curtailment owing to the outbreak of a virulent form of malaria 
last autumn, but t he accounts of the rabi crops there are becoming more 
sangu ine, while in Burma there has been an excellent harvest. The outlook 
therefore, if not so bright as we should l ike, is by no means discouraging, an d 
as we have found in the past so I have no doubt we shall find again that a 
single good season will lead to a rapid and complete recovery. 

1 1  One branch of the operations of the Agricultural Department ha s attracted 
unusual interest and attent ion during the past year. I mean the growth of 
the Co-operative Bank movem ent, and the question of agricultural credit 
generally. It may be found a dvisable, and, what is more doubtful, it  may be 
found practicable to deal Vl'ith this great question on both co-operative and 
non-co-operative lines, but at present I confine my remarks entirely to the 
former. W h en power was taken to start Co-operative Banks only a few years 
ago, the Government refused to commit itsel f to any sanguine txpectation 
of early success, and as it at the same time declined to give any liberal 
pecuniary assistance, its motives were misinterpreted, and it was, and still 
though less frequent ly is, accused of merely playing with the subject ,  when 
nothing seemed easi er to its critics than by some financial arrangement to 
provide the ryot with a cheap flow of the capital he stands so much in need 
of. State charity is always popu lar ; it is ·not always as experience has shown of 
permanent benefit. The ryot unquestionably, like all producers in all countries, ' 
requires capital, and it is the case that he cannot obtain it at present except at 
vr.ry hip;h rates. He is weak through ignorance and isolation, he cannot meet his, 
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creditor on equal terms. What the Government did was to set i tself to remove 
these disabilities. It a ttempted to a dapt to I n dian condi tions  a system which 
would substitute some knowledge of business for ignorance and some scheme of 
organization for isolation. It desired to replace the weakness of the individ ual ' 
6y the strength of a body of co-operators. It declined to bolster up the move
ment by lav i sh gran t s  of Government assistance ;  it offered assistance, in deed, 
but on strictly limited prin c iples. It ought  not to be necessary to say that it 
was n ot from · any niggardly feel ing tha t  Government refused to finance the 
Societies. During the last year, Government has advanced over two crores of 
rupees to the cult ivators in the Uni ted Provinces alon e for agricultural purpose, 
and it would, with equal read i ness, have found funds for the banks if it ha<l thought  
t hat such a course would be for their u l t imate benefit. But i t  was aware that 
State ass is tance has in other countries as well as in at least one previous attempt 
in India itself proved fatal to the movement. Co-operation is a plant which can 
thrive only on the soil of self-reliance, and for th is  reason the Government has 
maC:e the Societies rely mainly on their own efforts. If they could not establish 
themselves and ma ke co-operation a liv ing force, they had to go to the wall. 
In one other respect, too, the Government has refused to give exceptional assist
ance to the Societies. Considerable pressure has been brought to bear to allow 
them to recover their dues through G overnment agency. No one doubts that 
i f  Government made itself responsible for recovery the scope of the Societies 
could at on ce be greatly enlarged, and capital coul d be attracted at much more 
favourable rates than is possible now. It seems unreasonable to m any 
that this small assistance has been withheld, but it has been, and I think rightly, 
withheld up  to the present. Government assistance must necessarily lead 
to closer Government supervision, possibly even to actual Government 
management, which \Vould completely alter the character of the movement, 
and would at once eliminate many of the qualities we wish to encourage. 
There may be circumstances in which an experimental departure from these 
strict principles would be desirable ; one need not be too pedantic, but up 
to the present, we have refused to admit the principle of Government recovery, 
and the opinion of those who have studied the subject under Indian conditions 
.appears to me to be strengthening in favour of the policy we have adopted. 

" The Societies as a whole therefore, and leaving out special cases where 
some departure from the ordinary procedure was held to be j ustified for 
experimental or other reasons, have received little financial assistance from 
Government ; the Government share has mainly been the advice and guidance 
and audit of the Registrars who have all entered on their work with great 
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enthusiasm, and whose confidence in the ultimate results seems to be fully 
justified by the remarkable progress that has been made. 

f f  The number of Societies has increased in the past year from 843 to 1 , 201 , 
the number of members  from 9 1 ,000 to 1 49,000, the deposits by members 
from 5£ lakhs to 9 lakhs, and the total capit al from 23£ lakhs to 44 lakhs. 
These are very signi fi cant figures, but to my mind even more important than 
figures is the int erest which the movement has aroused outside of official 
circles. It is being recognised as a real development, worthy of the attention 
of all who have the interest of lndi::i. at heart ; and the banking and 
commercial woi:ld have paid it the compliment of serious consideration. The 
constant discussions of the subject in the Press ; tl ie interest exc i ted by the 
Simla and Bombay Conferences ; . and the very clear and thoughtful examin
ation of its economic and m oral aspect s by Professor Lees Smith are al l 
indicat ions, more im portant than statistics can give, of the degree of success 
attained up to the present. 

" All th is discussion has  been most valuable ; it has educated public opmton 
and has hel ped to secure a m uch more correc t and thoughtful appreciation 
of the problems we have to deal with, which will, I hope, serve to safeguard 
the movement against attem pts to press it too fast on doubt ful lines. It is 
s�curing us help from non-official agen�y, which is warmly recognised in many 
of the reports, and i t  will be of great use in assisting in the further evolution 
of the system. At the present time w hen the resuscitation of village institutions 
is much before the public, I should like to quote the following remarks by 
one of the Registrars :-

' A village bank at once takes its place among the institutions of the village and arouses 
universal inter�st. It draws the best people of the vill.age together, and creates a real 
sense of proprietorsl> ip. It causes the man of bad character to reform and the rent
defaulter to meet his engagements in order that be may have the privilege of belonging to 
the Society.' 

" The Council may hav� seen a recent letter from the well-known authority 
Mr. Wolff-in wh ich he says that-

' Nowhere has co-operative banking struck root so quickly or made such progren i n  
i ts  earliest stages as i n  India.' 

" This is part icularly gratifying in view of our abstention from giving.the 

Banks assistance on lines- that might have led to a much more rapid initial 
development, but that we did not think were sound, The Societies are �ow 



FINAJI/CIAL STATEA!.JNT. 

[Mr. A1iller.] 

23 1 

increasing beyond the powers of the Registrars to supervise  and lheir .fo rt  her 
development is now a matter requiring much .::are and consi derat ion. All 
i n dications poin t  to the next step as  being the gr-:mping together of the vi l lage 
institutions ; the co-operation of the indi v id ual Socie ties, so as to give them a 
·status that w il l  allow of their coming int o touch with the  other b,.nl, ing inst i tu
tions of the country . Already some progress in this d irect ion has been made, 
and wi t h  a fa ir degree of success. 

" The introduct ion of co-opera t ion into this one br;i nch of rural l ifo seems 
further likely to e ncourage its adoption for other purposes, and the need of co
operation in a society of small agricul turists has been shown by the experience 
of m:iny other countri e s .  That is a subject which I do not propose to follow up 
on  th i s  occasion , but ap . . rt from many instan ces on  a �·mall scale t l iat ha\" C  come 
to my not ice of the tendency I sh ould l ike t o  m ention the co-opc:rative scheme 
for c ul t iv, 1tion in t he Sunderbans recent ly set  on fo0t by Sir Dan,t>I Ham ilton, 
whJse i nterest in the advancement of the agri cu l tural classes is well-known to 
this Council . 

" I  promised some t ime ago, i n  reply to a ques� ion, to expla in more fully why 
expenditure on Irrigat ;on had £al ien short of the average expenditure recommend• 
ed by the I rrigation Commission i n  its 20 years Programme-a program me that 
was accep t ed, th ough only as a general guide , by the Government of India and 
the Secretary of State. 

" The programme contemplated an expenditure of 44 crores . .  in '.iO years, or 
2 2 0  lakhs a year. Of t he 44 crores, 1 5 crores were for Product ive Works and 
29 for Protective. It has always been the practice to finance Producti,·e Works 
from loans or from surpluses, and the Commission recommended that the same 
procedure should be applied to all works on the grovnd of the great advantage 
of carrying such works through wi t hout  th"' dispiriting and expensive necessity 
of curtailing and expand ing the annual programme according to the financial 
vicissi tudes of the day. The Government of Ind ia and the Secre tary of State 
were, however, unable to accep t this recommendation, and though the Commis
sion gave strong arguments in favour of it, the dec ision was perhaps inevitable 
at a time when we were only beginning to embark on a programme which would, 
a·s far as direct expenditure and receipts were concerned, throw a permanent 
burden on the finances. It was arranged therefore that whi le  a crore and a half 
sbonld, if necessary, be provided annually for Productive Works, the expend iture 
on Protective Works shou!d be charged against Famine Insurance, and should 
ngt excee� half of the amouilt allowed for that purpose, namely, 75 lakhs a 
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year, this a mount being subject to reduction if in any . year there was a ctual 
expenditure on famine. 

" As com pared wi th  the programme the arrangements made provided for 
l)ie expenditure of double the amount contemplated for Prod uct ive Works, and. 
·of a l i ttle over half the amount required for the Protecti ve programme. Moreover 
while the supply of funds for Pron uctive Wo, ks was a ssured, the financi n g  of 
Protective Works was left theoretic; 1 l ly in a somewhat precarious position, as we 
might in any year, owing to the conditions made, find ourse lves without funds 
to carry them on, but in pract ice the Government has been able to be more 
liberal, and a grant approaching 7 5 lakhs has always been made when re
quired. The total provision which Govern ment was pre pared to make, and  up 
to which the I rrigation D e partment might  work , namely, i t  crores for Produc
tive Works and three-fourths of a crore for Protective, was a little in excess 
of the 2 2 0  l akhs a year contemplated by the  Commission ; though it was dis t ri
buted in a dif

f
erent way ; and the figures include p rovision for B urma which was 

outside ihe scope of the Com mission's  enquiries. 
" There are a number of m inor reas\lns for this d ifference, and one reason 

of importance.  Productive Works.  we have long been accustomed to, and 
plans and estimates for very large works of this k ind were ready or in an ad
vancf.d stage of preparation. Protective Works, on the other hand, were ex
ceptional ; they did exist, but they were rather in the nature of experiments ; 
and there was no syste m regulating thei.r construction. Surveys h ad sti l l  to be 
made ; the Commission could do little more than call attent ion to the niost 
promising Works ; their conclusions had to be verified, and patient invest igations 
to be set on foot to decide whether on further examinatio3 their suggestions 
should be adopted ,  and a sufficien tly strong case made out to justify t he ex
penditure of publi c  funds on work s that were not directly remun erative. It was 
quite clear from the outset that i t  would be several years before the expendi
ture on Protec tive W arks would exceed the provision of 7 5 lakhs. 

" At the . same t ime  it had become evident that the scope fdr Productive 
Works, or works which it was hoped would be Productive, would be far greater 
than  the Commission contemplated .  Thi s was chiefly owing to developments 
in the north-west of IP.dia,--in the Punjab, including the Frontier Province, and 
above all in Sind. For the Punjab the Commission estimated an annual expen• 
diture of t ot crores, or ?t crores if we omit 3 crores for th� project of irrigat
ing the Sind S1.gar Doab from the I ndus- a project which does not at present 
seem likely to be undertaken at an early date. But the Works already under 
execU1 ion in the Punjab are estimated to cost 91 crores, and over 4 crores more 
are likely to be required for other works that will probably be given precederfl::e 
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over the Sind Sagar proj ec t .  Thus we may forecast an expendi t ure of 1 4  
crores a s  compared wi th  the 7"� of th e  Commission, or 1 7  crores comprcd with 
their 1 �'l}, 

" For Sind the Commission suggested a small prov1s 1on of a crore. But 
there i s now under investigation a great scheme  for giving that Pro 11ince ;i 

system of perennial i rrigation from the I ndus to take the p lace of the Inun
dation Canals now in use, T he util izing of the Punjab ri vers for irrigat ion on an 
extended scale will affect the work ing of the Inundation Canals lower down, 
and the substitution of a perennial system will avoid this and other drawba cks, 
and, it is expected, will form a great Procl uctive Work. The Sind schemes have 
not yet been com pleted, but  their ult imate Cflst 1 1 1ay prove to be as much as 1 3 
crores of rupees . In Madras a lso it is probable that there will be some addition 
to the productive programme. 

" ,\s reg:1rds Protective Works, I h ave no doubt that their scope will a lso 
greatly increase ; there are s igns of that development already. The I rrigation 
Commission only deal t  with works th.i.t thr:y thought might, if the results o f  
investigations were satisfactory, be  undert aken within 20 years. As far  as  these 
specifrod works go it seems improbable that we shall work up to the programme, 
chiefl) owing to doubts &bout the comprehensive projects i n  Madras for which 
the program me provided 1 2  crores of rupees - t he Tungabhadra and Kistna 
schemes. I cannot say what may be the ult imate fate of these projects, on the 
invest igation of which much money has been spent, but it appears improbable 
that both w ill be carried out. On the other hand, in the Deccan, in the United 
Provinces, and in t he Central Pro vinces, if the experimental works already 
undert� ken prove as successful as we hope, the ultimate expendi tur e  wi ll  prob
ably be much greater than the Commission contemplated. 

" Up to the present the expenditure on irrigation works has not reached the 
average a m ount cor,templateil by the Commission and for which the Government 
arranged conditional ly to ·provide. In the p resent year we el(pect for the first 
time that it will reach the full amount of a crore and a half al lowed for Productive 
W orks, and I have no do.ubt that if we should require more for such works, the 
Finance Mtmber will not, when the present position improves, be hard-hearted. 
it is not owing to any reluctance on the part  of th e  Financial authorit ies  that we 
have hithe : to fallen short of the amount contemplated. The construction of 

. irrigation works is not to be undertaken l ightheartedly, and even when construc
tion begins it is not possible to push on at more than a cutain limited pace. 
Large w.orks have a tendency to absorb the whole available labour supply ; and 
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the expense in canals is chiefly  in the payment cf labour on the spot. The Hon'bl e  
Mr. Dadabhoy blames the Government for not immediately spending 200 l akhs  

on  I rrigat ion to make up  the deficiency t hat there has been in our expenditure 
in the' past as compared with the forecast made by the C ommission. The 
Hon'ble Member apparently thinks t hat Government has merely to say to it s 
engineers : ' Here are so many lakhs, go and spend them.' There are as yet no 
large I rrigation works-no great canals--in the Province which the Hon' ble 
Member represents s.o energetic al ly  and in many respects so ably in this Council, 
and I am doubtful whether any explanation of t he impossibility both on engineering 
and financial grounds of adopting such a p ·oposal a s  he makes would be such 
as he could fully appreciate. I wil l merely ask him to consider t he following 
figures which show in the most convincing manner that money cannot be spent 
without limit on irrigation, and that the short expenditure on irrigat ion up to t he 
present is d ue not to the refusal of the Governm ent to provide funds but to 
inability  to spend even such moderate funds as were provided. 

" I n  1 902-03 we budgetted for an expenditure of 1 1 4 lakhs. The actua l ex
penditure was only 99 lakhs. 

' ' In the following ye;::.rs the corresponding figures were :-
Yeats. 

1 903-04 
1 904-05 
1 905-06 
1 906-07 
1 907 •08 
1 908-09 

Provided lakhs. 
1 25 
1 60 
,1 82 
1 9 1  
1 95 
2 1 2  

Spent lalchs. 

9 '1  
86 

1 2 8  
1 73 
1 89 
2 1  2 (Probable ex

penditure).  
" It will be seen that our actuals and estimates are coming into much closer 

agreement, and that the actual expenditure has more than doubled in this short 
period. Even so however the pace does not satisfy those whosP. opinions a'i-e voiced 
by my H on'ble friend. For my own part I think that their view is entirely 
unreasonable, and that if we plunged in:o schemes on the principles th :;y advocate 
we should very quickly be pulled up not only by the Finance Member and the 
Secr�tary of State but by P'!blic opinion. It is possible th:i.t there may be a 
large increase in our productive expenditure, if we have works i n  hand in Sind 
and the Punjab proceeding simultaneously. But it will be temporary, and I do not 
think that too rapid an increase is desirable, if the works are all in the north-west 
of India. The large schemes on which we have embarked in recent years alter 
the whole face of the country ; thei r effect is little appreciated except by thos(; . 
who ar.e in actual contact with the facts. They bring under  cul t ivation lands 
that formerly were desert ; they provide outlets for the popuhtion of congestec!, 

, 
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tracts ; and raise the poorer tenants or even the labourers to the position of well• 
to-do farmers. They absorb a great part of the population that would other· 
wise have cultivated the iands of others, or have been employed in service of 
some kind. They affect the climatP ; they may render unprofitable the industries 
by • which the rural population have hitherto been supported, such as camel
breeding. Such changes alter t he economic aspects of the country ; they 
limit the supply and therefore enhance the wages of labour, and if at the same 
t ime, as has happened in the Punjab, the population is attacked by epidemics 
the supply of labour may even be unequal to undertaking the agricultural oper
ations required to take advantage of the large areas reclaimed from the desert. It 
is not desirable that such great changes should proceed too quickly ; the country 
should work up to them gradually. A time comes when i t is better to consolidate 
and improve than to aim at a still more rapid growth of the area commanded 
bf canals. 

" As regards Protective Works, however, the time has come when the rate 
of expenditure must probably be increased. I have explained that a provision of 
75 lakhs a year was arranged for, subject to certain conditions. It has now 
been decided, with the consent of the Secretary of State, to rai se the amount 
to 100 lakhs, but the former restrictions still apply, and for the coming year 
we cannot provide the full amount, The money has to be found from 
revenue, and the provision may be reduced in any year in which there is famine 
expenditure. I t  i& impossible therefore to say definitely what amount will be 
available in any year, but the total provision allowed will, as far as can be 
foreseen, be ample for some time, if the future financial situation should permit 
of its allotment in full. It will allow of the more rapid progress which 
Bombay is anxious to secure ; it will provide for the large project of irrigation 
from the Tendula in the Central Provinces, if that should be sanctioned ; and it 
will probably permit of our embarking on more comprehensive projects in the 
United Provinces than were contemplated by the Irrigation Commission. With 
reference to the Hon'ble Mr. Macleod's remarks I may say that the allotment 
for protective works in Bombay is nearly 24 lakhs, a larger allotment than has 
been made to any other province. 

" The total irrigation from State works during the year 1907- 1908 has 
been :-

From Productive Works 
From Protective Works 
From Minor Works 

TOTAL 

Acres. 
14,458,015 

35JA62 

6,1 53,054 

20,g64,53 1 
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" That it 'is ·difficult to bring home ;o the mind_ the 'real significance gf 
these figures is abundantly evident from the terms which the H on'b1e M-r� 
badabhoy 'has th6t.ight it necessary to use in depreciation bf 'th� work ddne by 
the S(ate to de��lc;,pe irrigation in India, My Lord, I ain : gfad that 'thde remarks 
have · been , made openly in Council, because they 1give the opportiniity ' oi 
replying to ill-in foimed criticism that is by no meads infrequent. -My only regret 
is th\i.t it ' is rriy frlena Mr. 1Dadabhoy who 'has identified'hims'elf with these 'ol:ljec'
tioris, because there is only .one explanat ion of the tone 'of th,e remarks made 
ta•day, ana •that is ignorance .. of . the facts. If the Hon'ble Me�ber ha:d 
c'onfined 1himself to his own .Province he 1would ha".e beeh on ·surer i ground· ;  when 
he rariges ' over the whofe field of •policy in India he displays s·ome want of 
acq�aintance with the real · positiou. If he 'would only ·go arid see for himself-; 
if be would spend a week on one of the great canal systems in this country, and then 
if he chooses, compare what has been done in Egypt and America, we should not 
have to listen to the remarks we have h�ard today. ,He thinks to support 
his case by quoting from a great American orator, wh� made, if, Irecollec;t aright, 
a hurri ed tush across this �ountry-a po�itician whos�� flo,w _ o( eloquence has not 
secured him over•much credit in his_ pwn countrv. If the Hon'ble Me�ber wants 
an A merican opinion; why does h� not go f�r it.to �n American engineer . ? ' He 
would then very quickly lea�n that his own country, of whose efforts he · t�ks so 
slightingly, has led and still leads the world in the matter 0£

° 
Statt{ irrig�tiop, a�d 

that the recognised pre-eminence of .. India . in this r1:spect : . might. w�ll · be 
the subject of some patriotic pride. What share _ India� . �fficers �have· h�,d 
in the development of irtigation in Egypt js well known, but it is not so well 
known to what an exlJ;!nt other countries turn to Jndia for advic� - �nd - ,assistance. 
One of our ,officers ,w�mt to A.ustralill to ,assist . . that country_ ; ��veral _hav�,�een 
required in South Ab-i�a i i  on� i�, or .w,-,.s, engaged .in_ SpaiJ! ; �he A:mericans have 
unofficially util ised the a.�v.ice. of �mother ; the_ Turkish Government has now 
erig'aged a

. 
famous Indo-Egyptian Engineer . to a�vis(! �t abm�t . M�sopo·t�mia ; 

an American Engine�r is �ye_n nQw �t�dyipg . our sy�te_m with a vi�w !? · irf1gati9n 
develG>pinents in .the Ph.ili ppines. ; . we �clVf: had_ enquirie� . or enq11i��r.s . _ _fr�!fl _

. �razjl, 
from Mexico, from Russia, and from Japan. Is)t_ because _ irrigati'!_n _ _ ha�. _h��n .· 
shamefully neglect�d in India . that . all thes� other countries �e so anxious to 
get , the );��efit 'or . ·o'ur ' ��p�rie�ce ·p ' · ithe - i-1�kri1e M1ei�r �akes 
some comparisons with America and Egypt. Let us take Egypt, 1 'tiie
country which, next to I ndia, knows most of Canal · Irrigation� Such - irrigation 
is extending to Upper Egypt and has a ; _•great . future · t1efor� it, 
but up : to · Hie present it is chie1ly Lower Egypt ·.' llt'ha.t ' •  11a:s ' henefited.. 

• 
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The whole cultivated area of  Lower Egypt is some 3-l mill ion acres, so that even 
if we !supp·ose every ·acre of this to be canal irrigated the total is only one-sixth of 
the area which has in a single year received irrigation from sources provided by 

the State in this country. We have far greater scope here, and we have taken 
advantage ol it kl such an extent that compa·rison between Egypt and India 
as a whole can serve no useful purpose. Notwithstanding its magnificent 
developments uhJe'r the guidance of Indian engineers, Egypt, to use a 
colloquial expression, ·is not in it. To those who judge by comparisons, I would 
sugg"est a method that is more likely to give results unfavourable to India. Let 
thein compare What Egypt has done from the Nile with what India has done and is 
doing froin a single one ol her many great rivers-say from the Chenab. On such a 
comparison the Indian figures will, no doubt, come out second best ; but I am quite 
willing to accept this result in the full conviction that the Hon'ble Member and 
tliose who thirik with him will rise from the investigation wi th a much more 
correct appreciation of the great work done by the long line of enginerrs 
who have succeeded Cautley and Cotton, and whose names are 
perhaps better known in other countries than in this. It is  more out of 
regard for their achievements than merely to defend the policy of the Gov
ernment that I have dealt with this subject at some length. The statements 
made as to India's falling behind in I rrigation are entirely inaccurate, and I 
can attribute them only to that fra me of ;mind which judges of the importance 
of any subject by the number of paragraphs about it in the newspapers. The 
Indian Irrigat ion Engineer has not mastered the art of self-advertisement ; 
it almost seems as i f  he had learnt, from the great rivers which he controls, 
the lesson of self-effacement. The stranger may admire some splendid 
aqueduct taking a canal over ii river, or the crest and buttresses of 
some -immense weir or barrage. Only the e11gineer knows that the work 
which is seen is a mere fraction of that which had to be done in conditions of 
constant anxiety and suspense. All the most difficult and all the most massive 
work is buried for ever below the water and the sand. The engineer seems to 
feel - the effect of - this example ; he buries the - interesting part of his work
the .  part · that might appeal to the public-under the masses of statis
tics and technical detail of his . reports, and passes on from - the tracts 
rendered fertile by his .operations, looking not for fame or gratitude but for fresh 
deserts still to be conquered. The truth is , that India is far ahead of any 
other country, arid that the rate of progress was never so rapid as it is today. 
The allegations to the contrary are as a rule passed over by the engineer in 
�lei-ice ; · but when they are · countenanced by a Member . . o� - Your . 

. Excell.ertcy's ' CdUncil they must cause . astonishment, and , if unchallenged 
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by the Government they would give undeserved pain to a body of men who have 
achieved far more for the development of the irrigation . resources of the country 
than has ever been attempted in any other part of the world." ' 

The Hon'ble SIR HARVEY ADAMSON said :-" The sum allotted for Educa• 
tion in the Budget is 257 lakhs . The amounts expended in the last three 
years were 201 1 222  and 2.5 2  lakhs, respectively. The focrease provided for 
1 909- 1 0  is small, just five_ lakhs, but it is satisfactory that in a time of financial 
stress it has been found possible to give even a small increase. There is no 
subject in which there is more room for a liberal expenditur e. Much attention 
has been devoted during the past year to maturing schemes of improvement, 
and Local Governments have them ready in hand for int roduction when funds 
can be found. These schemes relate to Primary, Secondary, University, and 
Technical Education, and it is unfortunate that their progress is barred for 
the present by lack of money. 

" Effect is gradually being given to the settled policy in respect of University 
Educ.ation. In 1 904 an Imperial grant of five lakhs of rupees per annum for 
five years was given in aid of University Education. The period has now 
expired, but provision has been made in the Budget for continuing the grant 
for the coming year. 

" The work of inspection of college!! has been pursued with great energy. 
Owing to the devotion of the Vice-Chancellor, Dr. Mukerjee, and his colleagues 
on the Syndicate and Senate, the Calcutta University has been able to complete 
the work, and has obtained the orders of the Government of . India in respect 
of the degree of affiliation to be enjoyed by almost every college within its 
jurisdiction. The effect of these labours was lucidly explained a few days ago 
by the Vice-Chancellor in his convocation speech. In the proceedings for the 
revision of affiliation two objects have been kept steadily in view. The first is to 
maintain a governing body capable of exercising a real financial and e�ucational 
control for the benefit of the institution. The second is to prevent the dissipa• 
tion of energy which resulted from the old system of sending up candidates on an;y 
and every subject, and to concentrate effort on those subjects only for which 
adequate instruction is provided. It is gratifying to find that the decisions of 
the University have as a rule been readily and loyally received by the institutions 
that are affected by them. 

•• The Calcutta University has also caused the schools which are recognized 
for the purpose of the matriculation examination to be inspected. These inspec• 

. 238 



FINANCIAL STATEMENT. 
[Sir Harvey Adamson . ]  

239 

tions have, I regret to say, disclosed 0omewhat unsatisfactory results. A large per
centage of the schools have been found to be very i1wffi cient. The Univer si ty  has 
very rightly dealt tenderly with them. In only a small number has recognition 
been withdrawn, and these have been mostly bad schools in the neighbourhood of 
•good schools .  I n  other cases time h as been given varying from s ix to twelve 
months to comply with the requirements of the University. There never has 
been a desire to close a college or school which fulfi l led a useful object. The 
aim has been to assist those in charge and to raise the institutions to a higher 
level. 

" In respect of both col leges and schools there is a wide field for private 
munificence, and I hope that the earnest appeal whic Ii Dr. Mukerjee in his 
convocation speech made to his countrymen will meet with a liberal response. 

" There is a reasonable prospect that th e arduous labours o f Dr. Mukerjee 
and his col leagues, for which they deserve publ ic  g ratitude,  will be crow ned with 
cor.3picuous success. 

" In carrying out the scheme of refor.ns which was the resul t  of the re
commendations of t!ie Police Commission, the ac tual amount of the subventions 
which have been given to Local Govern ments, includin g  the sum given in the 
Budget for 1 909· 1 0, is 1 4 1 ·42  lakhs. Somet h ing over one-third of this sum has 
been devoted to improving the pay of constables and head cons tables and to 
increasing their n-..1mbers so as to enabl� them to have a reasonable amount of 
time off duty and to get a reasonable amount of leave. The next largest item
nearly one-third of the whole-is on account of the increase of the pay of 
Sub-Inspectors, and the addition to their numbers which was required in furtherance 
of the policy that so far as possible the investigation of offences should be con
ducted by officers of not lower rank than Sub-Inspectors. This accounts for 
roughly two-thirds of the whole, and of the remaining third a large item is on 
account of Inspectors, while a considerable sum has been allotted for the new 
rank of Deruty Superintendent. The pay of Superintendents and Assistant 
Superintendents has also been increased and the prospects of the service are 
now sufficient to attract an excellent stamp of recruit. 

" It must be remembered however that the reforms cannot be expected to 
produce their full effect at once. It takes time for police officers to be trained 
and to gain the necessary experience ; but considerable improvement has already 
b�en made, and if the right class will come forward for the rank of Sub-Inspectors 
we may expect a marked change for the better. The success of the police 
hqwever ?epends even more on the asistance given by the people themselves 
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than on the detective abilities of the police officer; The iniquities of the 
police are a favourite theme ; it would be profitable sometimes to dwell 

I 
on the difficulties they have to encounter owing to the absence of that 
civic spirit which in other countries induces the people to co-operate with' 
the pol ice in bringing offenders to justice. The murder of Inspector Nanda 
Lal Bannerjee in the streets of Calcutta was witnessed by many people, 
yet when the police arrived on the spot a few minut es later, the str eet was 
deserted, every door was shut, and .no one would ad mit  that he had any knowledge 
of the occurrence. Compare with this the assistan ce which the London Police 
received from the people in the pursuit of the perpetrators of the recent 
Tottenham outrage. This is the spirit of co-operation that we should like to see 
in India and that newspapers and influential men should advocate. After all the 
police officer comes from the same class as the members of the learned pro
fessions and the publ ic services, and his desire must be to work honestly and bring 
the guilty to justice. I f  the people will trust h im and co-operate with him, 
volunteering information when they have it , and not shielding the offender, the 
antagonism between the polic� and the people mus t disappear. 

" W ith reference to the Hon'ble Mr. Apcar's inquiry about the scheme for the 
improvement of Calcutta, I explained last year the difficulties of carrying out an 
immense project of this kind with celerity . A draft Bill for giving effect to the 
scheme as approved by the Secretary of State has been received from the 
Bengal Government. As indicating t he complexit y of the subject I may mention 
that the B ill contains 19 1  clauses. It is under examination at present and must 
be submitted to th e Secretary of State for a pproval before it can be introduced 
in the Bengal Council. 

" The Hon'ble M r. Andrew asks that early orders may be passed on the 
scheme for the revision and redist ribution of District and Divisional charges in 
the Madras Presidency. The scheme involved the consideration of complicated 
questions in respect of the strengthening and regrading of the district executive 
and judicial staff, the reorganization of offir,e establishments, and the revi sion of 
the subordinate civil service, questions which necessitated considerable discus
sion, I am glad to announce that the Governments of India and Madras have 
now reached a complete accord, and that the proposals will be submitted imme· 
diately to the Secretary of State. 

'' With re�erence to the Hon'ble Mr. Gokhale's remarks about certain persq,ns 
who are now under deportation, the Hon'ble Member must be well aware that 
the Government have far better means of judging of the necessity �f the st.ep 

' 
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which they took than the Mon'ble J\fomber, who bases his  conclw,ions 
simpl) on personal acquaintmce of these persons and on tha t  knowledge assumes 
that the Govern ment a cted in error. I am very far from admitting th :; t  the 
Government acted on unreliable information or that th ere was any error at all in 

"their action. 

" I will now advert to a suhject on which there has been of late a considerable 
amount o f controversy. The Hon'ble Mr. Dadabhoy says that the int roduction 
of t he principle of c lass representation on the basis of the fancied im p ,1rtancc 
of Mahomedans has taken away the ch i ef merit of the Reform scheme and given 
umbrage to the great non- Moslem communities of India. Now let us look at th� 
facts and see exactly what has been proposed. Excluding speci il Mahomedan  
representation the elec torates which have been proposed for the Provincial Councils 
are the Universi ties ,  the corporations of  the Presidency-towns,  Dist rict Boards , 
Municipalities , Landholders, Chambers of Commerce, Indian Commerce, Mill 
ov·ners a.nd Trades' Associations, and the planting community. The electora t e s  
proposed for the Imperial Council are th e non•official members of Provincial 
Coun cils, Landholders, Chambers of Commerce, and Indian Co mmerce. In addi 
tion provision is made for representing smail minor ities occasionally by nominat ion. 
In  the electorates which I have enumerated there is no class or rel igious represen· 
talion. All classes and creeds vote together on an equal footing. B ut i f  we rest 
here injustice will be done. There are two classes in India which stand out in great 
prominence over all others, the Hindu majority and the:! large and important 
M ahomedan minority. Say what you please as to th e desirability of bringing 
the great Hindu community an d  the great Mahomedan community into 
closer union, existing facts must be faced,  and it is undoubtedly the 
case that at present Hindus and Mahomedans differ not only  in 
religion but in almost everything else, to such an extent that . i t  would be nearer 
the truth to say that they are in poli tical antagonism than to say that they are in 
political harmony. The general dectorates are open to H indu and Mahomedan 
alike, but what will happen if we leave it at this, without making any special 
provision for securing an adequate representation for the Mahomedan minority ? 
The result w ill be, as the past history of elections for District Boards and 
Municipalities has clearly shown, that the Mahomedan vote will be swam ped by 

the Hindu vote, and that Mahomedans will not obtain a representation proportion· 
ate to their numbers and political importance. It is therefore necessary, 
,is conditions stand at present, to provide some means by which Maho
medans may obtain such number of additional seats as will bring their 
representation into cue proportion. There are two ways of securing thi� ' 

. 
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end-either by nominating Mahomedans to seats over and above those 
which they obtain in the general election, or by allowing the Mahomedan 
community itsdf to elect members for these seats. One way or' the other 
must be adopted in order to meet existing conditions. The time may yet arrive 
when the Mahomedan community will have become sufficiently organized to secure • 
for themselves a due proportion of representation at the general elections . But 
that time has not yet come. If it ever does come it will then be both unnecessary 
and unjust to give them further facilit ies for representation. Meanwhile we 
propose to frame the regulations so as to meet the existing condition, which is 
that M ahomedans cannot obtain due representation unless they are given some• 
thing over and above what they may secure at the general election, and if this 
condition changes then it will be a simple matter to revise the regulations 
so as to meet the change. So far as I am aware no exception has ever 
been taken to the principle that nomination may be added to election so 
as to secure representation for minorities. Nay more, it has been universally 
admitted that in the case of M ahomedans nomination may properly be appli ':!d 
to !>ave them from being disptoportionatt ly outnumbered in the Councils. The 
reservation of extra seats for Mahomedans is exactly the same principle, and 
whether these seats are .filled by nomination from outside or by election from 
within is a matter which, it seems to me, can be of no concern to any but the 
Mahomedans themselves. It is gratify ing to find that the action of the Govern
ment of India in this matter has been supported by so shrewd a politician as 
the Hon'ble Mr. Gokhale. There is a sentence in his able speech which puts 
the whole principle in a nutshell, and which will bear repetition-' The great 
advantage of the plan, ' he says, ' is that it provides for composite action by 
all communities up to a certain point, and then it prevents injustice in practical 
operation to minorities by giving them special supplementary electorates of 
their own.' That is exactly the principle on which we have dealt with the 
great Mahomedan minority, and if we have not, as he suggests, extended it 
to other minoritie�, the reason is that simplicity in operation is desirable, and 
that there is no other minority at the present time that is so large anti important 
as to call for similar treatment. 

"As regards the elimination by the House of Lords of the provision for the 
creation of Provincial Executive Councils, I may say that for my part I should 
l ike to see it replaced, on the ground that the increasing burden of personal re
sponsibility thrown on some of our Lieutenant-Governors is becoming heavier than 
can be borne. The quickening of the political spmt 111 India during the past 
four years has largely increased the personal volume of work of heads of 

• 
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provinces, and the work will be s til l  furt her vastly increased when the re form s 
come in to  operat ion. Therefore I thin:C t hat the present opport unity of Parlia 
mentary legislaticn should be taken to assume the power of creating E xecutive 
C:ouncils for provinces , a power wh ich  should not be exercised for all provinces 
straight away, but should be in re,erve to be applied in the case of  any part i cular 
province only when the necessity has been clearly demon,trated. But the creation 
o f  Provincia l Executi ve Cou�cils ha,; in some quarters been advoc:ited from 
another point of v iew, viz. , t hat it will always provide a place for an India n i 1 1  t he 
govern men t of a provin ce. I confess that I have litt le sympath v with this v ie �·: , 
not from a desire to exclude Indians, but because I t hink that when it is a 
ques t ion of appoin tment to a Counc il the member shn1 1 l cl be selected on t he 
same ground as my friend the Hon'ble Mr. Sinha was selected for the Imperial 
Council , namely, that he is eminently qualified to hold the portfolio wh ich i s  
vacant. The appointment of any perrnn, b e  h e  E nglish o r  Indian, who has not 
a m .J turea exp,<crience of  administra t ive work, to the charg:> of any of the large 
execut ive depart ments of a province, cannot, in my view, be contemplated with 
out dismay.' ' 

His Excellency THE COM M A N D ER-I N-CH I EF  said : - ' '  My Lord, a s th i s  
is t h e  la st t ime that I shal l  have t h e  opportunity o f  addressi ng t h e  Legis lative 
Council during a Budget debate, I think i t  is desifdb l e  to deal with Army 
administra tion at somewhat greater length than I have hi t h erto done on similar 
occasions. 

" My collcag:.1es wi l l  doubtless expect me to give s :me account of my 
stewards'hip during t he six and a half years that I h ave had the honour to com ma1�d 
the Army in I ndia, and, as far as the  time at my disposal wi l l  allow, some a ccount 
of the results achieved -particularlr the. financial results. But ,  my Lord, although 
th is  is a sufficient cause , it is not my sole excuse. The present budget is ,  in 
se\'eral respects, exceptional , m ark i11g somt:thing of an epoch in Mi l i tary finance. 
l.n the first place, it is the only mi l itary budget framed since I have been in India 
under circumstances of general financial stringency. I n  previous years the revenues 
of this country have been in such a prosperous cond ition that i t  was wise to place , 
out of our abundan ce, a certain amount to reserve by improving our mil i tary 
security. But, just as sttongly as I h old t hat to have been a wise pl)\icy, so 
I consider that, under the present str<!itened circumstances, mil i tary expenditur e 
shpuld be kept as low as possib le wh i lst duly providing for the maintenance of  
the present state of efficiency in the army. Then, again, as  the  Hon' ble Finance 
Member has already stated, the period of  tixed grants for special military expendi
tu;e has now terminated, and we have reverted to the earlier system under which 
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military expenditure was annuall y regul ated. Lastly ,  this budget debate has 
a special impurtance of its own ; for it is the first time . that a Member of Your . ' , 

Eicellency's Government has addr1>sscd thi-;  · council, charged, under Your 
· Exceileney'·s orders, with undivided responsibil ity for both the e fficiency and 
the _economical administration of the Army in I ndia. On these grounds I a;k 
Your Excellencv to forgive me if I occupy a somewhat larger share than usual 
of the time available for the discussion of the budget . 

" As Your Excellency is aware , and I am sure that my Hon'ble colleagues will 
believe, my sole aim ,  throughout my tenue of appointment as Commander-in
Chief, has been to place the administration of the army in India on a sound busi 
ness footing . .  A modern army is not, as is sometimes erroneously supposed, a 
costly toy maintained for purposes of ceremonial and display ,  nor, on the other 
hand, is it an instrument of aggression to be used for national or individual 
aggrandisement . I t  is simply an insurance against national disaster ; and the 
expenditure incurred on i t  is  strictly comparable with private expe.,ditur� on 
similar precautionary measures .  

· " The first business condition necessary to justify our military expenditure is that 
t he army maintained should be in a thoroughly efficient state ,  and, therefore, able,  
at all times of need, to carry out whatever may be expected from its numerical 
strength .  Expenditure o f  money on  an inefficient army can no  more be  defended 
than the payment of premia to an insolvent com pany. It is indeed less 
defensible ; for the mere existence of such  an army may lull a government and a 
nation into a false sense of security, which may vi t ally affect their policy and thus 
bring about the very disaster that it was intended to avert. ' But the qpplication 
of business methods to army administration means more than this. It means 
that we ·must never for one moment lose sight of the fact that the efficiency of an 
army maintained as the ultimate guarantee of public security. must be purchased 
at the lowest possible price .  Therefore, every existing source of ;: rmy expenditure 
has to be periodically scrutinised, and be shewn to contribute towards that 
security, or be discontinued ; and the cost, as well as the utility, of every proposal 
for new expenditure must be most carefully considered before it is accepted. 

" I have t_ried to administer the great responsibilities entrusted to me m 

accordance with these principles. 

" The H on'ble Finance Member has summarised briefly some of the :nore 

important measures of recent years ; but Your Excellency will perhaps per'tll\t 

llle to �o somewhat more into deta il . • 

' 
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" On my arrival in India i n  1 902 , it natural ly was i ncu mbent on me lo make a 
cietailcd ftudy of the mil i tary problems of t h i s  country ; of the gr;i ve responsibi l 
i t ies , both internal and external, which i ts army has to meet ; �nd o f  t he capacity 

, o f that a rmy to fulfi l i t s  allotted task. In t he  course of my examin . 1 t i on , I formed 
the opinion' that the a rmy itself, i ts officers and men, comist t-d ,  in the  main , 
o f splendid material, but tha t t he best and mos t  econo m ical v.i lue was not 
being obtained from t his mater ial-part ly bec ause i t s location, organisat ion ,  and 
training were amiquatc cl , and  par t ly because money was being spent on num erous 
obj ect:-, which ,  wh ilst possibly des i : ab!e  at one t im � .  were not necessary 
ctny longer. As the result of my s tud ie·s, I fel t that  t h t:'.  first essential step was 
to improve th e  or�anisat ion , training, and dis tr ibu t ion of the ar m y, and to 
1�rovide for its thorough equi pmen t for war ; and I therefore p u t  forn,arcl pro
posals to th at end. These were approved i n  p r inciple, and considerab l e  progress 
has been made in carry ing them ir no  effect. We could now mobil ise a nd place 
in  the field an army consisting of 9 Infantry Divisions and 8 C aval ry Brigades. 
I t  is true that this could not yet be done for the whole force wi ch t he  ease 
and absence of fr iction whic h ,  in an armf run o n business l i nes , should mark 
the trans"it ion from ueace to war condi tions ; for we should st ill h ave to resort, to  
a certain extent in the  later divisions, to  improvi sed arrangeme : : ts .  tlut  i t  is 
ce rtai n that the mobilisation cuuld be carried ou t  effe.::t ively and with a degree 
of rapidity prev ious! v unat tainable, an<l that ,  in ad d i tion, we should leave in I nd ia 
a sufficient force, s 11itably organised and staffed, to maintain public secur i ty  in 
every part of  the country. 

" One of the great difficu!ties a Commander in the field has to face is caused 
by variations in the fighting value or strength of the units under his command. 
Moreover, nothing renders an army so disunited and depressed as a recognised 
and well- founded consciousness of inferiority amongst a certain number of i ts units. 
Uniformity, therefore, so far as it can be obtained, is of great i m portance ; and, in  
order to  insure it, our  regiments an d battalions have been re -numbered as un its 
of one army, thus obliterating the  last traces of old Presid ential d istinc tions, 
while their peace establishmrn ts, which had previously varied considerably, have 
been adjusted to uniform strengths and standards based on the requir ements 
of the field army. With the same obj ect, an original test of train ing was ir.tro
duced, under which every battalion in India was examined and marked for profi
ciency in every branch of m ilitary training by a boai:d o f  qualified i nspecting o lficers, 
, specially selected for the purpose. I do not think that the val;.1c of this test was 
fully realised. The result showed, however, that the standard of training in our 
best re o iment s w;i s ex;:;el lent ; but it also brought to li2:ht, and enabled us to 

' 
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rectify,' many weak points- among others the desirabil ity of raising the fighting 
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value of certain units by the !'ubstitution, ?artially· or whol ly ,  of superior 
fighting races ; and , as cases in point, I may mention the raising of the fmmber of 
Gurkha  Bat tal ions from 1 6  to 20 and the form:ition of the 1 06th H azara 

' Pioneers. I hope t hat similar tests may be app lied from time to titne ; for they • 
give us a means of satisfy ing oursel ves that  a standa rd of uniform · fighting 
value and profic iency is  main tained in the army, though,  of course, that sta :1dard 
may be, and is, surpassed in the best units. 

" I n order to obtain an efficient , well-tra ined and well-disciplined army, it 
i s  necessary to organise and train our troops a, nearly as practicable in the 
same formations as wil l  be em ployed during war, and under the same comman
ders and wi t h  the same staffs, The advantage of t h is has been shewn in the 
rapid operat ions  that were conducted last year on t he Pe;;hawar border, and 
will be sti l l  more apparen t in the case of larger operations or a serious war. 
I t  is with this object t hat the Divisional system h as been in troduced into . I ndia , 
Divisional a nd Brigarle Commanders are now t rained in peace to assume the 
heavy responsi bilities t hat will fall on them in war. T his Divisional system 
naturally replaced t he previous " Commands ", as well as the ' ' Districts " 
subordinate to them, an.:l has entailed an  increase to the Army in India of 9 
Brigadier Generals and 44 Staff Officer�. In order to organise the un its in  
th ese Divisions ,  so  that  they might be efficiently administered an d trained, i t  
was found necessary to redistribute a certain number of  them , as has been done 
so that each D ivisional G eneral can mobilise and train a complete Division from 
his com mand without drawing upon others . 

" Intimately connected with the training of the troops, is the question of the 
staff and of their higher professional knowledge ; for WI! all know how the bravest 
troops can only fight at a disadvantage if they are inefficiently led, or the plans 
are faulty, or the orders given are obscure or defective. W "- have, therefore, 
created the Indian Staff College at Quetta, working in close touch with the 
similar ins�itution at Camberley, from which we are annually turning Out a body 
of highly-trained officers, who will be of the greatest value to us, both for training 
our troops in time of peace and in the field during war, and who will e::xercise a 
beneficial effect in establishirtg a more uniform standard in the higher branches 
of professional training and thought in the army. Moreover, by an improved 
distribution of staff dut ies, we have also been trying gradually to secure greater 
co-ordination and better staff work throughout the st::rvice. 

" ·whilst thus endeavouring tn make the best of our existing material and to 
in crease the fighting power of c,ur available forces, we have recognised t!1at th� .. 
complete re -armament of the Artillery with quick -firing guns was essential ; and 
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this, in turn, owing to the m ore rapid rate l'lf fire that is maintained in modern 
w;;r, involved more ammunit ion,  more wagon$, more horses, and larger establ ish. 
ments. T,1en again , for s imi lar reasons, we have been obl iged to re-arm the 
whole of our troops wi t h th e new ri fle. J am glad to say that  both these _expen. 

• sive changes have now been prac t i ca l ly com pleted. In doing so, we have borr.e 
in mind the importan ce of rendering India self-supporting as regards the manufac- · 
ture and repair of all such war material . We are now able to manufacture in 
I ndia, besides the new quick-firing guns and the latest  rifle, al i  the �hells, 
fuses, etc . .  as wel l  as small  arm s am m unit ion, on a sca le sufficient to  meet  the 
probable requirements of t he army in t he field .  

" But every army, however well-equi pped, and highly organised and trained, 
must have an adequate supply and  transport service. The Supply and Transport 
Corps, which was formerly di vorced from the general administration of t he army, 
has now been brought in�o its organisat ion, so as to fulfi l the requirements  of 
di \ ision s and brigad es, both in peace and war, in an economical and e ffi cient 
manner. The responsibility of t he Div isional and Bngade Commanders for the 
effective supervision of supply and transport expenditure in their commands has 
been enforced, wh ile a better system of grading offi cers has popularised the servi ce 
and facilitated the selection of suitable candidates. We have, at the same t ime, 
increased, to a considerable extent ,  our carrying power and cap � c ity for expansion. 
The decentralisation tn Divisional Commanders has been attended wi:h sati sfactory 
results ,  and has led to c loser control of expenditure in respect of the economical 
employment of transport in peace, food and forage supply, and farm and dairy 
administration. 

" Two years ago I refe rred to t he necessity that would have to be 
faced sooner or later of bettering the conditions of service  of the native ranks 
of the Indian army, and also of doing something to improve the position of the 
British Officer, especially in the junior ranks. As my Colleagues are aware, we 
had , from time to time, been considering how we could best do this within the 
means at our disposal. As a first step we doubled the kit money of the native 
troops, so that each man could have a free kit instead of having to pay a large 
part of the cost himself ; we granted free passages to an increased number of 
men proceeding to their homes on leave ; we gave a boot allowance to all 
·unmounted combatants, and free fodder to the Native Cavalry on the march ; we 
improved the pension rules, and also introduced scales of invalid pensions, 

. as well as a revised scale of travelling allowances for all officers which prevents 
their being _subjecte:d to pecuniary loss when transferred or ordered on out• 
station duties. These measures tended to ameliorate the conditions of service 
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of our Indian soldiers ; and this year, as we kn<?W, His Majesty the King-
E m peror has approved a substantial increase of pay and free firewood to 
all native ranks. The pay of the junior officers has also been anaterially 

• improved. 
" This account is only a brief outline of some of the more i mportant measures • 

that have: engaged our attention during the last 6} years ; and I need not now 
delay the Council by referring to the other i m provements that have been made� 
such as the  augmentation of our reserves, etc. 

" When, in 1 904, the schemes for t he  redistribution and reorganisation of the 
army were brought forward and approved,  it was decided to finance them by a 
fixed, special , annual grant. The aggregate of this fixed grant, up to the end of 
this financial year, when it ceases, amounts tc a sum of £9,97 1 , 700 ; and, of this, 
we have, as the Hon'ble F inance M ember has told you, spent £8, 2 1 6,000. 

" The expenditure of this special fixed grant may be divided under three 
heads :-

" First.-All ' special expe nditure, '  both initial and recurring, unconnected 
with the red istribution and reorganisat ion schemes. 

'' In this connection I may explain that, since 1 904-05, all military expendi
ture, additional to the items specifically excluded above and petty items, has been 
classed as " special expenditure." Buildings do not last for ever, and must 
periodically be renewed. Arms, ammunition,  machinery, medical equipment and 
instruments-and many other and, as a rule, expensi ve articles -are grad ually 
superseded by the march of time and the · progress of science and invention, and 
sooner or later have to be replaced. Coast defences, once ample , become 
useless ; and it becomes necessary to remodel and re·arm them'. The ships of 
the Royal Indian Marine-the service of which is charged, in I ndia, to the Military 
estimates-have to be replaced by new ones. And it is to unavoidable charges 
ot this nature that we apply the term " special expenditure." 

" Secondly.-The initial cost of the reorganisation and redi,,stribution 
schemes. 

" Tkirdly.-The recurring expenditure resulting from those schemes. 
It is perhaps regrettable that this last item was provided for in the special 
g!'ant and not charged annually to ordinary budget expenditure. For, within the 
special grant account, it formed a sort of supplementary military budget, and 
this recurring expenditure has thus, hitherto, been divorced from the economies 
that have been effected in other directions, confusing, to some extent, the 
results obtained-at any rate, to the uninitiated .  

' 

[29TH \f1RCH · 1909.] 
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" Under the first head of expendit ure, vi"s., " special " we have spent 
£4,527 ,600 on the following main items-

Re-arming the Artillery • 
Coast defences 
Royal Indian Marine, includiug the R. I. M.S.  Northbrook 
Buildings and lines 
Staff College, Quetta 

Electrical installations in barracks 
Dairy and grass farms 
Remount depots and horse-breeding operations 
Buildings and ranges for Volunteers 
O rdnance machinery and stores 
Medical stores 

£ 
1 , 750,000 

4 3 2 ,000 

295,000 

600, 000 

5 7 ,000 

4 4,000 

80,000 

5 5,000 

20,000 

200,000 

45,000 

" Recurring expenditure and various minor items account for the balance. 

" The expenditure under the second head, vi"s., " redistribution and reorgani
sation, '' may be divided into two categories :-

1. Purchase of land and the building operations enta iled by the redistri
bution scheme ; and 

2. Providing for the necessary preparation for war under the reorganisa• 
tion scheme. 

"1The first of these categories has cost us £958,400, of which £ 1 53,6oo was 
spent in providing barracks at Quetta for one British and two Indian battalions, 
and £ 1 32 ,ooo in constructing the N owshera Cavalry Cantonment. These 
are the only two places beyond the Indus where additional accommodation has 
been provided . 

" Two years ago in this Council I explained that my policy of redistribution 
did not contempla te the massing of large numbers of troops on the North-West 
Frontier, and that I was entirely opposed to any such policy. Notwithstanding 
that declaration, I see that recently a distinguished General Officer, formerly 
M ilitary Member of the Viceroy's Council , has  stated, in a letter to the papers, that 
he knows far better than I do what my policy meant, and that the massing of troops 
on the frontier was the real intention of my redistribution scheme. I can only 
say that, if such was the case, I have signally failed in carrying it into effect ; 
for i ha'1e only allotted £ 285 ,6oo for accommodation on the frontier out of the 
tota� of £9581400 spe.,t on additional buildings. 
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" On the second of these categories, viz., ' preparing the army for war ', the 

sum spent has been £ 1,959,000, and the main items of this expenditure have 
been :� 

' 

Ammunition columns and oth er units added to the army 
Increase of the reserYe of artillery ammunition . 
Increase of the reserve of small arm ammunition . 
Increase of the reserve of machine guns and rifles 
Increase of horses, mules and transport 
Increase of field and general hospitals and medical equipment 

Increase of veterinary field hospitals and equipment 
Increase of mobil isation equ ipment, ,ncluding small arms 

ammunition columns . • . 
Addition of 350 officers to the Indian Army 
Minor items • 

£ 
1 1 7, J OO 
327, r no 
478,300 
197,800 
399 , IOO 

89,400 
1 8,300 

305, 500 
8,200 

23,200 

mak ing the total uncer this head, for both redistribution and reorganisation 
schemes combined, £ 2,9 1 7 ,400. 

" The third head is the recurring charge caused by the redistribution and 
reorganisation schemes ; and the cumulat ive expenditure of this amou nts, 
naturally, to the balance which brings up the total expenditure to the figures 
stated by the Hon'ble F inance Member as being the cost of these schem es, vis., 
£3,688,400. These annual recurring charges have been caused by the changes 
in, and additions to, the Army that have been made during the past five years. 
Their aggregate amount during thi s period has been £7 7 1 ,000, and the annual 
charge we have, by these measures, placed on the army estimates amounts to 
£27 1 ,400. The annual economies foreshadowed in my speech in this Council two 
years ago, and now realised, amount to £320,000 and may be placed against this 
charge. I may mention that there are other economies that will fall in, in the 
near future. These charges and economies are now for .the first time brought 
together in the regular budget for the ensuing financial year, which would have 
been a far more unsatisfactory production had we not had these. economies to 
help us. 

" The Hon'ble Finance �ember has shewn that, in the five yea r's ending with 
1 903-04, sums aggregating £ 5,95 1 ,000 were allotted for special military expendi
ture ; and that , excluding cumulative recurring expenditure as was the practice 
previous to l904-05, the sums actually expent.led in the five years ending 
1 908-09, aggre_gate £6,999,000, or an increase of £ 1 ,048,000. But, frgm a 
glance at the accounts, it will be seen that a quite new and very large special 
charge under one head has had to be met, vis., ' the re•armament ol the Artillery.' 

• • 
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This alone represents no less than £1,750,000 ; and, if it had not been necessary 
to make this change in order to keep our armament up to date, our total special 
expend iture would have been over £700,000 less t han the amounts allot ted 

• for the previous five years. 

" I pass now to the m ilitary budget est imate for the coming year, in the 
preparation of which we have had to provide for a large increase of expenditure 
in three directions as  compared with the budget of last year. The first of these 
is the additional payment to the War C'flice in respect of the cost of providing 
recruits and reliefs for the portion of the British Army serving in India. The 
second is the incr ease of pay and free firewood granted to the Native Army 011 

the 1 st January this year. The third is the increase in the cost of food and forage 
due to the present high prices. For these i tems taken together we have 
had to provide an additional sum of £8 1 8,300. 

" With such a burden to carry, and having regard to the present tightness 
in the resources of the country, the pruning knife has had to be used with 
some vigour. Our building programme has ha d to be curtailed, and the numbers 
of t he workm en in our ordnance factories reduced. Moreover, several 
undoubted ly useful projects for the improvement of the Army have had to be 
postpo ned for the present-to be taken up again, I hope, at a more financially 
propitious moment; 

" We have, i,1 the budget for 1 909- 10, made adequate provision for the 
usual services necessary to maintain the Army at its present established 
strength, and have been able to provide funds to proceed with certa in measures, 
such as :-

1 .  Complet ion of our additional Royal Horse and Field Artillery ammuni• 
tion columns. 

�. Developing the local manufacture of quick-fi,·ing guns and ammunition. 
3. Increase of the Indian Army reserve. 
4. The carrying on to completion the bu'ilding works now in progress. 
5.. Special defences, and items of minor importance, as well as providing 

funds to enable us to proceed with a tentative scheme to create a 
Cavalry School for India. 

" If I may detain the Council for a short time longer, I should like to 
.compare the military estimates now under discussion with those of the budget 
prepared before my arrival in this country, £.e., the budget for the year 1902-03. 
,The net expenditure in the military estimates for that year amounted to 
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l, 18,094,000, on which the estimates for 1909- 10 show an apparent increase of 
£ 1 , 55 9,000. This figure must be corrected in the first instance by ,deducting 
£3 1 3 ,000 cm account _of the net cost of certain snvices (the chief of which is the 
Hyderabad Contingent) which have been transferred from the civil to the m ilitary • 
estimates. On the ot her hand, if we deduct the expenditure classed as sper.ial in 
the two years (£ 1 , 1 2 8,300 in 1902-03, and £474,900 in 1 909- 1 0) ,  and the 
special provision of £93,000 m ade in the 1902-03 esti m ates for the Delhi D urbar 
and Coronation ceremonies, the i ncrease t.o be accounted for is raised to 
£ 1 ,992 ,400. This increase is to some extent discounted by the fact that 
our ordinary budget now provides, under the ordnance grant, for the local 
manufacture of a large amount of war material, which in 1 902 -03 had to 
be purchased from home, and the cost of which was treated as special expendi
ture. Apart, however, from th is  difference of classi fi cation, I th ink  I can show 
that practically the whole of t he increase in expr·nditure has been forced upon us 
by causes beyond our cont ro l, such as the increased cost of cb1 aining recruits 
and reliefs from home for the B ri tish Army out here, and the general rise 
in prices in India. The budget est imates for 1 909- 1 0, as compared with 
those for 1902-03 1 provide for new or increased charges under the following 
heads :-£ 450,000 for the service or proficiency pay of British soldiers ; £300,000 
on account of the increased pay ment to the War Office for British recruits and 
relids ;  £ 67 ,000 for the add i t ional cost of trooping arrangements to anci frotn 
England and the colonies ; £ 13 1 1000 on , account of the automatic increase of 
pensionary and other non-effective charges ; and £050,000 for the extra cost of 
food and forage due to the rise in prices. Th ese charges, which are practically 
uncontrollable, aggregate £ 1 ,598,000, and leave a balance of only £394,400 to be 
accounted for. This balance is more than covered by the various increases of 
pay and allowances which it has been found necessary to grant to the officers and 
men of the Army in India at a total cost of £586,700. The n�cessity for these 
increases has been admitted on all sides, and I submit that they may be fairly 
classed as unavoidable. If these items are deducted, we get a .balance of 
£ 19'2 1300 in favour of the estimates for the ensuing year. 

" But the Army establishments in  1902-03 are not identical with those of the 
reorganised . army of the present day for which we are providing in this budget. 
The 1902-03 establishment of officers, non-commissioned officers and men of 
. British troops amounted to 74, 1 1 3. We now have 75,270, or an increase 
of 1 , 1 57, almost entirely due to the requirements of the re-armed artillery. In. 
the Native Army, in 1 902-03 we maintained 1 50, 586 officers, non-commissioned 
bfficers and men, against the present total of 1 6� 1093, or an increase of. 11,507. 
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Of these, 7 ,654 represent t he H yd era bad Contingent, for which credit has already· 
been taken in the financial comparison. The further increase is due to the. 
readjustment of establ ishments, minor increases in the Army, and 350 officers 
�dded to the Indian army.  Of mob°ile guns, in 1 902-03 we had 4601 and  we 
now have 480, or an ad<li t  ion of 20, representing 2 new mountain batteries and 2 
heavy bat teries. Maxim guns ha"e  been increased from 287  to 42 2 ; and the 
horses m aintained from a total of 34.975  in 1 902 -03, to 44,447 at present, giving 
an increase of 9,47 2. Of these, however, 2 ,3 1 2  came with the H yderabad Contin
gent and have been taken credit for. The remaining increase is due  to t he  extra 
horses required by the art illery and ammunition columns ; to an i n crease to the 
reserve of 500 horses ; and to an increase in the es tabl i shment of horses i n  Britis h 
cavalry regiments. In 1 9•.)2-03 we had 25 , 1 9 1  mules, wh ilst we now keep 
3 4, 1 79, or an increase of 8,988 .  Of 1 hese, 7 , 200 have gone to increase the carrying 
power of ou r tran sport ; and the remainder to provide for the two new mountain 
batteries, for supply ing Pioneer battal ions with equpiment mules, and for 
the increase of Maxim guns. In staff officers the number in 1 902 -03 
was 90 1 and is now 965. I h :1ve already mentioned the increase of 53 of 
these, and the haiance is composed of additional Supply and Transport 
officers. 

" The annual cost of mainta ining t hese additions to the Army is evidently 
more than the i n creased sum provided in thF! 1 909• rn  budget . Therefore 
whi le you are paying your soldiers, both Bri t ish and Native, individually 
considerably higher than in 1 902- 1 903 , the cost of their service in the Army 
is less. 

" The question naturally a ri ses how has this been accomplished ? I think 
that an answer may be four.d in  the relation that now exists between the military 
and financial authorities in I ndia. 

" Formerly they had very little in common, The military authorities had but 
slight in terest in economy, while the financial authorities concerned themselves as 
little with considerations of military efficiency .  That two great departments o f 
the same Government should thus regard each other as adversaries, rather than 
as allies working together to obtain results satisfactory to both, was clearly 
opposed to all business principles. It is not a matter of surprise that the Finance 
Department failed to secure possible economies, or that the military authorities 
were hampered in their struggles for efficiency. Two main factors have brought 
·about an al terat ion-and I hope a permanent alteration--in this respect. On the 
one hand1 the fixing, for a term of years, of an annual maximum beyond which 
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special military expenditure cc,uld not be incurred, has taught the soldiers that £::co• 
nomical adrr:inistration is a military as well as a financial interest, and 

0
has accus• 

tomed them to scrutinise every demand for money with the utmost care before it is 
put forward, lest, by supporting measures which are merely desirabl e, they should. 
jeopardise those which are essential . On the other hand, the creation of a special 
branch of the Finance Department, to deal with military expenditure, in close 
connection with the Army Department, has, I think, given the financial authorities 
a'n insight-perhaps I may say a sympathetic insight-into the real requirements 
of the Army, which was formerly lacking. 

" Your Excellency has placed some of the ablest officers of the Finance De
partment in charge of the Mil i tary Finance Branch. My thanks are due to those 
officers for the ready and valuable assistance they have afforded, not only to my
self, but also to the Heads of Div isions at Army Head- Quarters, by pointing out, at 
an early stage, the true financial results to be expected from particular proposals, 
and thus ena bling such proposals to be examined with fuller knowledge, 
and to be dropped or persevered in, in the light  of that knowled ge. In this 
connection, I should l ike to draw attent ion to an alteration in the form of 
the I ndia Army Budget Estimates, now made for the first time, and which is 
the outward and visible sign of an underlying princi ple to which I attach great 
importance. I am convinced that real economy in Military expenditure must be 
the work of the officers of the Army themselves. They, and they alone: are 
in a position to recognise unhesitatingly the sources of waste, the e�penditure 
whi ch is not necessary to maintain efficiency , and that which, though consecrated 
by long usage, can be terminated advantageously. But t,he enforcement of 
true economy is at best a thankless and disagreeable task. No man undertakes 
it willingly unless he knows that his efforts will be recognised and acknowledged. 
Given responsibility, and the knowledge that praise or blame await on the 
manner in which that responsibili ty  is upheld, I have no doubt whatever that 
the officers of the Army will prove themselves capable of sound an<;! economical 
administration. This year, therefore, · the India Army Estimates have been 
compiled on a Divisional basis, shewing clearly all sums, for the adminis
tration of wltich each General Officer Commanding a Division or Inde
pendent B�gade is responsible. At the same time a decentralisation of 
the Milit.a.ry A ccounts Department has been carried out, by means of 
which each Divisional General has been provided with a Financial Adviser. The 
scrutiny and the comparison of results will now be easy ; the responsibility will be 
clearly defined ; and I hope for the best ,results from this seemingly simple 
rtform, • 
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" In concluding these remarks, which arc the last that I shall have the honour 
to address i;o this Council , I hope that I may be allowed to say a word about the 
system of army administration. 

" A glance at the history of the army in India shows that though , in the long 
run, good results have been attained in the past, they were only obtained by 
following very devious roads and therefore took much time to accompli sh ,  whil e 
the methods employed were far from economical and the poli cy was lacking in 
continuity. The system of dual advice to the Viceroy on all army matters by 
two separate members of H is Excellency's Council was the main cause of th i s .  
The personality o f  these two high officials had, no  doubt, a marked effect on 
army policy. At times the Commander- in-Chief was t he most trusted adviser o \  
the Viceroy, while, a t  others, it was the Military Member of Council that 
was listened to. No Viceroy, however, would be likely always to take the 
advice of one member and discard that of the other. At times the advice o f  
the less influential member would naturally be accepted ; and thus a breach in 
continuity would probably be established, leading to unexpected deviations and 
developments. T hen 2.gain, the member whose advice had been rejected had 
always to put into e;.ecution his share of the accepted policy, of which, of cour�e 
he disapproved. I am sure that this was, as a rule, loyal ly carried out, a s  far 
as possible ; but I ask, can any independent high official give effect to another's 
policy of which he disapproves, without introducing any of his personal convic 
t ions into it ? I trow not. 

" I ndia is the c.nly country under the Briti ,h Crown which  maintains a large 
army and can carry out a continuous policy  for its improvement, My adv.ice to the 
Government of India is not to lose the system which you now possess, or change 
it back to the dual control which has been abandoned and abolished. Continuity 
of policy in army affairs is essential ,  in ord er to attain economical efficiency. I f  
you duplicat.; your advisers, you will reel through the m;i_zes of milit�ry technicali
ties, leaning first on the shoulder of one and then on that of the other, and 
continuity will, arid must be, lost. 

" We have strengthened very considerably the staff which surrounds and 
supports the combined Army Member and Commander-in-Chief ; and you need 
have no fear that they and he will not lead you by straighter and cheaper paths 
to the possession of an efficient, up-to-date army, than was previously possible . 
Their responsibility is now complete and personal , and cannot be avoided or 
passed on, by specious arguments, to other shoulders. 

[ 29n1 MARCH 1909.] 
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" Many other reasons against the dual system exist. I wil l  not now labour the 
subject, or detain you further. B ut,  for the welfare of the army in  I ndia, which 
I have commanded with so deep an interest and whose future success I have so 
keenly at heart, .I cannot help i mpressing upon you , as strongly as I can, my • 
conviction that it is only by continuity in military policy that the army can be 
maintained always able and ready to fulfil its grave responsibili ties." 

H is Honour THE LI EUTENANT-GOVERN O R  said : - "  My Lord, I hope 
that Sir Guy Wilson wiU allow me, as a late F inance Minister, to tender him my 
congratulations  on the courage and skill with whic h he has dealt with a difficult 
situation. The large deficit in the current year is due partly to the famine in 
N orthern I nd ia, and partly to the large grants which have been assigned to 
various Local Governments, �ncluding 30 lakhs to the fortunate U nited Provinces 
over and above the whole of their famine expenditure. But, as the Finance 
Minister points out, it is principally due to the signal failure of  the  Railways to 
earn the net returns which were anticipated. 

" In so far as that failure is due to a shrinkage of gross earnings, i t  is 
likely to be of merely temporary duration, and need cause little apprehension. 

" But, so far as  I can understand, the great slump in net earnings is due 
not nearly so much to a reduction in gross traffic receipts , as to an enormous 
increase in what are called working e,cpenses. The loss under the first head 
is stated by the Railway Board to be £876,000, whereas the increase of work• 
ing expenses is shown in the account to be £ 1 ,4 1  0,000. 

" That however s not nearly al . If the gross traffic receipts have fallen off 
by nearly £900,000, the cost of moving the reduced traffic should, naturally, 
have fallen off by, let us say, £400,000. It' follows that the excess which has to 
be explained is considerably more than a million an d three-qu5',rters. I am con
strained to say that the explanation presented in the Memorandum of the 
· Railway Board seems singularly inadequate. Something is doubtless due to the 
cost of coal, though we are not told what it amounts to. Grain com pensation 
is said to amount to 231 lakhs, or £ 1 57 ,000, i.,., less than T1n th of 
the total excess. Floods on the North Western Railway are called in to 
account for s ome unspecified part of the remainder ; but I seem to remember 
hearing of sim ilar floods for several years before on that line. A great 
deal is att ributed to repairs and renewals, and  we are told that commit• 
me'nts had been entered into which could not be stopped . I will not stop to 
consider the question whether any Railway Administration is at liberty to enter 
into commitments of this kind which cannot be modified or contracted 
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if the ensuing ye,ar is one of deficit. But I do affirm without 
hesitation that any Administration which contemplates doing so is bound by all 
the canons of finance and common sense to provide for the corresponding 

• expenditure in its estimates. And in the present instance we have to face the 
plain fact that the working expenses , in spite of a heavy reduction in the traffic 
carried, have exceeded the estimate by not much less than a million and a half. 

" My Hon'ble friend, in balancing his budget for the ensuing year, has taken 
credit for an increase of net R ailway receipts of 2}- millions sterling. So far 
as gross earnings go, h is estimate may very fairly be just ified. But I will 
venture to offer a word of warning in regard to the net receipts. Recent 
experience indicates how mournfully these estimates are liable to be falsified ; 
and unless Railway Administrations can be made to understand that in matters 
o f  expenditure t hey must work within their Budget al lotments, like all other 
grl!at sp'!nding departm ents, and that no excess can be permitted except for the 
purpose of carrying an unexpected volume of addi tional traffic, I fear that great 
trouble lies ahead . 

" In making these remarks, I need scarcely say that I have no desire what
soever to embarrass the Finance Minister. On the contrary, my sole object 
is, so far as lies in my power, to strengthen his hands in deal ing with a danger 
which had alre�dy risen above the hoi;izon in my own time, and which has 
since become threatening and acute. 

" Mr. Gokhale has returned to the charge once more on the subject of our 
surpluses ; he maintains that these should be expended on such m atters as 
primary education, sanitation and the like, and he complains that we were not 

· justified in expending them on railway construction. 

" I do not know that it is worth while to discuss this at any length, for the 
Hon'ble Member and the Government of India must agree to differ. But 
perhaps I may say that in my judgment, in the interest of economy, no better 
application could be made of any surplus funds than the reduction of debt. If 
more money is required for expenditure on education or sanitation, let it be 
provided in the budget, B ut after that has been done, then, when a surplus 
does occur, let it be applied in India, as I believe it is applied in most other 
c�vilized countries, to reducing the public indebtedness.  

" There are only two other points in the Financial Statement 
and the speeches of the Hon'ble Members to which I desire to allude. 
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' '  The H on'ble Mr, Apcar has made some observations on the subject 
of ex change, and has criticized the action of .  Government in respect of the 
measures taken to support it. 

" ·  As regards the future, or even the present, I do not feel called upon to • 
say anything, for it is only the Finance Minister of the day who can state the 
views and intentions of this Government with authority. 

" But Mr. Apcar has made a s tatement regarding the past, in which he 
has unwittingly committed an inaccuracy, and has done less than justice to the 
Government of  which I was then a member. He has told us that when 
exchange fell in November 1907 to I S. 3 ;�- d. the question became one of 
practical urgency. ' Y ct the policy of Government during this time of crisis 
was notable only for inactivity. It was not till the end of March 1 908, in spite 
of urgent representations from the Banks, that Government commenced to 
offer sterl ing bills on the Secretary of .State in London.' 

'' The suggestion thus mad e is quite incorrect. If the Hon'ble Member had 
refer.red to paragraphs 95 to 98 of last year' s Financial Statement, he would 
have found a complete Recount of the  measures taken in the winter of 1 907-08 
to maintain exchange, and also of their effect. These mea sures were, firstly, the 
stoppage of the sale o f bil ls by the Secretary of State ; and, secondly, the release 
by the Secretary of State of his currency gold in London. Th is l!urrency gold 
is our first line of defence, and it was clearly right to use it before falling 
back on the Gold Standard Reserve, The first million of currency gold was 
released on the 25th November 1907, and further sums of one million and half a 
million were released on the 6th and 1 8th December respecti�ely. It was also 
arranged with the Banks that if exchange should fall below gold export _point, 
Telegraphic Transfers on London should be sold in India at a fixed rate. The 
effect of  these measures was immediate. By the 30th November exchange 
had recovered and stood above gold export point : and it remained �t Jhat leve1 
till the end of March 1908. The reason, the obvious and sufficient reason 
why bills on London were not offered for sale till the 26th March was that tili 
that date exchange had not _ fallen below export point. There was no need to 
sell them, and no possibility of doing so. 

" I trust that my Hon'ble friend the Finance M inister will not consider 
that I have encroached unduly on his province by offering this explanation. 

u The only other matter on which I desire to trouble the Finance Minister 
is the urgent necessity for undertaking a revision of the present Provinci;y 
Settlement of Bengal, and for concluding a new one on terms more comnienstD"ate 
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with the size, population and importanct: of the ?rovince, and with its present 
necessities . .  

" At the present time we ,,re paying ·over 9 lakhs a year on account of grain 
compensation, and during the four years ending with 1 909- 1 0  we shal l have 
spent over 3.3 lakhs on this item, for which the present settlement makes no 
prov1s10n whatever. S1:nilarly, we have to provide over 9 lakhs in the 
ensuing year for famine relief, over and above the Imperial portion 
of the charge ; during the same period of four years we shall have spent 
some 19 lakhs on this item ; and for this also the Settlement makes no 
provision whatever. We are also spending a very large sum-[ cannot give the 
exact figure-under the heads of Police, Law Charges and J ails, in connection 
with the special measures for the maintenance of order and the repression and 
punishment of anarchical crime. It would be criminal folly to relax any of these 
precautions at present, and the money must be found for them at any cost. 
During the four years beginning with 1906-07 and including the en.suing year, 
we shall have spent on these three groups of charge'> more than 69 Jakhs of 
rupees ; and our cash balance, which on the I st April 1 906 stood at 6 1 lakhs, 
has now been reduced to zero ; it would indeed have been a minus quantity ha i 
not the Government of India come to our aid and wiped out the deficit. 

" I am well aware that every Province is expected to make some prov1s1011 
for unforeseen charges from the normal growth of its revenues ; but it is manifest 
that no Province can hope to do so on such a scale as this, without crippling its 
internal administration. That is what has happened in Bengal. Our public 
works grant has been cut down to 45 lakhs, the bare standard fixed four years 
ago, with absolutely no allowance for natural and legitimate expansion. As a 
consequence, while we have provided 1 7 lakhs for completing or continuing cer
tain works which are actually under construction, we have been unable to under
take a single new work of any description, though the demands upon us are 
of the most imperative character. The Ranchi College, which has been 
sanctioned by the Government of India and the Secretary of State, is 
indefinitely postponed because we have no money, and are unable to fulfil 
the conditions on which the Maharaja of Burdwan made a generous 
contribution of a lakh of rupees towards it last year. Land has been 
acquired for an extension of the Presidency College -a most urgently neces• 
sary measure-but it has to lie vacant because not a single 
rwpee can be found for erecting the buildings. The University 
Regulati9ns involve largely increased expenditure on our colleges, if 
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they are to escape disaffil i a t ion ; we are endeavouring to compel 
the private colleges to comply with the new requirements, and yet we �re unable 
to make the requisite provision even in our Government institutious. Well 
devised schemes f�r the improvement o f  secondary and technical educat ion, of • 
,,;hich Bengal ttands in need at least as much as any other part of India, are 
indefinitely postponed for want of funds . An acute epidemic of small-pox 
i� raging in Calcutta ; the small-pox hospital at Sealdah is a disgrace to 
the city and a danger to the population : yet I am quite 
unable to provide funds for a new one. Most of the Bengal 
jails are unsuited to the class of prisoners with whom we have now to deal ; but 
there is no possibility of remodelling them. I will not weary the Council with further 
details ; but wherever I go on tour i am forced at every turn to refuse the most reason· 
able requests for local expenditure, and even to reject generous offers of private 
contributions, because I am unable to meet the Government share of the outlay. 
The position-is becoming impossible. It cannot fail to produce a general fe�ling of 
apathy and discontent which must greatly increase the difficulty of our task in 
dealing with the political situation. In the course of the year, if there should be 
signs· �£ an improvement i11 the financial situation, I shall submit proposals for a 
revision of the Provincial settlement on juster and more liberal lines ; and I 
earnestly hope that they will receive the sympathetic consideration of Your 
Excellency's Government and of the Hon' ble Finance Minister ; and that Bengal 
may be allowed the first call upon.,. whatever funds may be available in the 
Imperial exchequer." 

The H on'ble SIR Guv FLEETWOOD WILSm� said :......_" Before dealing 
with the points which have been so ably dwelt upon by the Hon'ble Members 
who have spoken, I would ask to be allowed to make a passing allusion to the 
lamented death of one who filled with conspicuous · ability the post which I have 
the honour at present to hold. I allude to Sir Edward Law. It may be said 
that the predominant feature of his character was his almost passionate love 
for India and his desire to promote the welfare of her teeming population. I 
feel sure that I am voicing the feelings of all those present, as well as of all 
others who were brought in contact with him, when I give expression to the 
sympathy we feel for Lady Law in her sad bereavement. I would ask you, 
my Lord, to allow me to make one other allusion of a personal character. I 
would ask to be a llowed to bear testimony to the great value of the work 
done by one who for a period of several months so successfully discharged' 
the duties of Finance Member of Council. Mr. Meston's work has been typical 
of that marked ability and that superb loyalty which are the proud -charac: 
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teristics of that service which may claim to be the finest 1 1 1  the world-the 
Civil Service of India. Personally I owe him a deep debt of  gratitude. 

" I will now deal with the  speeches delivered by Hon 'ble M embers in  
so  far as  they concern my Depar tment. 

" No one can possibly take exception to the tone of the debate. 

" The criticisms on the Budget have been expressed with force and lucid ity, 
but they have been marked as well by a courtesy and consi deration for which 
I would ask Hon'ble Members to accept my respectful thanks. I am also 
deeply grateful for the sympathy and support which have been so generously 
accorded me in the difficult and unpopular task of curtailing expendi ture. 
D�ing first with the Army, I do not th ink afttr t h e  full and remarkably c lear 
statement of H is Excellency the Commander-in-Chief that it is necessary for 
me to allude to more than two points. 

" In the first place I can and do give the assurance that neither efficiency 
nor reserves have been made to suffer in effecting economy. Having spent in 
the last few years over 2 millions in increasing our war reserves under the 
re-organisation scheme, we are able to reduce the expenditure without depict• 
ing the reserves and army efficiency is being fully maintained at its present high 
standard. 

" The second point to which I wish to allude is the mcrease of £300,000 
in the Indian mil itary contribut ion. 

" No useful purpose would, I think, be served by going now into the 
details of this question. The statements which have been made in the House 
of Commons, and which have no doubt been brought to the cognizance of 
Hon'ble Members, show that in the opinion of the War Department at home 
India does not even now pay its full share. I do not think that we need discuss 
that point at the present moment. What we have to deal with is an accom
plished fact. The question whether or no India pays too much, enough, or 
toe, little, was referred to an exceptionally strong Committee, presided over 
by one of England's ablest judges, and included two representatives fre:m India 
of the highest standing. The subject had to be approached from an actuarial 
and very technical standpoint which it would have been extremely difficult to 
place clearly before the public and which, even if that had been possible, the 
public would have found it difficult to appreciate. 
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1 1  The outcome of the negotiations resulted in an agreement between the 
two Secretaries of State, under the conditions indicated by Mr, Buchanan 
quite recently in the Hbuse of Commons. 

" I am well aware that the Government of I ndia had entered a protest · 
against any increase of charge being thrown on India ; but when it is remem
bered that the two representatives from India were Sir John Edge and 
Sir Beauchamp Duff, it must be conceded, I think, that the Indian case was 
presented with consummate ability. It must further be borne in mind that the 
decision arrived at was agreed to by a Secretary of State who, as is generally 
recognised, has always given evidence of his great sympathy with India, and 
\\'ho has never hesitated to keep well in the forefront the interests of the Indian 
people. I think the only course open to us now is to accept the decision arrived 
at as a final one. 

" The neJi.t subject I will allude to is Railways. 

" On the broad lines of our policy o{ railway development, we have heard 
a good deal of interesting criticism, much of which is mutually destructive, 
inasmuch as it represent!: two d iametrically opposite schools of opinion. For
tunately it does not fall to my lot to answer our critics, as my Hon'ble 
Colleague, ..Mr. Harvey, has dealt with them. There is one minor point however 
on which I may be allowed to supplement the remarks which fell from him. 
I have seen questions in the Press regarding the exact significance of my 
statement last week that the ra ilways were worked at a net loss during the 
year now closing. An answer to these questions will be found in the figured 
tables attached to the Financial Statement. But I have been asked more 
particularly whether it is a fact that we have debited against the current earnings 
of the old guaranteed railways the annuity payments which represent instalments 
of the cost of purchasing those lines. My answer to this i� that we do charge 
the annuity payments in the manner indicated, and that we do so deliberately. 
I readily recognize that it is unsound finance to build or to buy raifways out of 
revenue, more especially when they are remunerative property. But in respect 
of these particular lines, th�re is much to be said for the course pursued. · 
It was decided to purchase these lines by means of terminable annuities 
instead of by cash payments, for the good reason that, under the terms of the 
contracts, that method was the more profitable to Indian revenues. There is in 
practice very little to distinguish a terminable annuity from a sinking fund ; apd 
the purchase having been effected in t.his particular way, we necessarily debit 
the annual charges to revenue. A sinking fund chargeable against capital . is 
a contradiction in terms which would be hardly defensible. • 1 
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" The Hon' ble Mr. Apcar has expressed regret that the necessities of the 
year have compelled the capital expenditure on State Railways to be fi xed at 1 5  
crores, instead of I 8 i  crores. I believe - as Mr. Apcar hopes- that the 
p�stponement of the higher scale of expenditure is only temporary, and that 
the Secretary of State will sanction an 1 8-t crore programme as soon as 
the financ ial position permits. The provision of funds for the programme is a 
matter which is very largely in his hands, our capital resources in India being ex 
tremely l imited. Mr. Apcar has deprecated with much earnestness t h e  em ploy 
ment of any part of the profits on coinage for railway purposes. It should be 
remembered, if that source of revenue is withdrawn, how comparatively l i t tle 
remains at our command in India. Let us consider what we have available. 
A revenue surplus, which in lean years may be attainable with difficulty , and 
only as the result of p inching the general administration. A part of the 
Famine Insurance grant, which in times of scarcity automatically fails us. The 
net incomings of our Post Office Savings Banks and a few miscellaneous funds , 
from which the return, though fairly sure, is not substantial . And finally, our 
annual rupee loan which exhausts the local market, we are told , when we try 
to put it higher than from 2 to 3 crores. F rom this enumeration of our 
I ndian resources, it is obvious how largely we are dependent on loans in 
England for the development of our railways. And consideri ng the recent state 
of the market in England for Indian investments., I confess to  a feeling of surprise, 
not that the railway programme had to be curtai led, but that we have been able 
to pitch it at so high a figure as 1 5  c rores. 

" I come now to Provincial Finance, 

" We have heard a good deal today about the growing needs of Provincial 
Governments, and about the defects of certain of the provincial settlements. I 
have neither written nor said anything which can be taken as indicative of want 
of sympathy with Local Governments in the many pressing claims upon them 
and in the many admirable schemes which they would undertake if their finances 
permitted . My sympathy with them is genuine, all the more so that the 
Government of India are experiencing to the full the same inconveniences and 
the same disappointments. But we must all unite in the painful process of cutting 
our coat according to our doth ; and we must trust that better times will come 
for Provincial as well as I mperial revenues. The Government of India have 
not been sparing of their aid to Local Governments in the past, and in the 
present c ircumstances we count on their co-operation in the economies which 
ha·,e beco�e imperative. 
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" As regards the provincial settleinents, I speak · with entire impartiality, 
inasmuch as the whole of the existing settlements (with the exception of certain 
details relating to the United Provinces) were arranged before I t�ok office . I 
· have, however, had an opportunity of studying the system of settlements. Th� 
were designed to allot to each Local Government a substantial share of its growing 
revenues, to dispense with the necessity of periodical doles and earmarked grants 
from Imperial resources, and to place the province in the position of being able to 
adjust the growth of its administrative needs to the growth of i t s  income in 
practical permanency . I believe I am not wrong in saying tnat my predecessor 
Sir Edward Baker regarded the settlements as liberai ones ; and I hold entirely 
to the same view. They have started baJly in certain provinces, partly owing 

to the recent famine, partly owing to the burden of high prices,  partly owing to 
the  s pecial difficulties of administration in the last year or two, and partly owing 

also, as in Burma, to a temporary set-back in the revenues .  There is no reason 
to doubt that these causes will d isappear in time ; and there is every reason to 
expect that the Local Governments will tide over their period of trouble without 
risking the permanency of their settlements, which seems to me one of the 
st rongest factors in their financia l independence .  I fully recognize that the 
Local Government must advance with the t imes ; and there are many incessant 
d,emands upon them, such as the improvement of secondary education and the 
development of technological education, with which the Government of India are 
in complete sympathy. It would be entirely wrong, in my position, to hold out 
any definite promises ; but, should we return to the happy era of large surpluses, 
I have little doubt that the Government of h1dia will be ready to share their good 
fortune with those provinces which genuinely require a�sista nce in the carrying 
out of such projects. 

'' Turning now to the particular provincial settlements upon which Hon'ble 
M embers have spoken today , J need only deal l ightly with .that of Madra�.  The 
last revision of the settlement with that province was entirely of the nature of 
an adjustment, intended to give Madras the same -shares of the " ptincipal heads 
of revenue as the other prov inces and to replace fixed and inelastic assets by 
growing resources.  In spite of his criticism upon sundry details in the figures, I 
am sure that my H on'ble · friend M r. Andrew recognises how liberal the 
settlement was, and the fairest proof of its success lies in the fact that the 
province has greatly to its credit now built up a balance well in excess of a 
crore of rupees. 

" The grievances of Burma have been voiced 
fairness by the H on'ble Maung Bah Too. I have 

with much moderation and 
studied the records of the 

. 
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last Burma Settlement with considerable c.are ; and I can assure my I-i on'ble 
friend that he is entirely mistaken in his fear that th� distance of his province 
from the head-quarters of the Government of India has prejudiced its case. l 
think that, on the contrary, there was particular anxiety to ensure that the province 
should not suffer in absentid, and that special efforts were made to provide it with 
adequate resources. It must be confessed however that, since the settlement 
was made, there has been some arrest in the progress of the provincia I 
resources. The Forest-revenue in particular, which is one of Burma's greate,;t 
assets, has not answered expectations. From all that I can gather, this set-back 
is temporary ; and I trust that Burma will be ratient until either its revenue re
covers or there is clear evidence that we permanently over-estimated its resources. 
In the meantime, a careful scrutiny of the Burma estimates suggests that there 
have been a certain number of items of expenditure which it was not unreasonable 
to ask the province to postpone or abandon pending the results of a few years ' 
test o� the operation of its settlement. 

" Next, I come to the United Provinces, which are put in a somewhat invidious 
position by the very high figures of the grants which the Local Government has 
received at a time when retrenchment was being stringently enforced elsewhere. I 
wish to make it perfectly clear to the Council that this is not the result of any 
differential treatment to the United Provinces, but of the severe trial out of which 
they are now emerging. Famine fell upon them in 1907, when the province was 
working under a settlement which was admittedly inadequate. I t  swept away the 
whole accumulated balances of the Local Government, the cost of direct relief 
alone being over 30 lakhs ; and we had to give special help to the Local Govern
ment to enable it to open the current year and its new settlement with the prescrib
ed balance. In 1908- 1909, famine and its concomitants again paralyzed the 
provincial finance, which had to find ifa! lakhs for direct relief expenditure and I ol 
lakhs for irrecoverable loans, to say nothing of heavy indirect losses due to the 
same cause. 

" The two specific items of loss that I have mentioned represent very closely 
the sum (72 ·�2  lak hs to be exact) which we have given the Local Government in 
order to place it in the posit : on we intended it to occupy at the outset of its new 
. settlement. The additional I o  lakhs was a special initial grant with which tl:1e 
Secretary of State has allowed the new settlement to be inaugurated. 

" I  regret that the two Hon'ble Members who represent the province r�gard 
the grant as inadequate : I can only assure them that we were neither able, nor 
would we have been allowed, lo give more. 
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" There remains Bengal. With regard to it, I trust I am not unjust in the 
suspicion that it had begun not only to live up to its means, but in some 
measure to discount the future, before the special troubles befell it ;hich are 
now strammg its resources. The existing settlement  was made only three years • 
ago ; · i t  was considered an adequate and even liberal provision for the province ; 
it had been preceded two years before by a special grant of 50 lakhs, and 
when the settlement began, there was a total credit balance of nearly 63 lakhs. 
A few months ago, when our Hon'ble Colleague, the present Lieutenant
Governor, took over charge of the p rovince, the balances had disappeared and 
there was every prospect of a very heavy deficit. Under Sir Edward Baker's 
orders, no time was lost · in  curtailing expenditure ; but it was too . late to avoid 
a considerable overdraft upon I mperial funds. (I neglect the 50 lakhs in the 
Provincial balances which is earmarked for the Calcutta Improvement Scheme. ) 
We have decided to write off that overdraft and to give the province such a 
measure of help as will enable it to close next year with a nil balance. It was 
quite impossible, in the face of our own difficulties, to do more. But we  recog
nize the gravity of the task which confronts Sir Edward Baker ,  and if our own 
position improves, the Government of India will give their most careful con
sideration to the weigJ,ty plea which the Lieutenant-Governor has put forward 
today on behalf of the great province which is entrusted to his care. 

" Before leaving this subject , I would add a word of e_xplanation regarding 
· the grants for University Education to which the Hon'ble Sir Harvey Adamson 

has alluded . The grants will not be found in provincial budgets because I had 
not received the Secretary of State's sanction to them in time. to do more than 
show them as a lump provision in the India Estima·es. The actual c: istribution 
will be as follows :-

Central Provinces 
Eastern Bengal and Assam 
Bengal • 
Punjab • 
Bombay 

R 

1 0,000 

20,oqo 

• 1 ,60,000 

60,000 

65 ,000 

3, 1 5,000 

Madras and the United Provinces have received their grants through their 
provincial settlements. The subsidies are for one year only, and the necessity 
for further Imperial assistance will have to be reconsidered before next year, 
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" It is to me a matter of very genu ine regret not to be able t/\  give a 
sympatr.etic reply to the eloquent appeal whi ch  has been made in more than 
one quarter in regard lo dear food compensation . 

" In regard to this I may say t hat for some years past the difficu l ty wh i c h  
t h e  Finance Member has had t o  face h a s  been t h e  equitabl e al lotment o f  surplus 
funds .  This is not my good fortune. This year we a re only j ust  able to escape 
fresh taxa t ion and there are no surplus funds to allot. 

" Next I will deal w i th  the miscel laneous crit icisms which have fal len 
from H on' ble Members today . Among them the question of sanitation has 
received some attention. There seems little doubt that , under the stress of 
their general financial difficulties, most of the Local Governments have been 
obliged to defer schemes for sanitary improvement which might otherwise have 
made progress. But the Nawab Saiyid Muhammad is mistaken in thinking 
that we have withdrawn the grant of .Jo lakhs  which was given last year for 
sanitary purposes with special relation to plague preventive measures . That 
grant, as Sir Edward Baker explained in paragraph 65 of last year' s F inancial 
Statement , wa s an annual one, and it has been again allotted to the di fferent pro
vinces in their budgets for the corning year. 

" Next, I would allude to a suggestion by the Hon ' ble Mr. Andrew that 
District Boards in M adras may be allowed to borrow wi1 hin limits from Pro� 
vincial funds for the construction of local lines, without those l ines bejng there
by brought on to the R ailway programme. The Government oi India have 
watched with rr.uch interest the energy and enterpri sP. with which the Madras 
B oards have set to open up t heir districts by feeder railways, and it is a sincere 
gratifi_cation to hear of their success .  But I am afraid that the privilege which 
my Hon'ble friend a sks for is irr,practicable. The Railway programme is 
more than a mere forecast of railway projects. I t  is also an estimate of the 
w_hole .)f our resources available for railway construction. Those resources are 
necessarily diminished by any loans which are made from our general cash 
balances to District Boards ; and the result of excluding lines which the Boards 
build from public funds would simply be a pro tanto reduction of our programme. 
In other words, the feeder lines in Madras districts would be given a prior claim 
on our general resources to the lines of more Imperial interest. I am afraid we 
could not contemplate this result with equanimity, however desirable these 

• 

local works m ay be in themselves. If  the Boards wish to keep their lines outside 
the programme they must finance them either by guarantees or from their own 
savings or by loans in the open market. 
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" The question has been ra i sed of the valuation of the securities held in 
the Currency reserve, and exception has been taken to their being valued at 
1 2  crores,  w hen we al l know t hat there has been a considerable fall in values 
since they were . purchased. I take it that Hon' ble Members are aware 
that the investments of the Currency reserve are shown not at their face value, 
but at the price which we paid for them. This is the procedure which the 
legislature has directed, and our published accounts are therefore in strict con
formity with the requirements of the law . 

" I should not adopt the expedient however of sheltering myself behind a 
technical defence of the provisions in the Act if there were any s1,1bstantial or 
permanen t  deterioration in the value of our Currency investments. In such 
a case I fully recognize that something equivalent to a depreciation account 
would be not unreasonable. But the facts are as follows :-

'' The total valuation of the securities is 1 1  · I 7 crores as against the 
1 2 crores which we paid for them. The deficiency is not serious and a slight 
revival in gilt-edged securities would wipe it out. I do not think therefore that 
there would be advantage in attempting periodical adjustments, so as to keep 
the value of the actual paper up to its original cost price. So long as the 
fiduciary element in our circulation i s  kept within moderate bounds, we need 
not be a nx ious about minor fluctuations in the value of the securities held 
against it. 

" The two subject s  in regard to which I now invite your attention are both 
subjects of first importance. 

" They are currency and the prevailing h igh prices. I wi ll take them m 
the order named. 

" Our currency policy in general and the position of our Gold Standard 
R eserve in particular have figured most prominently in today's debate. It is 
right and fitting that the subject should have the prominence it has received, for 
there is no other factor in our Indian finances which is so intimately associated 
with the commercial interests of the country, and through those interests with 
the well-being of the great mass of the people. Holding these views I am 
glad to find that I am not called upon to defend our currency policy against any 
attacks upon its main features. Upon those, so far as I can judge from the 
speeches we have heard today, the Council is in virtual agreement. We may 
differ regarding the location of our gold or the pace at which it should 
accumulate ; but we are all agreed that a strong holding of gold is essential 
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to our salvation. W e  may have divergtmt views about the most effectin: manner 
of supporting exchange ; but we are at one regarding the importance of ac t i ,· e  
intervention when it falls below specie point. We may not agree as  to the  
effect of  our coinage on prices ; but it i s  hardly suggested that we should 
re-open the Mints and allow the rupee to find its own level. 

" Such being the posit ion as regards the cardinal points of our pol icy ,  I 
cannot see that any good purpose would be served by holding a formal  enquirv 
into currency matters generally . The need for such an enquiry has been 
eloquently urged by the Hon'ble Mr. A pcar ; a•1d  I am aware that sugges 
tions for a new Currency Commission have been received from several Cham hers 
of Commerce. We have had a good many Commissions lately ,  and I am disposed 
to think that India in that respect deserves a rest . Commissions are always 
expensive, not always conclusive, and are usually somewhat unsettling bodies, 
and the one thing that our currency policy requires is that it should be al lowed 
to settle do�n into regular habits. Nor can I admit that our currency policy ,  as 
based on the broad principles enun ciated by Lord H erschell's Committee,  has 
departed so materially from those principles as to demand a fre sh special 
inYestigation. Currency is a living orgaui:;m and must adapt itsel f to changing 
circumstances. The changes in our policy have been adaptations rather than 
,·anat10ns. Fault has been found for exa mple \\ ith Government for building up 
a silver reserve in  India. That measure was justified by my predecessor on a 
previous occasion, and ca lls for no further defence from me ; but the same 
complaint has been repeated today. I am afraid that the public memory in 
regard to public finance is sometimes short ; and in face of the scarcity of gold 
which is the prominent feature of  our position today, some of us are apt to forget 
that the time has been, and may come again ,  when the scarcity ot rupees consti
tutes an imminent danger. The comparatively small si lver reserve of 4 millions 
was not attempted until we had accumulated 1 2 !  mill ions of gold, and it was a 
pressing necessity at the time. In  regard to the other diversion from our 
original policy for which we are frequently taken to task, namely, the appfopria
tion of a part of our coinage profits for rai lway capital purposes, I do not think I 
can do more than refer our critics to the views of that strong Committee of 
financial and commercial experts upon whose advice this particular step was 
taken by the Secretary of State. l d ·  ubt whether another Currency Commission 
would disperse our silver reserve, or add to the data upon which Sir James 
Mackay's Committee based their recommendations. 

, " I  readily admit hawever that the events of 1907 and 1908 h ave thrown 
a vivid search-light upon our currency policy ,  and it is incumbent on us to sec 
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that the results are not lost sight of. ln passing, I should like to acknowledge the 
ability, the courtesy and the clearness with which those results W<Yre summarised 
Ly the Hon'hle Mr. Proctor in his speech at the annual m eeting on the 
Bombay Chamber of Commerce on the 3rd of this month . • 

" Turning from principle to practicl'!, I find very littie to add to what the 
Council a:lread y know regarding our action during the recent period of low 
exchange. There were two stages in that period, one prior to, and the other 
subequent to, March 1908. The action taken by Government during the earlier 
stage has been vindicated by my predec,.ssor, Sir Edward Baker, in his last 
Financial Statement and again in his remarks today. The lat-er stage has been 
one of steady perseverance on the lines already laid down. We have parted 
with our gold freely ,  both in England and in India ; we have kept exchange 
successfully up to specie point ; and we close the year with £ 9i millions 
in gold and gold securities (£ 1 !- millions in the Currency Resene, ad £8 
millions in the Gold Standard Reserve) . We are thus far from being defenceless 
in a further campaign against exchange, should another year of adverse trade 
agai� force it upon us, a contingency which at present I hope we need not 
dread. Nor is the result one of which we need be ashamed, seeing thcit the 
Gold Standard ReserYe is not yet eight years old, and that this is the first 
occasion on which it has been put to the test. For the future  I can only  reiterate 
what I have said in the Financial Statement, that it is our clear duty to 
develop and strengthen our gold resources by every means in our power. 

" My Lord, I turn now to an economic ftature of recent yea rs, which yields 
to no other in importance, and which has found its fitting place in several 
of the  speeches today : I allude to the rise in prices. I approach the subject 
with great reserve, both on account of its complexity and because it is at 
present under discussion between the Government of India and t l ie Secretary of 
State. 

" But it would be a poor com pliment to the sincerity and skill with which 
the subj ect has been hanaled by previous speakers if I were to keep silence 
rt�garding it I can however but touch the fringe of the subject and I ml!st 
make it apparent at the outset  that I p ut  forward no remedy for high prices, 
and that l approach it purely from the point of view of trying to make clear 
some of our ideas on the subject. Nor can I make any announcement yet 
regarding an enquiry into prices, for the manner and agency of the enquiry are 
still under the Secretary of State's consideration.. 

270 
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" The first aspect of  the case to which I would invite at t ention i s  t he vast  
extent to which the  ri se in  prices c :mcerns Government.  Some of our crit ics 
write and speak as if Government were responsible for the phenomenon. Ot hers , 
without going so far, appear to believe tha t  Gov�rnment  are languid  and 
uninterested spectators of t he rise in prices. Nothing could be further from the 

• truth .  The high prices affect a!I Local G overnments and the Imperial Govern 
ment gravely and d irectly. In  the increased charges for food and forage i n the 
Army, in the heavy payments  by all the Civil Departmen ts as compensation 
for the dearness of food-grains, in the high dietary charges of  ja i ls, and i n  
many other ways, the  high prices fall very heavily on Government. They al so 
react upon Government sharply and constantly, through the unceasing pressure 
on the part of Government employes  of nearly all grades for better pay in 
consequence of the increased cost of living. It is  imposs ible for Gc,vernment 
to shut its ears to the demand of  its servants ; and I hope the Council wil l 
pardon me if I digress for a moment to explain some of the iiabilities entailed on 
Govern�ent, as a large employer of labour, by the recent upward movement in 
pn ces. 

" The main prov1s1on for meeting the distress caused among our sub
ordinatPs by the except ional rise in prices consists of course in the authority 
given to Local Governm ents to grant compensation for dearness of food-grains. 
This  grant was ti ll lately available only for men drawing R s. 16 or under ; we 
have now made it available for men drawing Rs. 30 or under, and during 1 908-
1 909 the sum paid to civil employes on t his account amounted to no less than 
£597 ,000. We have, however, at the same time freely recognised that in 
a ddition to these exceptional measures , it i s  necessary to  take steps to recast 
the scales of pay of the lower paid officials in many of our services. The 
work can only be done gradually : each case has to be considered on its 
merits, and any attempt to raise the scaie of pay universally would not only be 
disastrous financially, but" would react on the labour market and prejudice private 
employers of labour. M uch,  however, has been done in the past years by Provin
cial Governments, while the cost of the projects for the improvement of the pay 
of purely subordinate officials which have come before the Imperial Government i n  
the last two years and have been sanctioned by them amounted in 1 907 t o  60 
l�khs per annum and in 1 908 to 53 lakhs per annum. In addition to this, we 
have obtained the sanction of the Secretary of State to institute a General Pro
vident F und, open to all Government servants. E very one must have met with 
distressing cases in which Government strvants die before they are able to make 
suitable provision for their families .  The new Fund will do much to meet such 
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cases. Subscription will for the future be obligatory on all Europeans and Eurasi ans 
drawing over Rs. J OO per mensem and opt ional for all natives of India on any rate 
of pay. We have introduced this disinction because we recognise �hat Ind ian 
employes frequently have advantageous means of employing their savings in the 
improvern ent or acquisition of private estates ;  and because we were un will ing to . 
t�ke any step which would compel t hem to curt;.i il expend itnre such as that on the 
provision of dowries ,  or marria�e and other ceremonies, wliich religion or 
c·Jstom renders obligatory in their case. Compound interest will be allowed at 4 
per cent. and:the suin which accu mulates to the cred_it of the subscriber will be his 
absolute property, and will be handed overto him uncondit ionally on his retirement 
or in the case of his death to his heirs. 

" I  hope I have shown H on' ble Members that high prices are tiot viewed with 
indifference by Government, but that , on the contrnry, they are a source of grave 
anxiety to us, if it were only for their effect on <>Ur salary charges. There is 
another and more subtle danger inherent in high prices, to which Government 
are exposed in common w i t h  the wh()le community. The cheapness o: lndh's 
produce a�d of her labour has been the main reason why she meets her obli
�at ions with ease. lf pri ces should rise to a level \\'hich interferes seriously with 
the di-mand for her products in foreign marke t s , our export trade would decline 
and our  capaci ty to pay our debts be dimini shed . . There was at one 
time some fear that this danger wou ld influence the wheat exports of the 
season which is now approaching ; the 111arket fortunately is strong , and I under
stand that prices are now adjus L ing themselves to the position. 

" A section of Indian publicists associate high prices with the refusal of 
G overnment to d iscourage the ex port of fo()d-grains by a heavy export-duty. 
This view has been recent ly expressed by our Hon'ble Colleague, the Maharaja 
of Darbha:nga, and it is obviom,ly entit led to the  most respectful consideration. 
There is, on the other hand, a very strong body of informed opinion that the view 
is based on economic falla cy. I do not propose, however, to discuss it on grounds 
of economic theory : I wish only to place before the Council a fev,. plain facts 
which I have drawn from our published stat i stics for the  years 1 904- 1 907. 
These were three years o� very active export and of normally good harvests ; 
and they may be taken as giving tangible evidence of the extent to which the 
food supply of the country is depleted by export. During those three years 
the e11:port of food-grains totalled 1 1!- million tons. The production of food
grains in British Ind ia  and the Native States is not asce,tairiable with any
thing like the same certainty ; but a careful est imate suggests that it -r.i.s 
not less than �oo million tons ; for rice and wheat alone the outturn· was about 
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1 1 5 mill ion to'lfi. I f  any reliance is to be placed on these figures, then the cxpo1 l 
during the busy triennium which we are considering did not exceed 6 p �r  cent. o f 
the  supply. Within t he  same tr iennium, howe, er, the price or ric e  and  wh eat in 
India rose by 25 per cent. and most of the ot her food-grains showed a !> imilar 
moVt'ment. Can it be seriously argued that an export trnde which d im in i shes the 
lood-supply of the country by  only 6 per cen t .  is <l i rectly responsible for such a 
remarkable change in values ? 

" We do not deny the importance of the movement in prices ,  the many hard
ships which it entails, and the dangers which attend i t .  We are prepared to  
a scertain the facts with the utmost care and to gi \'e our best considc!ration t o  any  
suggestions w hich are based on  knowledge ar,d on accurate d ata. But  we  
cannJt accept ii� s ilence the  criti ci � m s  w h ich  l c1y high prices at t h e door o f  Gov
ernment, or wh ich pretend t h at Govcr , , ment could al ter the po -ition by  a stroke 
of the pen. There a re deeper c -mses ( ban Gm·ernmental ac t ion at work. India 
by i ts  adoption of a gold stand.� r d  h3s  bet>n swi t c hed on to t h e  currency gauge 
of the rest of the world : an d is un doubtedly bearing its share in  the pri ce 
fluctuations to which the rest of t he worid h·:1s been subj e L·t. l nd�ed a cardul 
study of the gold prices in  Europe during recent y ears and of l he gen�ral prices 
of commodities in India re vt· a!s  a c1os� parallelism. This country is un d ergoing 
great economic changes, and t he change in  money values i s  one  of  them. 
Whether the change wil l  ul t imatt ly resul t for the good of I n dia, it  is  di fficul t 
to say. \Ve al l hope so, an d Government wil l glad ly t.ike any part that 
i t  prudently can take in f orwardi n g  that en3 ,  

" There remains but  one other subject on  which I wish  to touch .  

" One of the  most interesting of  the reccr:t clevelojiments in our currency 
system, and one on which I du not think that publ ic opinion has ever been 
divided, is the universalisation of our 5 - rupee currency note. I n  paragraph 70 of 
the Financial Statement, I mentioned that further proposals in t he same direction 
were engaging our attention, I am now in a position to outline those proposals . 
lt must of course be fully understood that they are still m erely proposals .  
Before they can be carried into practice, legislation will be necessary, and 
before legislation is · passed it will be incumbent on us to take counsel ,  ful ly 
and formally, with the commercial and other interests affected.  

" There is  abundant evidence of a general desire that the privileges of the 
universal 5 -mpee note, i.e. , legal tender throughout India and free encashment 
at any currency office, should be extended to the 1 0-rupee note. We are in 
full sympathy with that desire. The 5-rupee note has been an unquestioned 
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success ; and the more ca�ily convertible we make our curren�y notes, the 
.more chance have we of increasing their popularity and extending their use as 
a genuine mdium of circulation. We propose therefore to meet the wishes 
of the representative public bodies who have pressed us to ;nstitute an 
universal Io�rupee note. But I propose to go further than · this, and to make 
all our currency notes universal up to and including the 50-rupee note. This• 
very large expansion of the area of the universal note will manifestly impose 
heavy responsibilities upon us in the way of ensuring convertibility ; and we 
propose accordingly to abolish the sub-circle arrangements and the special 
conce,sion by which foreign notes are received in payment of Government dues 
and at  railways and post offices . These are minor privileges which, though 
always inconvenient to Government, may have been defensible under a rigid 
system of watertight-compartment currency circles ; but they are not required 
under the more liberal scheme which we now contemplate. To make sure 
however that the withdrawal of these concessions shall cause no genuine 
inconvenience to inland trade, I am prepared to lower our rates for treasury and 
currency transfers as soon as the new arrangements are introduced. 

" I mportant and far-reaching though these proposals are, I should not have 
been averse to the still bolder step of making our R 100 note universal. We should 
then have been able to divide our paper currency into two distinct categories -
notes of R 100 and under, which would be legal tender in the r:hole of I ndia, and 
notes of higher denominations which would be current only within their own 
circles ; the former to feed the true circulation, and the latter to be used mainly 
as stores of value. The project was a tempting one : but it was considered 
more prudent to stop for the present at the R 50 note. We have, however, the 
Secretary of State's permission to announce that, if the universal R 10 and 
R 50 notes prove a success ,  and do not cast an unduly heavy burden on us 
in the movement of specie, the further development to which I have alluded 
will be undertaken and a universal R 100 note inaugurated. 

" It �as devolved on me to present my first budget under• conditions 
which will probably be entirely changed before the next budget discussion takes 
place. 

" The reforms which have been decided wpon and which will presumably 
ber.ome operative before this time next year will unquestionably vastly increase 
the labour and the difficulties of the Finance Member. 

" I do not fear the change. 
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" UndoLbtedly it will lead to increa1,cd and more searching criticism, but 
I believe that the critic ism wil l  be the outcome not of an intention to embarrass 
a public � ervant who is honestly trying todo his duty, but rather of a desire to 
help him to effect improvement . 

" I shall welcome criti c ism because I believe my critics will be actuated 
by the same impulse, the same desire, which will in fluence me -a common 
desire to improve the work of those who govern and the condit ion of those 
who have to bear taxation." 

His Excellency T H E  PRES IDENT said :-" My Hon'ble Colleagae, Sir G. 
Fleetwood Wilson, has assumed ch arge o f  h i s  high office at a period of grave 
anxiety in the history of Indian finance ,  at a moment requiring the most careful 
consideration of existing economic  conditions together with  an unexagg�rated fore
cast of the p robabilities and possibili t ies affecting the fut ure revenues of India. 
I venture to congratulate him on the clearness with  which he has explained the 
psitio1 .  which con fronts us. Til l some  two years ago a continued prosperity 
and ever-increa sing smpluses may perhctps have rendered us pardonably for
getful of the insecuri ' y  of our sources of revenue t i l l  t he  rude awakening of 1 907 
brought us fa c:e to face wi : h  those cl im� t i c  cond it ions,  which from time imme
morial have so o ften been the cause of cruel want and suffering. There was a 
p ilu: e of the mon�oon - a  failure conveying perhaps l i t tle mean ing to the well
fed Western world, but full of  sad forebodings to the teeming population oi the 
plains of Ind ia. 

" We closed the financial year 1 907- 1 908 wi th but a small margin to our 
credit ; and notwi�hstand ing the fairly fayourable monsoon of 1 908 1 we were 
called upon to meet serious demands  on behalf of famine rel ief , whilst later in  
t he year malarial fever . accompanied by a h eavy mortal i ty went far to 
incapaci tate the populations of Northern India for the agricultural work upon 
which their every -day welfare depends. 

' '  In addition to these troubles my Hon'ble Colleague has told us, how a 
great depression in trade has weighed not only up::m India but upon the world 
in general, our railways consequently suffering from an immense diminution 
in those imports and exports from the distribution of which  they to a great 
extent derive their revenues. It is very disappointing to be told that, for the 
first time since 1 898-99, our railway system has been worked at a loss to the 

, State, still more so to admit the necessity for a reduction of 2i millions o f  
expenditure on  our rai lway programme, upon which we believe the development 



FINANCIAL STATEMENT. ' 
[Tlz c  President.] (29TI-\ �fARCJ:I 1 909,] 

and consequent prosperity and h appiness of the people of thi!t  country so  
largely depend . Yet recognising the  policy which . has hitherto directed 
the admini stration of our I ndian rai lways,  I cannot thirik that even 
the increased development we aspire to would have justified · a railway 
expenditure undouLtedly entai ling increased taxation as i ts  immediate 
consequence. We have had to dec ide between a choice of evi ls ,  and m y  
Hon'ble Colleague has t o  t h e  best o f  my belief advised u s  t o  follow the 
safest course. Moreover, we must remember that , though famine, sickness ,  
depression in t rade, anrl loss of railway revenue are the  most evid1mt evils wi th  
which we have been called to  d eal , a nu mber of other causes t o  which my 
H on'ble Colleague has alluded have combined to diminish the receipts upon 
which at the commen cement of the last fi nanc ial year it appeared that we could 
reasonably rely ; that the country is general ly poorer not only in respect to 
revenue, but as to individual weal th ,  than it  was at the time of our big surpluses ; 
and that it has become all the m ore incumbrnt upon us to avoid increasing 
present unavoi dable burdens eyen for the sake of the attractive pro�11ses of 
future development, 

. " We are called upon to face the financial position as it stands today .  

" My H on'hle Colleague has carefully analy sed it for us. H e  tells us, 
naturally enough, that wi t h  a defici t of over £3} millions we must not be 
opt imistic,  but  that, wi t h  conditions wh ich it is not unreasonable to anticipate, 
there is no sufficient cause for pessimism . We must earnestly hope that those 
conditions will be fulfilled. The most rigid economy is necessarily demanded, 
not only from the Government of India , but from Local Governments, who have 
readily and loyally apprec iated our difficul ties, and I confess that the sacrifices 
necessarily entailed upon them are exceptionally h ard-implying, as they must, 
the discontinuance or postponement of many useful public works, when possibly 
the stress of a pproaching poverty may not have been at first SQ evident to them 
as to the Government of India. 

" We must hope for b etter times, and the H on'ble Mr. Miller has told us that 
though the agricultural outlook i s  not as bright as it might be, it is not dis� 
couraging, and that with a single good season we may look forward to a rapid 
return to prosperity. Certainly we have experienced many misfortunes, but 
amongst them we have at any rate one consolation- the plague has been much 
less severe than in past years. We are, however, in no way relaxing our efforts 
to cope with it -strenuous efforts to combat it in accordance with the best 
teachings of science are still ma intained ; and though these efforts may not 



-
[29T H  M A R C H 1 909._ 

FINANCIAL STATEMENT. 
[The President.] 

,, 

entirely account for the decrease in mortality, it seems probable that they have 
largely contributed to it But though there has been a diminution in plague 
the serious outbreak of  malaria, to which I have already alluded, was the  cause 
of much misery in the Punjab, in the United Provinces, and in the c ity o f  
,Bombay, i n  �oping with which, as well a s  with plague, our Medical officers 
have heen indefatigable in their labours. Much has been dnne, too, by s cientific 
research, a nd we may congratul �te ourselves in possessing in the Indian Medi ca l  
Service officers who, in  scientific investigation, competence, and enthusiasm, 
have few equals in any country in the world. 

' '  His Excellency the Commander•in-Chief has given us an account 
of his steward ship fnr the 6t years during wh ich he has held h is high 
command. I am sure I am only voicing the opinions of my Col l eagues in telling 
him that we have listened to the story of his military administration , .  not 
only \\ ith  deep interest, but with a sincere appreciation of his work and its 
results. It is no disparagement to h is many bril liant predecessors to say that he  
has evolved from the factors of  a somewhat scattered mass o f  splendid fighting 
material a n  Army complete in its component parts. The crippling centraiiz , 
ation, wt, ich must in bygone day s have well nigh broken the hearts of over
wor ked officers, he has dispersed amongst his Divisional Commanders ; in fact, 
the key to his organisation has been the perfection of a system in which the 
responsibili ty for the efficiency of each division in all it s branches should res t 
with the General Officer Commanding it-a responsibility which that officer 
must again himself demand from the Brigadiers and R egimental Commanders 
under him. 

" It has been Lord Kitchener's object so to distribute these d ivisions 
throughout India, as to facilitate either their mobilisation for a great campaign , 
or their capacity to furnish at short notice flying columns for some frontier 
expedition, or to meet sudden demands for internal defence. Notwithstanding 
much ignorant criticism both as to the intentions of this redistribution, and the 
manner in which it has been carried out, t he objects in view have been ably 
fulfilled. At the same time a very great deal has been done to bring military 
equipment, in the broadest sense of the word, up to date, to better the pay and 
allowances of the native ranks of the I ndian Army, and to improve the position 
of its British officers. 

. '' But in addition to the creatiori and distribution of military machinery, 
which the Commander-in•Chief has explained to us, there is the greater 
q�estion of the future policy which is to direct the high administration 
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o{ the Army.  With the abolitio n of the Supply Depart nl'ent so well 
presided over by G eneral Scott, whose personal services th�s Council will 
much regret to lose, the last traces of dual mil i tary control and dual advice 
to the Viceroy will disappear, and Lord Kitchener wi ll be

0 

the 6r&t 
Commander-in-Chief to unite enti rely in himself the command of the Army. 
and the administration of the Army Department.  I have no intention 
of going over the weary argu ments for or against a syste m which has now 
become obsolete, but it may not be out of place for me to say a few words on 
the one really vital quest ion affecting a prolonged dispute.  Will the new 
system of Army administration ensure for the Govern m ent of I ndia the 
necessary constitutional control over t� ·e Com mander-in - Chief ? I unhesi
tatingly as3ert, after an exper ience of some years o f  the results • of the transfer 
to the Commander,in -Chief of the powers and much of the work of the 
Military Member, that th e change of sy stem whilst giving h im wider adminis
trative authority has material ly  detracted from his mdependence of action. 
I can understanrl the apprehensions of my predecessors as to their ,want of  
con trol over him, for thuugh the proposals of  a Commander-in-Chief may oft�n 
have been checked by the in terference of the M il i tary Member, the form er 
w as · in many matters frep. to act on his own initiative, there was no direct 
channel of com munication whatever between h im and the Viceroy, there was no 
Secretary to Government answerable to the  Viceroy for a clear explanation of 
the Comman der-in-Chief's views. The post of Secretary to the Army Depart
ment will now always be held by a d istinguished General Officer, on the  same 
footing as a Secretary to Go\'emtT ent in every other Department-fully entitled 
to differ w1th the head of his Department, and with free access to the Viceroy. 

" Again as to military finan ce,-for the careful superv isiun of which we h ave 
to thank Lord Kitchener,-a full acquaintance with any extravagant expendi
ture proposed by a Commander-in- Chief is much more directly .and prom ptly 
av ailable 'to the Viceroy a nd the G overnment of India than . in the days of the 
Mi l itary Member, for the Secretlry to the M ilitary branch of the Finance 
Department is Joint-Secretary to the Finance Department itself, \tith the same 
access to the Viceroy and the same powers as any other Secretary to Govern
ment. I bdieve therefore that the higher administration of the Army has now 
been placed on a constitutiom1 lly safe and thoroughly sound footing, and that 
the Government of I ndia will do wisely in following Lord Kitchener's advice 
to safeguard the continuity of that military policy which he has done so much 
t ·J  inaugura te. 

, 
" But all of us assembled here today must, I am sure, feel that great as 

has been the change in the conduct of military affairs, it is small in comparis.on 
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with th e amelioration of long -established system s o f  administration, the 
possibility and advisabil ity of  which have for the last few years called for the 
most carefol consideration of the Government of India . 

" This is the last Budget Debate, the last meeting of the Imperial Legisla
tive Council, which will takP. place in this hall in ac cordance with the procedure 
which has been in existence since the Council s Act of 1 892 came into force. 
At the close of the Budget Debate of last year I expressed a hope that, 
when this Council next assembled, measures would have been adopted by His 
Majesty's Government which would go ' far to meet the aspirations of those 
who have the welfare of the Indian people at heart.' Those measures have 
been fully dis-:ussed by the public in India and in England and are 
now passing through the last stages of Parliamentary criticism-the fulfil
ment of my hopes for their success must depend largely on the spirit in 
which they are finally received by the people of India and upon the honest 
e11deav')urs of Indian political leaders to further the objects for which they 
have been framed. But we cannot conceal from ourselves that the origin of 
those measures, and the conditions which they were intended to meet, have, 
to a great extent, been lost sight of, or misrepresented. Attractive side-issues 
have arisen and have eclipsed the main objects the first framers of the reform 
scheme had in view, and the fact that they were the first framers of that 
scheme, has either been buried in oblivion, or their action has been attributed 
to ignoble concession, to unlawful agitation, or to unjustifiable nervousness. 

" A true conception of what has ·been the attitude of the Government of 
India throughout the history of these reforms is of such immense public 
importance in respect to the 'qualifications of that Government to administer the 
affairs of India that I will venture to .quote to my Colleagues the words I made 
use of in replying to the Hon'ble Mr. Gokhale in the spring of 1907. I said- : 

' I recognise with him that politically India is in a transition state ; that new and just 
aspirations are springing up amongst its people, which the rul ing power must be 
prepared not only to meet but to assist. A change is rapidly passing over the land, and 
we cannot afford to dally. And to my mind nothing would be more unfortunate for India 
than that the Government of India should fail to recognise the signs of the times. I have 
deemed it all important that the init iation of possible reforms should emanate from us . 
I have felt that nothing would be more mischievous to British administration in India in  
the future than a belief that its Government bad acted on no conviction of their own, but 

' simply in submission to agitation in this country and in accordance with instructions 
conveyed to them from home. If there has been misconception as to this, I hope I may 
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lie allowed th is  opportunity of correcting i t .  · The story, as  far as I can tell it at  present, 
is simply thi s- that last autumn l appointed a Committee of my· Council to consider the 
possibi l i ty  of 'l development of administrative machinery in accordance with the new 
conditions wr  were cal led upon to face. That Committee's report was considered by my 
Council, and a Despatch expressing the views of my Colleagues and myself has been • 
• orn arded to the :Secretary of State. What I would impress upon you is that this move 
in advance ha s emanated entirely from the Government of India.' 

" That is what I said two years ago, and I repeat i t  again today all the  
more strongly .  The material from which  the  B ill now before Parliament 
has been manufactured, was supplied from the Secretariats of Si mla, 
and emanated entirely from the bureaucracy of the Government of Ind ia. 
T h e  del iberations and correspondence of which the B il l  now• before Parli a
m ent is the result commenced over 2} years ago. I t  was in August 1 906 that I 
drew the attention of my Council in a confident ial M inute to the change 
wh ich  was so rapidly affecti ng the political a tm >sphere of India, br i nging 
with it questions which we could not afford to ignore, and w hi ch  w e  mu�t 
attempt to answer, pointing out that it was 'all-im portant that the init iat ive 
should emanate from us, that the Government of India should not be put in 
the pelsition of appearing b have i ts hands forced by agitation in thi i country 
or by pressure from home, that we should be the firsc to recognize surround
ing conditions and to place ,before H is Majesty's Government the opi nion s 
which pe rsonal experienc � and a c lose touch  with the every-day l i fe of India 
entitle us to hold. ' . l consequently 'appoi nted the Arundel Committee, 
That M inute was the first seed of our re forms, sown more than a year 
before the first anarchist outrage had sent a t hrill of shocked surprise through 
out India by the attempt to wreck Sir Andrew Fraser' s train in December 
1 907 ,  The poli cy of th e Government of India in respect to reforms  has 
emanated from a mature consideration of political and social conditions, whilst 
the adminis trative changes they have advocated , far from being conces sion:. 
wrung from them, have been over and over again endangered by the com mission 
of outrages which could not but encourage doubts as to the opportunene·ss of the 
introduc tion of political changes, but which I have steadfastly refused to allow 
to injure the political welfare of. the loyal masses of India. As to the reforms 
themselves, put ting aside points which have from time to time formed part of 
our proposals but have been in no wa; vi tal to them , the original p ith of our 
scheme was the enlargement of the I mperial and Legislative Councils on a basis 
of wider representation of the mo11t stable elements constituting the populations 
of India-and in a popular sense, I mean in respect to the effect such 
enlargement o f  representation will have on the people of this country, that is '° 

' 
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still the most imporant point in the changes about to be introduced. I have no 
intention of embarking this afternoon upon any expression of opinion as to the 
intricate m:ichinery t�e creation of such representation may require, but J have 

, listened with pleasure to the broad-minded remarks with which my Hon'blc 
Colleague Mr. Gokhale approached , the peculiar necessities of  representation 
in this country. My Hon'ble Colleague also alluded to the opposi tion cbuse 
III of the Reforms Bill has met with at home. I need only say that the 
Government of India fully recognise the effect the enlarged Councils must have 
in the future position of Lieutenant-Governors and the transaction of the 
increasingly heavy duties that will be imposed upon them, and are in full accord 
with the Secretary of State as to the necessity of the powers the clau:-.e 
confers. 

" My Hon'ble Colleagues wil l ,  I know, join with me in the regret with which 
I realize that the term of office of the H on'ble Sir Erle Richards is about to 
come to a close. He has filled that office with marked distinction, and we 
shall miss the able assistance and advice upon which we have so long relied. 

" His Majesty the King on the recommendation of the Secretary of State 
has selected the Hon'ble Mr. Sinha to succeed Sir Erle Richards. I extend to 
him a hearty welcome, in which his many friends will share , on his appointment 
to my Executive Council, to a post for which his great attainments, his pro
fessional ability, and the high public esteem in which he is held have pre
eminently qualified him. 

" The Hon'ble the Nawab• has reminded me of the deputation which 
addressed me on the 24th of last December. I shall always look upon that 
occasion as one of the most memorable of my career in I ndia. The moment 
was one of great anxiety when it had for long been impossible to say what the 
immediate future might bring forth, and when the reassuring words I listened 
to were exceptionally full of meaning-all the more so because they were 
spoken, as the Hon'ble Nawab has told us, with a thorough honesty of purpose 
by men who, though they might differ from each other on many points, were 
prepared on behalf of their countrymen to recognize not only the vromi.;es o f  
a new political future, but the responsibilities which i t  must entail. 

" It is upon the recognition of those responsibilities by the leader.s of Indian 
th�ught, it is upon the political tolerance, which i t  rests with them to encourage 

• See A p.pendix II L. 
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' I 

amidst a diversity of interest s and beliefs, that the happiness of the future of 
India so largely depends." 

The Council adjourned sz"ne die. 

CALCUTTA ; 

l 

J. M.  MACPHERSON, 

Secretary to the Government of India, 
Legislative Department. 

S. C, P. 1,-173 L .  D.-1 -4, 1g0p -61 - R S W • 
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APPENDI X I.* 

List of Muhammadan t·eligious and eharitable endowments and trusts 

�der Government management in th e different provinces. 

[Asked for hy the Hon'lile NAWAll SAIYAI! Mun.un1A.o at the meeting of the Legislatin! 
• Council on the 26th February 1 909. ] 

Prov i i:cos. 

Bot::BA.1 

BBNGA.L 

U:11:T1m PROVINCl!S 

N ama of endowment or trnot. 

1. The 1\foidean Sahib Memorial Endowment. 
2. The Muhammadan 8cholarship 'l'rust, Rajahmundry 

College. 
3. The Wenlock Schola1·ship Trust. 
4. The Muhammadan Scholarship Trust, North Arcot. 
5. The Muhammadan Orphan School Trust, North Anot. 
6. The Haj i Qua.sim Prize Trust in the Governmcni College, 

Mangalore. 

1. Sind Madressah•tul-Islam, Karachi
(a) Endowment Fund. 
(b) Talpar Endowment Fund. 
(c) Sir Evan James Memorial Fund. 
(cl) Miscellaneous Prize Fund. 
(1) Ghulam Husain Chagla Prize Fund. 
(! ) Amir Sir A li Murad Scholarship Fund. 

2. The J uma Masjid of Ahmedabad, 
3. The Kazi Shahbudin Endowment, Ahmedabad. 
4. The Muhammadan Bursary Fund, Ahmedabad. 
5. The Oka.£ Estate of Pir Hu.jamt Ganjbox Sa.heh the 

Sarkhaj Raza, Abme<labad. 
6. The Shah Alam Estate of Sved Imam Hyderbaz valatl 

Musamia of Ahmedabad. 

The Mohsin Endowment. 
1. Raja. TBEadduk �ul Khan's Prize Endowment Trosi, 

Agra. 
2. The Jahangirabad. Jubilee Scholarship Trust, Ilar,1 

Banki. 
3. The Friends of Saiyid Ahmad Scholarship Endowment 

Trost, Benares. 
4. The Nasr-ullah Khan Prize Endowment Trust, Lucknow. 
5. The King's Hospital Fund, Lucknow. 
6. The King's Poor Hoose Tru.'!t Fund, Lucknow. 
7.  The New Charity Fund, Lucknow. 
8. Nawab Ali Asgh:i.r Khan's Endowment, Allahabad. 

• V ide p. 1.li:J. 

________ ! 
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Lwt of Muhammadan religious and charitable endm.oments and trusts under 
Government ,nanagemen,t in tl,e different �rovinces'-contd. 

---- -----------;-----------
Provinaea. 

------- - --,-,----
UNIT ID PaoVINOEB-contd. 

'l'HE PUNJAB 

BuR1u. 

EASTERN BDG&L AND Assu1 

Tes C:UT'B.AL PBOVINOEB 

COOILG 

Tu: NoRTH-WBsT }'RONTIER 
Pn.OVINCB, 

Name of endowment or troat. 

9. Babu Begam's Stipend Fund, Pyzabad. • 
10. Bahn Bega.m's Moti-Maha.l and Deorhi Zafarudclaula 

1''und. 
ll. Bahu Bega.m's Garden Fund. 
1 2. 'l'he High School Endowment, Bijnor. 
13.  'fhc Muir Central College Scholarships and Pri7.CB Funds, 

Allahabad (two funds) . 
14. The School Fund, Etawah. 
l!i. Ali Bakhsh Khan's Endowment, Gorakhpur. 

1 .  The Tomb of the Ex-Nawab of Bahawalpur Trust� 
2. 'l'he M aintenance Fnnd of the widow of Mian Muham

mad Sultan of Lahore. 
8. The Mia.n M ubammad Sultan M emorial Fund, Lahore. 
4. 'J'he ltmad-ud-dowla Fu11d, Delhi. 

· ' 

Nil. 

I .  The Syedani Tahirnnessa Bibi Chandhurani Female 
Hospital at Bogra., and the Bogra Public Library. 

2. The Nawa.b Asha.nullah Ripon Scholarship Fund. 
8. The Sa.iya.d A bdus Sobhan Scholarship. 
4. The Maulvi Abaidullah Fund. 
5. The Nawab Asha.nnlla.h's Trust. 
6. The Pana Mia Endowment. 

Nil. 

Nil. 

Nil . 
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St.ite,iient showing t/1e Cost of 5_pccial Cormniaio11 s of Envuir;•. 
[Asked for by �he Hon'ble Na:<·ab Bahnd11r Sir Kh""•.ia Sali11111 1 /a at the meeting of the 1..egislative Couqr.il on the 5th 

February 1909.] 
" · · ·•· " "  

. .  

" · "  , . , ... 
--

".'"' ""'-"!'4� ���--

, •',t, 

- - · -
. .  ,. , .  " �  ·- · 

• '  

· • '- ·  

. �: , -
· - - -

. .  
,:;., .......... ...... .,.. •••  ..,. ,'.._fJ;.< '  .• . : .  ,,. -·� • 

Assam Labour Committee . 
Stores Committee 
Simla Allowance · Com-

mittee. 
Chiefs College Conference . 
Presidency House--accom-

modation Committee. 
l'ol ice- Co111rrr:ssion . 
Railway Commission 
European Hill Schools 

Committee. 
Salt Committee 
Siatisiic-a:1 ·conimittee 
Survey Committee 
House Rent Committee 
Excise Commiu ee 
Calcutta University Regu· 

lations Committee . 
Ttlegraph Committee 
Press Committee ' 
Factory Labour  Com-

mittee. . 

Indian Universities Com-
mission. 

Malkowal Disaster Com· 
· mission; ·· · '  · " - • · '- · 

I11dustna1 Eaiication· coni; 
· niiiiee: · · · · · 
Famine Commissic,n . 
Furniture Committee 
Civil Procedure Code Com-

mittee. 
Railway Polire Committee 
Committee on Decentrali-

zation. 
Royal Commission on 

Decentralization. 
Luff Point Commission 
Gaiigiis Bridgi Commitlee 

for 1 907. 
Ganges Bridge Committee 

for"l 9o8. 

TOTAL 
-

• ' 

1 902 -03: 
. ,,.. ._..��-" .... --, 

R 

. . .  

. . .  ! 

. . .  I 

. . .  

. . .  

1 ,58,477  
. . .  
. . .  

. . .  

. . .  

. . .  

. . .  
. . .  

. . .  

. . . 

. . .  
. . .  

76,7 1 7  

7 ,848 

- 4;865 

78 
3,962 
. . .  

I � . .  
. . . 

. . . 

. . . 

2,5 1 ,947 

- ·· ·  
19n3•"'4 1 90� -�5. 

. · ·� :., ' ,� . . .. . . . ,  . . . . . 

---- -----
R 

. . .  
3, 1 47 

1 ,08, 1 26 
655 

4, 1 06 

58,072 
. . .  

. . .  

. . .  

. . .  

. . . 

. . .  
1 ,00:> 
. . .  

. . .  

2,834 
. · · - · ·  40 

. . . . 

. . . 

_4,306_ 
. . .  

---

1 ,82,286 

R 

. . .  
. . .  
. . . 

296 
2, 742 

3,246 
34° 

6,53 1 

6,790 
6,720 

60,784 
35 

. . .  

. . .  

. . . 

. . . . . .  

. . .  
. . .  
. . .  

I 

. . .  - � · -- ·- �-· . 

. . .  

---

87,484 

1905•06. 

--
R 

. . .  
1 3 ,550 
6, 1 1 2  

1 ,307 
. . .  

. . .  

44 
333 

. . .  

. . .  
1 4,245 
40,836 
. . .  

1 ,32,048 

. . .  

. . . 

. . .  

. . .  

. . .  

. . .  

. . .  

. . . 

. . .  

. . . 
·�- .... 

. .. 

---

2 .08,475· 

• V,de p. 1 59-

I 19�07. I 1907,08. 

I 
I 
i 

l R 

· 65,o95 
. . .  
. . .  

. .  . 

. . . 

. . .  

. . .  

. . .  

. . .  
1 0 . 8 46 

88 
. . .  

1 , 1 2 ,7;;6 
23,25G 

1 , 1 6,648 
. . .  

1 0,633 

.. . 

. . .  

. . .  

. . .  

30,822 
. . . 

. . .  

. . .  
1 4,�68 

. . . 

3,�4.7 1 2  

I R 

I 44 
. . .  

I . . .  

l 
. . .  

. . .  

. . .  

. . . 

. . .  

. . .  
" '  

1 . 9 1 9  
4 1 2  

26,660 
. . . 

1 ,24,97 1  

. . .  

. . .  

. . .  
sz ,550 

33,763 
44, .p 5  

1 , 1 0,056 

. . .  

. . .  

1 G, 795 

14
, 1 1 ,585 

I 1 908-09 
up to 

No,em�r
/ 

TOTAL, 

I go$. 

---
R R 

. . .  65, 1 39 

. . .  1 3,550 

. . . 6, 1 1 2  

. . .  1 ,603 
. .  . 5,889 

.. . 2,69,849 

. .  . 1 ,039 

. . . 1 0,970 

. . . 64,862 ,  

. . .  1 7 ,566 

. . .  75 , 1 1 7 

. . .  40,87 1 

. .  . 1 , 1 4,675 

. . .  1 , 55 , 7 1 6  

. .  . 1 ,41 ,308 

. . .  1 ,000 
80,384 2, 1 5,988 

.. . 76, 7 1_7 

10,682 

4,905 

. .  . 78 

. . . 3,g62 
. .  . 52,550 

. . .  64,585 
6 44,4 2 1  

93,892 2,03,94 8 

. .  . 4,3o6 

. . .  1 4,568 

. . .  1 6, 793 

---- ·--

1• ,74,282 1 7 ,00,7 1 1  
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Speech �f the llon'hle Nawab Balzadur SIR K!IWAJA SALIJJ.!Ull.A { Dacca which 
. in J. i"s unavoidable absence was nad by the Sccretaiy . under the orders of 
the P,·esident .  

• 

.. �' My Lord , it is indeed a matter of regret t h at after a Jong succession of • 
pr�sperity budgets, it i;;hould have fal l�n in the first year of his office to the Jot of 

. . . my, .... H.on�bJe,,.Jr.iend ,,,Sir. -F.lectwoocl . Wilson to face -a deficit budget ; but the 
. ,. .. ==!-d. mir,�ble manner in which he lias been able to get Your Excellency' s Governm ent 

to meet its difficulties, and from what . we know of the resources and the capability of 

. , .th,,� S9\II1tr,y, �fl �ay, I think, safely agref' with my Hon'ble friend, that in this 
d eficit ' there is no evidence of any adequate cause for pessimism, and I can 
see no reason why, w i th a due regard for economy, favourable .harvest s, and a 
period of peace , we should not look forward · to a return o f  that prosperity 
which has characterised former years . '  And I feel sure with an expert finan
c ier  at the helm,  who with in the short period of five months has  been able . to 

so completely master the intr icacies and mysteries  of I ndian fi nance, )Ve m3:y 
saleJy confide in him to restore our financ ial equil ibrium at no distant date. We 
haye .to thank Your Lordship that ins t ead of resort ing to fresh taxation, in order 
to meet t he  growi ng needs of the country, Your Excellency has adopted the  
more statesmanlike po l icy of retren chment, refra in ing from launch ing into new 
experiments in the administr ation of the country, and in the raising of }()ans 
to meet the capital expenditure of the year. I am one of those. who belong to 
that school- I bel ieve somewhat discredited now-a-days-who approve of 
making posteri t y  share in the expenditure of which it will derive the most 
benefit . W e  are indeed much obliged to  our Finance Min ister for the interest
ing statement he has given of the national debt of 16 of thC! c hief countries in 
the .world ; i f  anything was wanting to show · how light is the national debt of 
this country ,  here we find I ndia occupies something like the· eighth place amongst 
t h e  great countries and �tates in the world, . in the  matter of our publ ic debt, 
but wh i ch is the lowest of all the 1 6  countries in the matter of its debt as p,�r 
head of the population, via. ,  £ 1 - 1 -3 per ·head, and 'is only three times the 
amount of our annual revenue. And t herefore the raising o( Joans to  meet our 
capital expenditure is a satisfactory expediency, and in the light of these remarks 
if my honourable friend could see his w�y_-.by_ti:ic.r���� the amount of the loan 
he is going to raise,- to meet the requirements of the Railway Board it would 
be money well laid out. 

" Turning to the salient features of the budget, my Lord, when I ventured �o 
record my humble protest last week, at thi s Government being forced to carry . 
out the orders of the Secretary o f  State, even when ' the men on the spot 

• Vid, p. 2 8 1 .  



are very doubtful of the expediency of th<' orders in question , I confess I had 
in my mind's eye the fearful increase in the Mili tary expendi ture foisted 
on this countrv by the Romer Committee, and in which I believe Your Excel
lency's Government was not consulted, but for the payment of which my H on'ble 
friend the Finance Minister at Your Excellency's bidding has fully pro• 
vided for. 

" My Lord, I must thank you sincerely that in the midst of this financial 
depression and retrenchment, Your Excellency 's Government is manfully keep· 
ing to its policy of making the hard lot of the subordinate service as little irksome 
as possible to these the most deserved class of public servants, and that the in
crease of £55 ,600 shown as increase under the head of '  Salaries and expenses of 
Civil Department ' will go mainly to the amelioration of their hard lot. 

" My Lord, in the midst of these monetary depressions and gloom there are 
however one or two matters over which I beg to offer Your Excellency my 
sincere and heartfelt congratulations, not the least amongst these I hold is the 
return to moderation and sobriety in the political activities of the agitators. 
We have al l looked on with the greatest satidaction at the tone of their 
utterances at the Madras Congress and elsewhere, and I for one have no hesita
tion in holding that had these, the representatives a-, they call themseh·es of the 
educated Indians, said and done half as much as they are saying and d oing 
now some two yP.ars ago, Your Excellency's Government would have had no 
need of putting the repressive acts of the last six month s on the Statute-book, 
or that rapine, murder and d isorder would have taken so strong a hold of 
the country as we have " itnessed. I feign would hope t hat the good example 
set by the Hon'ble Mr. Gokhale will be zealousl y taken up and adopted by 
those of his party who are still hoHing back, and that the distant rumbling of 
thunder we are just beginning again to h ear at Faridpur and at the recent 
Town Hall meeting may, by his sound advice and personal influence with his 
friends, pass awa y without breaking the calm that now appears to prevail. 

" My Lord, another cause of congratulation and great rejoicing are the 
reform proposals of Lord Morley, nc,w before the Parliament, as the Indian Coun
cils Bill-and mo�t of us have much to say on this magnificent piece of statesman• 
ship, due to the perseverance, patience and singleness of purpose of, I believe ,  
Your Excellency's Government alone, My only regret is that the rules of this 
Council could not permit Your Exce!lency giving us a special whole day to 
discuss this question in Council, and as al l of us will be saying our say on this 
subject ,  I will try to be as brief as possible and confine myself  in the remarks I am 
going to make to the broad features of the policy of the reform instituted by Your 
Excellency's Government. When the long-and anxiously-looked forward 
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to papers on th is re form were simultaneously made public, both �ere and m 

England on the 1 8th December last, there was an universal echo throughout the 
country of thankfulness and gratitude to the Secretary. ·  of State .• and to Your 
Lordship,-we see in them a grand idea justifying the claim made by Sir.Fi tzjames 
Stephens some 50 years ago that ' the Government of India is a Government of 
great ideas ;' and when we, the na tural an d the self-elected representa tives of the 
various peoples and nations of India-Muhammadans, Hindus, Parsees, Je\\ s, Euro- . 
peans, etc. , etc., approached in deputation Your Excellency, to express our heart
felt and sincere thanks to Your Excellency an d to';the Secretary of State, it was 
attempted in certain quarters to show these rejoicings were not spontaneous, but 
made to order ; but I for one am prepared to deny this calumny. For, though 
there are certain portions of the scheme ·which .:lo not entirely fit in with what some 
of us want, yet  I was wholly in agreement with what Your E xceller, cy declared in 
Council that ' we may assume that we are about to enter on a new administrative 
era, based upon a recognition of the advance of political thought and the 
justness of many political ambitions,' and it would have savoured of rank 
ingratitude had we not all joined to, in Your Lordship's happy words, ' w.!lcom ') 
this honest attempt to ameliorate the administration of the country ' ; and I feel 
certain everyone who attended that deputation did so with the same sole object, 
vitJ., · to welcome with gratefulness the ' honest attempt made to recognise the 
advance of political thought and justness of political ambition ' .  But when I 
have said this much, Your Lordship, I trust, will g ive n,e and others the credit 
of honesty of purpose where we differ from each other, as well as in certain 
details in the working out of this magnificent sche me. 

'' In the same way, when I cordiall y joined my Moslem brethren in the re
presentation of the All-India Moslem League made by my frien.d, Mr. Syed Ali 
Imam, as Chairman of the League at its sessions at Amritsar, it was not that I 
individually had not some tinge of regret at the total removal of what I and 
many others think was the greatest feature of Your Excellency'� original scheme 
outlined in the Home Department letter to the Local Governments un der 
No. 23 1 0- 1 7 ,  dated 24th August 1 907, and this regret I take this oppQrtunity , 
with Your Excellency's permission, to place on record. 

" My Lord, in my speech ,at the Budget meeting of two years ago I said ' my 
own idea is, that instead of the microscopic minority of Englfsh-speaking natives 
alone being invested with increased power of guiding and advising Government, 
if the Princes, Chiefs and the landed gentry were taken into consultation by 
Government and given greater facilities of being heard and consulted, there 
would be greater chance of Government arriving at a policy of administration 
which would be more conducive to the peace and prosperity of the country.' 



In this speech I spoke at some length pn the undesirability of p lacing increased 
administrative and political powers in the hands of the professional or so-cal led 
educated classes. But the virulent opposit ion which the ' Council of notabilities ' 
encountered itse lf showed that the boot had been put on the right foot, and t hat 
it had hit the mark it was intended for, and the lawyers and the vakils who govern 
and rule our native Press shouted down the very ide.a which was fatal to their 
interests, and which Your Lordship has correctly summarised in your now 
ever memorable despatch No. 2 1  of 1 st October 1 908, as ' on the other hand 
the leaders of the professional class regard the Advisory Councils as superfluous 
and illusory ; they protest against class electorates for the Legislative Councils , and 
they demand the formation of territorial consti tuencies on a sc-'tle which would 
render their own inflt�ence predominant.' And it i s indeed with very, very 
great regret I see the Secretary of State has , unfortunately, el iminated from 
the scheme even the Advisory Council of Notabi lities to the Government of 
I ndia. The grounds on which this has been done are , 1 am forced to say, 
most flimsy ; anyhow it is impossible for �Pe to bel ieve that the combined 
wisJom uf Your Excellency's  and the Secretary of State's Councils could not 
have designed and constructed a scheme which would have minimised , i f  
not altogether have removed, the difficulties noticed· in  paragraph 4 of Your 
Excellency ' s  despatch No. 2 1 ,  and in paragraphs 3 and 4 of the Secretary 0£ 
State's No. 193. I t  seems to me thi s  is only another instance of ' how not 
to do a thing we do not wish to do,' and that the interests of the territorial 
magnates and those of the masses have been sacrificed at the al tar of con· 
cessions to the l awyers and pleaders. For, my Lord, however m uch we land
holders and zamindars wish not to in any way wreck and destroy this magnificent 
scheme of reform ,  I fear the rock on which it wil l be shattered will be this very 
elimination of the Council of notabili t ies, and I sti l l  hope that in good time this 
Advisory Council will form a permanent part of the administration of the country. 
For until a higher tone of education-instilling a moral character of duty and 
appreciation of right and wrong- is imbued into the scions of our aristocracy, you 
will not find there will be man y  of my class to contest against the pleaders, 
lawyers and the professional classes, who will naturally monopolise the en larged 
Legislat ive Council of the country, and till that much wished for t ime arrives, when 
the young men of my class wjil hold it a sacred trust, and not think it derogatory 
to their dignity and position, to enter the arena of a political election, till then I 
respectfully submit, my Lord ,  the Advisory Counci l  Y 01ar Lordship suggested in 
the original scheme is the only body which could be of any real and genuine 
use to Government ; as we, the natural representatives of the people, are the only 
intermediaries between the officials and the masses ; their interests and ours 
are.one ; their joJ s and sorrows are ours and ours theirs ; we have a common bond 
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of union, h aving grown. up on the same land from generation to genrration ; there 
is almost a feudal attachment between us, which as yet Western innovations have 
not invaded or broken down ; and this  position, I unhesitating!}'• say, cannot be 
attained,  m y Lord ,  in the life-time of this Counci l  and of  many a suocessor of  the 
enlarged ones , by the  pleaders, lawyers and  mukhtears ; the interests of the pro
fessional class have nothing in com mon with those of the masses. The people 
never co-mingle or go to them,  for aught else than litigation, and i t is thus that 
the Advisory Coun cils would have served to be a link between the Government 
and the masses, and which under the circumstances the enlarged Counci ls can 
hardly be. My Lord, from the recent debate in the House of Lords I see that 
Lord Lansdowne is in favour of these Advisory Councils. 

" As regards the representation of my friend Mr. Ali I mam, on behalf of the 
All- India M oslem League, what has been urged therein has my fullest support ; 
but I need not enlarge on it here ina s much as Lord Morley has acceded to our 
main request, both from his seat in the H ouse of Lords and in his reply to the 
deputation that waited on him under the auspices of my venerable friend Mr. 
Syed Ameer Ali ,  and for the express ion of his opinion on both these occasions we 
Muhammadans are most sincerely grateful to H is Lordship. My Lord, it indeed 
wanted a firmness of purpose to have wit hstood the bitter and violent character of 
opposition the representatio,; to Your Lordship of Mr. Ali I mam, has met with in 
this country. But this very violence has made Lord Morley see the necessity of 
granting us our boon and admitting the val i d ity of the considerations on which 
he has promised the increased and special electorates for our representation. I 
need only mention one of these consiJerations, viz. , that it was felt th at unlesc; 
the scheme was substantially modified, it would work most injuriously to the 
Muhammadans by subjecting their interests to the goodwill of another com
munity ; a nd without the modification asked for, their representation on the 
enlarged Council wou ld  be nominal and worthle�s. We Musalmans have �ought 
our shares in the pol i tical privileges about to be conceded Q,Y these reform pro· 
posals, such as would, to use the language o f  Your Excellency, be commensurate 
with our number, and with our pol itical and historical importance, aod the weight 
of these and the other considerations advanced in Mr. Ali I mam's representation 
to Your Excellency, and those advanced by the deputation that waited upon 
Lord Morley, has not in the l e�st been lessened or reduced by what has been 
urged at the Town H all meeting of Wednesday last, while in support of our just 
claim to special representation I beg to cite the weighty words of Loni R eay,  
perhaps the most able and single-minded of  our latter day Governors. H is Lord· 
ship in the recent debate in the House of Lords, I see, said : ' H e  was glad the 
Secretary of State had yielded to the claims of the Mahomedans for separate 
representation. It was of the utmost importance that the Mahomtdan ccfm-
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munity should be represen ted by those in whom they have confidence ; and any one 
who have follmved their great wor ld movement -and it must be remembered, they 
numbered 245 mil lions-were aware of their determination to defend with 
intensity their own faith.' 

" The virulence of the Native Press appea�s to me to have been directed 
more against our cla im to historical and political importance, the Aga Khan and 
Mr. Ali Ima m  personally and the Moslem League in parti cular,  than to the 
merit of our representation ; as regards our claim to historical and poli tical 
importance Your Lordship has graciously ad mitted the same when receiving our 
deputation a t  Simla. A s  regards the League and my friends, they need no 
advocate to defend them, as tbeir work is before an intelli�ent, discerning and  
impartial public and they are prepared to  be judged by it. 

" My Lord, there is one other matter in connection with these reform pro
posal s  that I desire, with Your Lordship's permission, to bring to You� 
Lordship's notice ; my Lord, there was, if anything, but one jarring note in the 
interesting debate in the House of Lords on the India Councils Bill ,  and that 
note has raised wide and various expectations in the min ds of the people of 
this country ; my Lord , Lord Macdonald wen t  out of his way to declare ' the 
partition of Bengal to be the greatest blunder since the days of Clive.' I have 
always felt that this chance expression o f  His Lordship was n ever intended to be 
taken ser iously ; but, my Lord, it was just the opportunity to rouse Lhe fading 
and dying energies of those who have unreasonably cried themselves hoarse a nd 
have set t hemselves to see the parti tion rever�ed or mod ified, and they have 
again commenced bea t ing the big dru '.ll (as it is evident from their recent 
proceedings a t  Faridpur a nd at the Town Hall) to see i f  they ca n  secure the 
reversal of the sett led fact, on a promise and assurance of their unanimous support 
to the reform proposals of Your Lordship, and I suppose on the principle that, if 
they could make as man y  impossible d em2nds as a conciit ion precedent, for their 
support and co•optration, they may get Your Lordship and the Secretary of State 
to make at least some one of the concessions they are asking for as the price for 
their a c quiescence to the reform scheme. But, my Lord, though I think neither of 
Your Lordships are men capable to withdraw from your pledged word solemnly 
given to a great, histori cal , .ind political nation, yet I must publicly raise 
my humble voice as a warnin g  that if the least of these concessions be granted to 
them, it wil l  in no way satisfy them ; for seeing how concession after conces• 
sion can be got out of the Secretary of S :ate and Your Excellency, they will, like 
Qliver Twist, be asking for more, or rather I would say like the Irish Home Ruler� 
they woold take what they can gt:t hold of, as an earnest for more to be got. On 
l'he other har.d, I a s::.ure this Council that should any one ol t he conditions pre-
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cedent-which are being openly asserted in the Beugali PreE ; - to thei r  acc·erting 
these reforms, namdy, the reversal of the Partition, the release of the deportees 
and pol itical prisoners who G overnment h a s  strong reasons to believe " are mainly 
responsible for the unrest in the  country, the separation of the ·judicial and 
e xecutive functions of the district officers -be just now conceded or given to 
them, it will be a poli tical blunder, the consequence of  which will be disastrous to • 
the country ; for Your Lordship will then be giving not peace but a sword to those 
who have stood by Government through all these troublous times, and ·who 
share the burden of the defending of the country to a far larger extent than any 
other nation or race in India. To Lord Macdonald and to the fanatics (I use 
Babu Mitter' s own words in retort) of the Town H all  meeting I would only ask to 
read the annual administration reports of  the various departments of the public 
service of t.he  new Province and say whether the progress to be fou�d therein by 
leaps and bounds within the short period of five years in the political and material 
advancement of this long forgotten and neglected part of the country-in the 
miitter of education, sanitation, and protection of life and property which we see 
around us-can be sa id to be due to a blunder ? 

" And here I desire to take the opportunity of thanking Your Ex cellency 
for, and of congratulafo1g my friend the Hon'ble Mr. Sinha on, his appoi nt
ment of ;{n Ordinar y Member of Your Excellency's Executive Council. Under 
the circumstances of its being in the nature of an experiment, a heavy responsibility 
rests on my Hon'bl e  friend, f0r all will depend upon the way he discharges 
the onerous duties of his high office that the future advancement of Indians in 
the higher offic �s in the public service wi ll rest, and from what I know of 
him I feel sure he  w ill be equal to  the occasion. 

"My Lord, with Your Lordship's permission I will conclude these observations 
of mine by briefly alluding to the questions Your Lordship has from time to 
time permitted me to ask in this Council during the sessions. My Lord ,  I h·ave 
to tender my grateful thanks to H is Excellt!ncy the Commamler-in-Chief {and 
to the Hon'ble M r. M iller for their replies to my qut'stions, whether 
Kashmeerees are debarred from enlisting in the Indian Army, and those residing 
in or without the borders of Amritsar are included in the definition of cultivator 
in the Punjab Land Alienation Act. The grievatices of these Kashmeerees were 
brought to my notice by the people during my recent visit to Amritsar, where I 
went to preside at the All India Moslem Educational Conference, and is an apt 
illustration of what I have urged today in support of the Advisory Councils, that 
the lawyers :ind pleaders who predominate and govern the political associat ions and 
the vernacular Press of .the country are never in touch with the needs and wants of • 
the people, and in fact t he masses never loQk on t hem as their friend5 ;  for, my • 
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Lord, ;n the north ern p: r ts  of India I found they had quite as many poli t i ca l  
associations a.; we have in these parts, but no one ever thought of  removing 
these grievances of  the ryots, which was apparently to be done for the mere 
asking ; I have received countless letters from the Punjab, thanking me for the  
information ·my H on'ble Colleagues have been pleased to  convey on behal f 
of Your· Excellency' s Government . These repl ies have gi\•en great satisfaction 
�nd will lead to a speedy relief of these grievances of the people of those parts, 
which now turn out to be an imaginary grievance. 

" My Lord, tbe an swer to my questions regarding the Registration of Partner· 
ship has d isclosed a more curious sta te  of affairs ; the Counci l was supplied with 
copies of the letter from the Government to  the Bombay and Calcutta Chambers 
cf Commerce, the replies of those two bodies and the final reply of Government 

being 33-4 1 date d  6th January 1 909 . To sum up briefly the interest ing corre
spondence :-the subject of the Regist ration of Partnersh ips is admitted to be a 
public necessi t y ,  it has  been under consideration at various times during 
the last 40 years, but hitherto i t  has not been found possible to devise a measure 
suited to the peculiar condition of business in I ndia. ' The Calcutta Chamber 
of Commerce, tired out by wait ing, got their legal advisers to draft a Bill 
which is sent to Government and which is sent by them for the opinion of the 
various Chambers of Commerce a nd is approved in toto by the Chambers of 
Commerce of Madras and K arachi, a nd subject to one single exception 
in each case was also accepted by the Upper India and Rangoon Chambers of 
Commerce.' The Bombay Chamber of Commerce took a strong objection 
to it , and a mighty Governrr.ent knuckles down to a single commercial body 
against the almost unanimous approval of all the other commercial bodies in 
India. Government sent b.l ck the draft Bill to the Bengal Chamber of 
Commerce for reconsideration and concludes their letter to t he Chamber, para
graph 8 ,  as follows :-' In conclusion I am to say that the Government of I ndia 
fully recognise that there has been a general and continued demand for legis la
tion on this subject and are quite prepared to consider proposals for l egislation. 
They bel ieve, however, that it will bP readily admitted that they cannot move 
in the matter until the several Chambers of Commerce in l ndia are in close 
agreement as to their precise requirements or until it can be conclusively shown 
that the d ifficulties with which the matter is beset can be satisfactorily overcome. ' 
And it is inconceivable that though legislation on the subject has been called 
for and urged by the public in no uncertain tone, yet it was allowed to be hung 
up because of the opposition of a single Chamber, while the replies to the 
Government letter by the Chambers of Bombay and Calcutta are indeed curious 
reading ;  the Secretary of the Bombay Chamber writes : ' My Committee are, 
powever, of opinion thai there is a genual and continued demand for legislation 
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on this subject,  th:i t  Government itsel f  should proceed in the matter. They con• 
tend that if Government  submitt ed a draft Bill, embody ing the �ost practical 
suggestions of the Bombay, Bengal , and other Chambers, it is VeIY possible that 
these various bodies would agree to a compromise and support povernment 
in passing the desired Act ,  and my Committee therefore see no advant::ige in 
further deferring the considera tion of the proposed special legislation of thi� Act.' . • 
While the Secretary of the Calcu t ta Chamber i s  f>till more solici tous. He wri tes : 
' As regards the d ifference between the Chambers, the Committee do not con
sider that these are of such consequence as to be a bar to legislation. They 
notice that the Bombay Chamber has suggested that the matter should not be 
further d elayed, but that the Gover n ment should draft and publ ish for criticism 
a Bill e mbodying the most practi cal proposals which have been put forward ; 
the Committee earnestly trust that Government will now pr,pceed with the 
preparation of the required Bi ll and not allow the fact that difference 
exists, as indeed as they m u st in such m atters, to be a reason for delaying 
legislation for which i t is believed there is a very real and con
tinuous demand . '  The reply of the Government of India to th�se hyo 
communicat ions is sti l l more curious,  t hat Government regret that they are 
unable to modify the decision which was commun:cated to the Chambers in 
parag�aph 8 of the H ome Depart rnent let ter, 'IJi s. , ' That they cannot move in 
the matter until the several Chambers of Commerce in India are agreed as to the 
form which the proposed legislation should take, or·  until it can be shown clearly 
that the difficulties with which the question is beset can he overcome.' What 
are we to say to this ? With the two welL-equ ipped Departments of Law and 
Commerce and Industry, the Government to cry non possumus is, to 
say the least of i t, curious readmg. May I beg Your Ex cel lency to see 
personally to this matter, which from the public commt:nts in the papers 
artsing out of my question appears to call for speedy action and no more delay. 

" My Lord, the answer to my three questions in the matter of the formation 
of the Indo-EuropPan Trading Society, L imited ( referred° to in the Truth) , 
whether the attention of Gov�rnment has been drawn to the comm&nts of the 
Press in India to the necessity of legi�lation to check and control the formation 
of commerci.ll and industrial undt·rtakings, the  chief aim of which really is the 
f<?rmation of bogus companies for the benefit and advantage of Company 
promoters, and whether early steps can be taken for the consideration of such 
l egislative measu•es as may help to the encouragement and formation of healthy 
and stable commercia l and ind':lstrial undertakings in India, are also curious 
reading. All the answers are in the affirmative. The Government of India are 
aware of the facts I have brought to thc::ir notice, but there is not a word t o  say 
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why we should HaL unti l  an  innocent and illi terate people is overwhelmed by 
another ' South Sea Bubble ' or a Back Bay speculation, or why we cannot take 
the ini tiative or move independen tly of the process of legislat ion on this subject 
i n  England. In �onnection with this subject I beg to draw Your Excellency's 
at tention to the judgment of Mr. Stuart, C.S., Sessions Judge, Meerut, pub· 
lished in the Statesman of the 26th. My Lord, I fail to see the object an d 
rfecessity of the department of Commerce and Industry and of the Department 
of the Law Member if all they have to do is to wait and take a l eaf out of 
the Statute Book of the English Parliament and we pass it off as our own. 

" My Lord , another ques tion of mine to which I d esire to specially refer before 
I conclude is that regarding the separation of t he judi cial and executive func
tions of district officers. I am sorry that I was unable to attend last year's budget 
meeting of this Council, in which Your Lordship and particularly my Hon'ble 
friend Sir Harvey Adamson mentioned the intention of Government to try the 
experiment of separat ion. To this subject I had, however, at some length drawr. 
Your Lordship's attention and that of the Council in my speech at the Budget 
meeting of two years ago. To what I then said it does not appear any 
reference was made in the debate wherein Your Excellency's Government came 
to the determination to give the separation a trial. But from the pri n ted record 
of our proceedings of last year's meeting, I find that the subsequent Govern
ment circular letter to the various Provincial Governments a'ld H igh Courts 
( calling for their views and through them of those of the Political Associations 
and publi c bodies and men under them) is mostly a reprint of what my Hon'b le 
fri end Sir H arvey Adamson stated in this Council, a nd I intended not to broach 
this subject @t il it was ripe for adjudication by Your Excellency's Government. 
But the reply of the Hon'ble Member of the H ome Department to the ques� 
tion put by my H on'ble friend Mr. Dadabhoy, whether Government has 
finally decided upon the scheme of the separation on the lines laid down by the 
Hon'ble H ome Member last .year, that Your Excellency's Government ' has 
not yet decided and that it has referred to the Governments of Bengal and 
Eastern Bengal and Assam and the Calcutta High Court proposals for the in• 
troduction int<> selected dtstricts of the two provinces ,  and when al l the replies 
are received, the scheme will be further examined by the Government of I ndia and 
a reference will then be made to the Secretar}' of State. It is therefore impossi
ble to say when the final orders on the proposal will be passed,' made 
me think that I ought to put the question I did, whether the reply of my 
friend Nawab Syed Ameer Hosain, C.I . E . ,  to the Government of _ Bengal, 
calling for his opinion had been seen by the Government of India, and if so 
could a copy be sent to those official bodies to whom the Government proposals 
have been submitted and a copy o( the Nawab's letter be placed on the Council 
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· Table. I further availed of this  opportunity to ,lraw the �:1tl'ention of Your 
Excellency' s Government to the fact that the experiment of the . separation by 
the Government of Mysore, where it has been in operation for• the last two 
years, has not proved a su ccess, and that the Dewan of Mysore in the Mysore 
Representative Assembly refused to further extend the experiment.• My object 
of putting that question· in  that form was that my friend Syed Ameer Hosain, 
who has taken considerable trouble to show as it were the whole history of this • 

question, and had quoted views of every Lieutenant-Governor of Bengal and 
of the various Viceroys who had previously dealt with the question, ranging 
from 1 83 7 to that of Lord Curzon, and of the H igh Court Judges, and has 
explained the now famous letter of the 1 2 distinguished retired officers who 
had been got to subscribe their s ignatures to the memorial to the 
Secretary of State and with which memorial my Hon'ble friend had been 
somewhat im pressed and as I thought that the reply of my friend Syed Ameer 
Hosain was so clear an exposition of the views of those against the separation,  
that it was desirable that the Government of Eastern B engal and Assam and . 
the present day H igh Court Judges of Cal cutta as well as the members of our 
Council should have a copy of this letter before them, and find ing •from the 
Madras papers that the scheme of the separation of  .:he two services in the 
Mysore State has not proved a su ccess, and the Dewan has refused to extend 
the experiment ; I venture to d raw the attention of Your Excellency's Government 
to the fact in order that it ;nay induce Your Lordship to accede to my request 
made in my speech of  two years ago, to stay your hands from the demolition 
of  a system which in the backward state of  the masses has been their ch ief 
stronghold and protection. The reply to my question is not satisfactory to 
me, for Your Lordship has refused to submit what I may call the judgment 
of the referees of our side of the case. While Your Excel lency appears to have 
been satisfied as to the successful working of the system iri Mysore by the fact 
that the  Dewan in the Representative Assembly has remarked : ' The 
experiment has worked well, so far as it has gone, but any further extension 
of its scope appea rs likely to entail additional expe11diture and has on 
that account to be deferred for the present.' But the Hi,idu of Madras 
of the 20th January last makes the following comments and · which speak 
for themselves :-' However, the experiment of separating the two function s  
has commenced even before October 1 907, since then _it has been tried 
in the districts mentioned above (the same as those referred to by the 
Hon'ble Member in his reply) .  In his address to the R epresentative 
Assembly of  1 908 the Dewan referred to the progress in the working 
of the new arrangement and added (the very words given by my 
H on'ble friend that i t  i s  on account of the addi tional expendit�re 
that a further extension was postponed). '  The Hindu then goes on : ' Wbat 
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the  additi ,.ma! expend iture that · the proposal migh t involve he did not  
choose to tell the assembly. In fact no detai led scheme would appear to  
have beer. worked out, there was nothing to show that the  ad ministration 
was really in earnest about the carrying out of the scheme, or that the  
quest ion of  ways  and means was fully in  the way of i ts  doing so. I n  the 
very speech in ,  which the Dewan proposed to defer the further q uestion on the  
ground of  addi tional expenditure, he  was · congratulating the  who le  of Mysore 
on the wonderful surplus  of the State finances in the preceding three 
years. In the three y ears therefore we have been able to save nearly 48 
lakhs ; with the anticipated saving of 1 2 lakhs 4 7 thousand of rupees in the curreo t 
year's estimate, the total balance to the cred it of the Government will be one 
crore and four lakhs. How hollow does the plea of want of funds sound by the  
side of this boasted surplus ,  not o f  one year, but o f  three years in the  past, and  
an  additional one in  prospect. The truth of  the matter seems to be  tha t  the 
Government do not much care for the Reform.' The paper also states that  
the Judges of  Chief Court of  Mysore have declared in their administration report 
that ' The experiment has retarded the prompt disposal of Civil Court work 
and �he order of the Mysore Government on the Chief Court report is that  
i t  will wait furth er experi ment of  the  working of  the  system be fore deciding 
on any extension or change.' This s tate of affairs surely does not 
show that the experiment ha s  been postponed for want of funds ,  
but for giving i t  a further trial. H owever, I am th ankful to Your  Excellency for 
calling for report s from the Political Agents of those States where the experi • 
ment is being tried, and that with our heavy deficit, t .he huge expenditure it wi l l  
involve i f  the experiment be put into force in British India, I a m  happy in the 
thought that the poor ill i terate ryot wil l  still be protected in the matter of his 
l ife and person, by his  friend the d istrict officer, whom he has always trusted , 
for some years to come. 

" My Lord, I had intended to refer to the China and Strai ts Opium Commis
sion Reports and to the opium question in general , the quinquennial report of the 
Director General of Education, and particularly to Mahomedan Ed ucation, and 
to the De-::entralisation Commission report, but I have, I fear, already t respassed 
too long on Your Excellency's time. I however cannot conclude without begging 
Your Excellency to permit me to bid farewell to three of our Colleagues. The 
Hon'ble Sir Erle Richards and the Hon'bie Major General Scott wil l  be leaving us 
in a couple of days, and thi3 is the last occasion on which we shall see H is Ex cel
lency the Commander-in-Chief at this Council Board in Calcutta. It  has been a 
source of sincerest gratification and pleasure to me to have associated myself with 

.three such brilliant gentlemen of distinction and abil ity, and I heartily wish them 
long life, health and prosperity wherever they may be." 
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